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LOK SABHA
Tuesday, 29th March, 1855

The Lok Sabhg met ut Eleven of
the Clock

| MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

ExPORT OF KYANITE AND SILLIMANITE

*1589. Shri 8. N. Das: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the nature of existing restric-
tions on the exports of kyanite and
sillimanite:

(b) whether Government propose
to remove these restrictions:

(¢) whether it is a fact that due to
the delay in announcing the Govern-
ment's policy as to the export of these
minerals, forward mining programme
and operations have been very much
hampered; and

(d) if so, what were the reasons for
this delay?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
Exports of both Kyanite and Sillimanite
are at presen: licensed freely.

{(b) Does not arise.

(¢) and (d). Some representations
to that effect had been made but ex-
ports had to be regulated fiom time
to time having regard to our reserves,
internal requirements and overseas
demand.

Shri 8. N. Das: May I krow since
when this export had been mide free?

Shri Kanungo: Last quarter of 1854,
25 LSD
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Shri §. N. Das: May I koow what
were the total production, indigenous
consumption and allotment for export
in 19547

Shri Kanungo: The quota allotted
for export was 20,000 tons. We have
not got the internal consumption
figures.

Shri §. N. Das: May I know the ex-
ient to which this quota was exported,
and if the full quota was not export-
ed, may I know the reason?

Shri Kanungo: Out of the total quota
for 1954, we do not know how much
was aclually exported, but in the pre-
vious years, much less of the quota
was being exported.
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GANDAK PROJECT

*1591, Shri Jhulan Sinha: Will the
Minister of Planning be pleased to
refer to the reply given o starred
question No. 301 on the 23rd Novem-
ber, 1954 and state:

(a) whether the technical scrutiny
of :he Gandak Irrigation sud Power
Project of Bihar has since been com-
pleted; and

(b) whether the Commission has
considered the desirability of assign-
ing priority to this project?

The Deputy Minister of Irrlgation
and Power (Shri Hathi): (a) Technical
scrutiny of the project prepared by the
Government of Bihar showed that it
required modifications in several im-
portant aspects. The Bihar (overn-
ment were advised accordingly. The
modified project will be examined,
when received.

(b) Does not arise.

Shri Jhulan Sinha: May I enquire
if the Government of Bihar, while sub-
mitting the report to the Government of
India, assigned any priority or recom-
mended any priority to be given to
this scheme?

Shri Hathi: There was no question of
priority assignment before this tech-
nical committee.

Shri T. B. Vittal Rao: How many
stages of scrutiny has a project report
to pass through before it is firally
sanctioned by the Government?

Shri Hathi: Generally, there are no
stages prescribed as such, but when
the project comes for scrutiny by the
C.W.P.C.. they make several sugges-
tions: then some of them are zccep-
ed: or some further discussion may be
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necessary; and till the final stage is
reached, it may have to pass one or
two slages.

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): There
is ithe further fact that the Planning
Commission has laid down that these
projects must be examined by the
Technical Advisory Committee, which
has, of course, the advantage of the
advice of the CW.P.C,
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ASSETS OF I.N.A.

“1952. Shri Krishnacharya Joshi:
Will the Prime Minister be nleased o
refer to the reply given {o starred
question No. 1501 on the 29:h Sep-
tember, 1954 and state:

(a) whether any Trusi Deed regard-
ing the assets of the Indian National
Army and the Indian Independence
League Funds has been drawn up; and

(b) if so, the main items of 1the
Deed?

The Deputy Minister of External
Affairs (Shri Anil K, Chanda): (a)
and (b), The assets of the Indian
National Army and the Indian Inde-
pendence League are at present in the
custody of the custodian of [Property,
Singapore. The Custodian has been
approached for the recovery of our
share of the assets. On receipt, this
will be amalgamated with the existing
Indian Scholarship Fund. A  Trust
Deed for this Fund has been created
with the Commissioner for the Govern-
ment of India in Singapore and the
Federation of Malaya, as Trustee, He
is assisted in the task of selection of
candidates for scholarships by a Com-
mitlee comprising:

(i) The Vice-Chancellor of the
University of Malaya or his nomi-
nee:

(ii) the Principal of the Tech-
nical College, Federation of
Malaya, or his nomince; and
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(iii) four Indians resident in
Malaya to be nominated by the
Commissioner at his discretion.

Shri Krishnacharya Joshl: May |1
know how many scholarships will be
given every year?

Shri Anil K. Chanda: The scheme
contemplates 25 scholarships f{or pre-
university students and 5 ccholarships
for university students.

Shri Krishnacharya Joshi: May 1
know the total amount involved in
this scheme?

Shri Anll K. Chanda: The original
funds s:ood at about 2,60.000 Siraits
dollars and when the Indian National
Army funds are available. it will be
another Rs, 1,52.000.

Shri 8. C. Samanta: May [ know
whether it is a fact that the amount
will not be handed over tn us unless
necessary legislation is enacted?

Shri Anil K. Chanda: Some legisla-
tion 15 needed
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RATIONALISATION OF SMALL ScCALE IN-
DUSTRIES

*1595. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government agree with
the views of the International Plan-
ning Team that the 1nethods of
management and production falling
far short of meeting modern demands
for efficiency, are mainly responsible
for the present deficiencies in .he
amal! Industries and that rutionalisa-
tlon would go a long way to remove

stagnation and retrogression of the
Indian small industry; and
(b) if so, the steps Government

prupose {0 take in this regard?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
Government agree generally with the
views of the Internationai Flanning
Team

'b) A statement is laid on the Table
of the House. [See Appendix VIII,
annexure No. 131.

Shri Morarka: May I know whether
the Government hes ascertained the
total cost that will he involved in
modernising the means of production
of the small-scale industries?

Shrli Kanungo: Steps will he taken
up when the programmes f{rom the
State Governments are submitted to
the Central Government.

Shri Morarka: May 1 know whether
the Government has any definite idea
as to in which industrv or in which
areg they wani to make a beginning?

Shri Kanungo: It depends upon the
selection of the State Government.

Shri Heda: May I know whether the
branch units that were to be formed in
certain States are formed and working?

Shri Kanungo: No. not vet.

Dr. Rama Rao: May I know whether
the proposed Developmen: Commlis-
ioners under this scheme will look to
the sales and arrangements for sales
in respect of small-scale industrics?
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Shri Kanungo: That is one of their
functions.

Shri K. K. Basu: May I xnow the ex-
pected increase in employment possi-
bilities when the whole scheme is work-
ed out?

Shri Kanungo: That is 1vo wide a
guess to make now.

AsiaN PriME MINISTERS' CONFERENCE

*1596. Shri Heda: Will the Prime
Minister be pleased to state:

(a) whether the Experts Com-
mittee has been set up as tentatively
decided by the Asian Prime Minis-
ters’ Conference at Bogor:

(b) if so, the Indian personnel on
the Committee: and

(c) the subjects that such a Com-
mitiee would deal with?

The Parliamentary Secretary to the
Minister of Extermal Affairs (Shri
Sadath All Khan): (a) The Committee
of Experts has not yet been et up. It
will, no doubt, be a matter for discus-
sion at the forthcoming Asian-African
Conference.

(b) and (c¢). Do not arise.

Shri Heda: Afler the categorical
statement of the Prime Minister of
Ceylon, what are the reasons for the
delay in setting up this committee?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): What is the categorical state-
ment to which the bon. Member refers?

Mr. Speaker: Will he state what is
the caiegorical statement?

Shrl Heda: It is the statement that
appeared on the 1st January in the
Indian Press. It stated:

"“Sir John Kotelawala. Prime
Minister of Ceylon, said here today
that the experts committee. pro-
posed by the Bogor Conference
in examine the scope of inter-
regional  cconomic  co-oncration,
wotlld meet in Colombo shortly.”

Shri Jawaharlal Nehru: The answe:
must be given Ly Sir John Kotelawals
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RAILWAY FREIGHT oN JUTE

*1597. Shri Bibhut! Mishra: Will the
Minister of Commerce and Industry
be pleased to state whether Govern-
ment propose to reduce Railway
freight rate on jute, as recommended
by the Jute Enquiry Commission?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): The
question of Railway {freight for raw
jute was recently investigated by the
Railway Rates Tribunal and they came
tn the conclusion that while the gene-
ral level of the rates for raw jute was
not unreasonable, station-to-station
rates representing about 12} per cent.
reduction in normal tariff rates should
be introduced for specific movemen's
of traffic from certain stationsto Gun-
tur, Thishas been accepted and re-
vised rates for raw jute from certain
stations to Guntur have been intro-
duced with effect from the 10th Sep-
tember, 1954.
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Beryr ORe

*1598. Sardar Hukam Singh: will
the Prime Minister be pleased to staic:

(a) whether any new deposits of
Beryl Ore have been discovered rerent-
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1y in the Sirkakulam District of Andhra
Stute; and

(b) whether any comprehensive
survey has been made of the surrund-
ing areg to find out if there are more
deposits of the material?

The Prime Minister and Minister of
External Affairs (Shri Juwaharlal
Nehru): (a) Yes. Only onc new de-
posit of Beryl ore has been cdiscovered
in that area.

(b) The survey work in the area is in
progress.

Sardar Hukam Singh: May 1 know
whether the beryl ore found in this area
or in any o.her nlace has heen found
existing separately from cther vres, or
it 15 always found mixed up with rther
ores?

Shri Jawaharlal Nehru: I am afraid
I could not give a precise answer to
that. I suppose it occurs in wvarious
forms and shapes in various places.
There is no uniformity. Anvhow, 1
am unable to give an answer without
enquiry.

Sardar Hukam Singh: What part of
the beryl was processed here in India
and what part of it was «ent outside?

Shri Jawaharlal Nchru: What propor-
tion? That too. I am sorry, I cannot
answer without enquiry.

Dr. Ram Subhag Singh: May I know
whether any efforts are being niade by
Government to exploit the beryl re-
sources which lie in the mica flelds of
Bihar.

Shri Jawaharlal Nehru: Bery! is one
of the prescribed substances under the
Atomic Fnergy Act and its export is
prohibited, except that nvernment,
it it so chooses exchange it for some
useful substance or even for money,
with any other countries. Therefore.
Government is in charge of it all over
India and we are trying to develop it.
process it. T cannot say off hand how
much it sent abroad and what Is being
done in Bihar. Beryl is found in many
places in Rajasthan, Bihar—now there
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has been a small find in Andhra-*and‘
elsewhere too.

INTERNATIONAL TRADPE FAiRs

“1599. Shri D. C. Sharma: Will the
Minister of Commerce and Industiry
be pleased to lay a statement on the
Table of the House showing:

{(a) the names of the Indian commo-
dities which had a good =ale 1 the
various International Trade FExhibi-
tions/Fairs held in 1954: ano

(b) the approximate value of the
commidities sold in these Exhibitions
and Fairs?

The Deputy Minister of Commerce
and Industry (Shri Kanunzo): (a)
and (b). In Internationai Exhibitions
and Fairs sale of goods is ".ormally not
permissible. They are intended only
for commercial publicity.
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Shri R. 8. Diwan: May 1 know whe-
ther as a result of the popularity of our
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articles the foreign Governments have
put in any demand for our ariicles
here?

Shri Kanungo: Governments hdave not
put in any demanads.

EmMrproYkes OoF THE Hirakup PRoJecT

*1600. Shri Gidwani: will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that majority
of the employees working on the
Hirakud Dam Project are temporary:

(b) it so, whether Government have
received any proposal to put them on
a permanent cadre:

(c) whether Government have con-
sidered the same: ana

(d) if so. what ia their
thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

decision

(b) to Td). The auestion of provid-
ing them with alternative employment
on the completion of the project is re-
ceiving the earnest attention of Gov-
ernment. It is one of the terms of
reference of the Technical Personnel
Committee appoinfed by (Government.
The Committee's report is awaited.

Shri Gldwanl: What is the number
of qualified engineering technical staff
working under the project?

Shrl Hathl: Engineers, Clasg 1 and
I1, 139.

Shri Gidwanl: How many of them
have been confirmed and how many of
them are temporary?

Shri Hathi: 83 are temporary.

Shri Gidwani: What has happened to
r\he proposal of establishing an Indian
Engineering Service, as suggested by
the Planning Commission?

Shri Hathl: That is under considera-
aun.

Shri Gldwani: When will the consi-
deration be over?

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): This
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question was taken up at ‘he last meet-
ing of the Co-ordination Board of Minis-
ters, There was a ccnsensus of opi-
nion that we should pursue this idea.

Shri Raghavacharl: May I know whe-
ther the othier river valley projects also
would be included in the scheme?

Shri Hathi: The Service will include
all engineering staff at all the projects.
if a common service like that is evolv-
ed.

PorTUGUESE CustoMs OFFICER:

*1602. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that a
Portuguese Customs officer was given
a permit to visit Bombay during
December, 1954; and

(b) whether similar Ifacilities are
given by the Portuguese authorities
to Indian Government employees to
visit Goa?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). Yes.

Dr. Ram Subhag Singh: Is it true
that the Portuguése Government officials
who are given permits by the Indian
Consulate have been coming to Bom-
bay and staying with Indian Gov-
ernment offielals to carry on anti-
Indian propaganda in Bombay?

Shri Sadath All Khan: No, Sir. It
is not true. As a matter of policy, per-
mits are not being granted to Portu-
guese government servants and their
families to come over to India.

Dr. Ram Subhag Singh: Has it come
to Government's notice that the Deputy
Chief of Customs of the DPortuguese
Government came to Bombay and stay-
ed there for some time during Christ-
mas and carried on anti-Indian activi-
ties there?

Shri Sadath All Ehan: We do not
know whether anti-Indian artivitles
were carried on by this gentleman. But
a permit was granted on the 8th of
December, to one Mr. Pinto, an officer
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of Portuguese Customs and his wife
and daughter to spend sometime in
Bombay.

_ Shri Joachim Alva: May | know whe-
ther all these excessive courtesies are
warranted by the fact that 'ortuguese
ships go from Karachi to Bombay,
counteracting the stoppage of Indian
ships going from Bombay to Goa?

Shri Sadath AH Khan: We are a
courteous Government, Sir.

BRiITISH TEXTILES

*1607. Shri Sarangadhar Das: Will
the Minister of Commerce and Industry
be pleased 1o lay a statement on the
Table of the House showing the duty
levied on British textiles imported in‘o
India®

The Deputy Minister o Commerce
and Indusfry (Shri Eanungo): A state-
ment is l1aid on the Table of the House.
(Placed in Library. See No, 8-105/55).

Shri Sarangadhar Das: May I know
if such heavy duty imposed on foreign
silks is helping the manufacture of such
silks in India?

Shri Kanungo: Yes, Sir.

Shrimati Tarkeshwari Sinha: May I
know what is the reason for the cold
silence being maintained by the Gov-
ernment of India inspite of the propa-
ganda being done by the United King-
dom that Indiag is wery unfair to
British textiles?

The Minister of Commerce and Indus-
try (Shri T. T. Krishnamachari): We
are a rather cold people,

INDIANS IN BURMA

*1611. Shri U. M. Trivedi: Will the
Prime Minister be pleased to state:

(a) the number of
lwwing in Burma:

Inidans now

(b) whether any representations
have been received about their safety
in areas outside a radious of five miles
from Rangoon: and

(c) whether there are any Indians
living in Zeyawaddy?
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The Parlismentary Secréfary to the
Minister of Extérnal Affalrs (Shet
Sadath Al Khan): (a) According to
unofficial information the number of
Indians In Burma is believed to be
between six and seven lakhs. Com-
plete 1853 census report is not yet
available.

(b) Some representations alleging in-
security have been made by local
Indians to the Indian Embassy, Ran-
goon, who have taken up this matter
with the Government of the Union of
Burma.

(¢) A large number of Indlans con-
tinue to live in Zeyawaddy.

Shri U. M. Privedi: May I know what
is the percentage of Indians now living
in Zéyawaddy, in view of the grant
that was made by the British when
Zeyawaddy was established that 90 per
cent. of the population of Zeyawaddy
shall always be Indians?

Shri Sadath Ali Khan: Yes, Sir. The
total populaiion of Zeyawaddy is about
20,000 of which approximately 15,000
are Indians who are mostly cultiva-
tors.

Shri U. M. Trivedi: May I know
it the Zeyawaddy sugar factory has
been taken away by the Government
of Burma and now Indians cre not
employed there?

Shri Sadath All Ehan: We have no
information.
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But I don't think we are going
lo irrigate that area.

shri E. K. Basu: May | know whe-
ther the agriculturists= are actuslly
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charged any fees for the supply of
water, and if so, whether the rates are
different in dilferent States? )

Shri Hathi: The rates are, of course,
different in different States and better-
ment levy and water cess ure heing
charged.

ScHEDULE or RateEs (P.W.D.)

*1613. Shri K. C. Sodhia: Will the
Minister of Works, Housing and Sup-
ply be pleased to lay siatement on
the Table of the House showing:

(a) whether indices of prices of
various building materials are main-
taired by Government;

(b) if so, whether the present in-
dices and wages of labour are on the
downward trend:

(c) when the P.W.D. Schedules of
rates were last revised:. and

(d) whether it is contemplated to
revise them again now?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
The C.P.W.D. maintains indice: of
prices oft building materials for those
places where there is concentration of
work.

(b) At certain places like Delhi,
Bombay and Madras, prices of building
materials are on the downward trend,
whereas al others like Calcutta and
Patna, the trend is upward. Wages of
labour are generally on the upward
trend except in certain places like Delhi,
Bombay and Hijli, where they are more
or less, steady.

(¢) A statement is placed on the
Table [See Appendix VIII, annexure
No. 14]

(d) The Schedule of rates for Delhi,
Bombay and Calcutta, which are out
of date, are at present under revision.
Those in respect of other places do not
at present need revision.

Shri K. C. Sodhia: The schedule of
rates in certain places is shown to have
been revised. I want to kmow whether
the last revision was on the upward
level or on the downward level?
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Sardar Swaran Singh: [ .annot give
an off-hand reply because in certain
cases it was upward and in certain
others it was downward.

RESIDENTIAL ACCOMMODATION FOR
AMBASsADOR IN DupLIN

*1615. Shri §. V. Ramuswamy: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that a house
has been purchased in Dublin for use
of our Ambassador there:

(b) if so, when and at what price;

(c) the amount spent annually for
tts maintanence; and

(d) whether it is occupied at pre-
sent? y

The Deputy Minister of External
Affairs (Shri Anil K, Chanda): (a)
and (b). No, Sir: but a house was
rented in July, 1950, on a fifteen-year
lease. The rent paid is £735 per
annum.

(¢) The actual amount spent for
maintenance is not known, but an
¢nquiry is being made.

(d) The house hag not been conti-
nuously occupied. A small stafl has
now been sanctioned and it is intended
that they should occupy the house.

Shri §. V. Ramaswamy: Is it a fact
that ever since it was taken on lease,
none of the successive Ambassadors
ever stayed there hut always stayed
in a hotel?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal

. Nehru): Yes. Sir: that is so because

- the house was
- gradually being furnished. There was
. also no stafT there.
~ bassadors could not stay there for any

not furnished. It is
Therefore, the Am-

length of time. They went there vsual-

. 1y for two or three days at a time and

it wa3s much less expensive to stay in
a hotel. I may add that the Irish Gov-

. ernment are very much anxious that

I
i
¥
+

there should be some physical place
representing the Indian Embassy there
and in fact they produced a house and
told us to take it. It is difficult for
us to disoblige them,
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INSPECTORATE FOR INDIAN Miss1ONS
ABROAD

*1616. Shri §. C. Samanta: Will the
Prime Minister be pleased tn state:

(an) whether the Inspectorate fur
Indian Missions abroad have dealt
with any cases of indiscipline found:
ir Missinons abroad during their recent
tour:

(b) whether they have brought to.
light the unsuitability of any officer
for service abroad: ana

(¢) if s0, the steps taken in the:
matter?

The Parliamentary Secretary to the:
Minister of External Affairs (Shri.
Sadath Ali Khan): (a) to (¢). No,
Sir.

Shri S. C. Samanta: May I know whe-
ther such an Inspectorate was started
before also?

The Prime Minister and the Minister
of External Affairs (Shri Jawaharlal

Nehru): [ will answer that. Inspec-
tors have gone from time to time—
Inspectors of the External AfTairs.

Ministry und Finance Ministry. But [
think it is the first time that they have:
now started il in an organised way.

Shri 8. C. Samanta: May I know whe-
ther any other facts have been pointed:
out by the Inspectorate and whether
the Government is scrutinising them?

Sbkri Jawaharlal Nehru: Of course:
many recommendations, such as criti-
cisms ete. are made in their reports
and the Government naturally deals
with them.

Dr. Suresh Chandra: May 1 know
whether any irregularities in regard io
the purchase of some buildings by our
Embassies and Missions abroad have
been pointed out by this Inspectorate,
and if so, which are these embassy
buildings?

Shri Jawaharlal Nehru: So far as I
know --naturally, I have not got the
full report—there is no reference to
buildings in that report. There may
be here and there some but it has not
come to my notice.
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Shrl 8. V. Ramaswamy: What is {he
function and scope of this Inspecto-
Tate?

Shri Jawaharlal Nehra: Naturally.
to inspect.

TecHNICAL TRAINING CENTRE

*161%. Shri Subodh Hasda: Will the
‘Minister of Planning be pleased 10
‘state:

(a) whether it is a fact that a Tech-
nical Training Centre has been started
at Jhargram Project Block in West
Bengal:

(b) if so, the nature of
imparted there; and

(c) the amount of money spent
‘thereon so far?

The Deputy Minister of Planning
(Shri 8. N. Misra): (a) The training
-centre has not yet started. The con-
-struction of the building is in progress.

(b) and (¢). Do not arise.

Shri Subodh Hasda: May I know
‘whether priority will be given to the
-students of the locality?

Shri 8. N. Mishra: Naturally, Sir.

Shri N. B. Chowdhury: May I know
‘the number of trainees that are likely
fo be accommodated in these training
~centres?

Shri S. N. Mishra: The total number
‘of traines would bLe 160,

Shri Thimmaiah: How many training
.centres do the Government propose to
open throughout the couatry?

Shri §. N. Mishra: I cannot give the
-exact number so far as the entire coun-
1ry is concerned.

training

StarrF oF MINISTRY oF EXTERNAL
AFFAIRS

*1610. Shri RamH Verma: Will the
Prime Minister be pleased {o state:

(a) whether it is a fact that a large
number of displaced Central Govern-
ment Servants serving under the
control of the Ministry of External
Affairs in the NW.FP. Tribal Area
and Agencies were declared surplus
-sometime back;
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(b) whether it is also a fact that
simultaneously fresh recruits, and dis-
placed State Government servants were
appointed in the Ministry; and

(e) if s, the reasong therefor?

The Deputy Minister jof External
Affairs (Shri Anil K. Chanda): (a)
The number of displaced Central Cov-
ernment servants, who came to India
from areas formerly administered by
the late External Affairs Department,
was so large that it was not possible
to absorb even g small proportion in the
Ministry of Exlernal Affairs and most
of them had, therefore, to be declared
surplus. All displaced Central Govern-
ment servants who approached the
Ministry for employment were, how-
ever, directed to the Central Transfer
Bureau for employment to be found
for them.

(b) and (c¢). As and when posts were
created or vacancies occurred in the
Ministry of External Affairs, require-
ments were intimated to the Ceéntral
Transfer Bureau of the Ministry of
Home Affairs and the posts were filled
on the advice of the Bureau and sub-
ject to suitability of the candidates for
Foreign Service in accordance with the
standards prescribed by the Ministry.
In this process fresh recruits and dis-
placed State Government servants
were appointed as well as some dis-
placed Central Government servants
from the N.W.F.P. Tribal Areas and
Agencies, who had been declared sur-
plus.

Shri Rishang Keishing: May I know
the number of displaced Tentral Gov-
ernment servants from the N.W.F.P.
Tribal Area and Agencies?

Shri Anil K. Chanda: Fifty-four
have been employed in our Ministry,
but I am not able to supply {he total
number of such persons.

Shri Rishang Keishing: May I know
whether any scheme is under the con-
templation of the Government of India
to re-employ the displaced Central
Goverument servants?

Shri Anil K. Chanda: So far as our
information goes, all of them have been
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employed in some government office
or other.

THIRD PARTY CLAIMS

#1620. Shri M. L. Agrawal: Will
the Minister of TRehabilitation be
pleased to state:

(a) the number and amount of the
third party claims decreed or un-
decreed outstanding against the eva-
cuees who left their property in Indin
registered with the Custodians of Eva-
cuee Property in

(i) Uttar Pradesh, and
(ii) the rest of India; and
(b) whether any steps have so far
been taken to liquidate them in ac-

cordance with the assurance of the
Minister of Rehabllitation?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Un-
secured third-party claims are siill in
the process of registration by the Cus-
todians of Evacuee Property. The re-
quired information is, therefore. not
available.

(b) Does not arise.

T
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The Minister of Commerce and In-
dastry (Shri T. T. Krishnamachari):
(a) Yes, Sir. In relation to the
freight charged.

(b) The matter is under considera-
tinn.

ft oty Fep: s ar s & O
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Shri T. T. Krishnamacharl: Yes
Sir, that is a sacrifice ihat people will
have to make for a certain amount of
uniformity all over Indla. Perhaps
Bihar residents get facilities in other
goods which are denied to people in
other parts of India.

Wt afrey Fen: wr ax ww ot ¥ e
g on F dfide w1 o R Ed * www
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Shri T. T. Krishnamachari: That s
a question which is more than J can
answer.

Shri G. P. Sinha: Is it a fact that
the quota of cement for Bihar is allot-
ted from different factories in different
States while the surplus is not given
to Bihar?

Shri T. T. Krishnamacharl: Tt as-
sumes that there is a surplus. I am
not quite sure if there is. It is quite
likely that quotas are allotted from
different factories.

Evacuee PROPERTY IN JaAMMU aND
KASHMIR

*1624. Chaudhri Muhammed Shaffee:
Will the Minister of Rehabilitation be
pleased to lay a statement on the
Table of the House showing:

(a) the total area of land in Jammu
and Kashmir State which has been
declared as evacuee property till the
28th February, 1955 in rural and urban
areas;

(b) how much of it has been allotted
fo the displaced persons in the state:

(c) the number of applications for
allotment which are pending decision;

(d) the average area of land allot-
ted to each displaced person; and

(e) the number of allotments can-
celled subsequently and the rensons
therefor?
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The Deputy Minister of Rehabilita-

tion (Shri J. K. Bhonsle): (a) 1o (e).
The Administration of Evacuee Pro-
periy Act does not apply to Jammu and
Kashmir. The information asked for
is not available as the Government of
India are not concerned with evacuee
property in that State.

Sardar Hukam Singh: Is it a fact that
the displaced persons observed a pro-
test day yesterday or the day before,
against the policy of the Government
in alloting a large proportion of the
property that has been left by Muslims
who have migrated to local persons,
and whether in that protest a few per-
sons have been arrested?

Shri J. K. Bhobsle: 1 read that in the

paper as the hon. Member himself has.

Mr. Speaker: There is no further in-
formation with them.
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LanD Acquirep FoR CACHMENT AREA

*1626. Shri A. R. Sewal: Will the
Minister of Irrigation and Power be
pleased to state the total acrecage of
land acquired for the cachment areas
for the Hirakud, Tungabhadra and
Bhakrg Dams and by the Damodar
Valley Corporation, respectively?

The Deputy Minister of Ivrigation
and Power (Shri Hathi): The infor.
mation is being collected ang will be
laid on the Table of the House.

WATER PUMPING MACHINE

*1627. Shrimati Kamlendu  Mali
Shah: Will the Minister of Irrigation
and Power be pleased to state:

(a) whether it is a fact that one
Maheshwari Datt Dimri from Garh-
wal has invented a Machine that
pumps oui water from a depth of 50
ft. by mere water force: and

(b) whether any report has been
received from the Uttar Pradesh
Government about the utility of the
invention?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) According
to information received from the Uttar
Pradesh Government, Shri Maheshwari
Da‘t Dimri of District Garhwa) designed
a waterlift which on a test by an Engi-
neer of the Government of Uttar Pra-
desh could lift water to a height of
four feet only.

(b) Yes. The State Government have
reported that in its present form, the
machine is of no use. It can at best
work to a height of 10" to 12" with a
discharge of six gallons per minute and
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that too for a very short period only.
It, however, seems to admit of some
improvement if some further experi-
ments are carried out and some modi-
fications introduced.
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Mr, Speaker: That is a matter of
¢pinion,
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Mr, Speaker: Order, order. These
are matters within the special know-
ledge of the U, P, Government,
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Mr. Speaker: I do not think this
question arises out of that.

LiBRARIES IN INDIAN MISSIONS

-1628. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased to
state the total number of books supplied
to the libraries attached to the various
Missions abroad during the year 19547

The Parliamentary Secretary to the
Minister of External Affairs (Shri
‘Sadath All Khan): 14,958 books were
supplied to 71 libraries attached to
the Indian Mission: abroad.
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Shri Krishnacharya Joshi: May I
know whether books in other Indian
languages are also supplied?

Shri Sadath Ali KEhan: Books have
been supplied in Sanskrit and Hindi
and other languages.

Shri Chattopadhyaya: May I know
whether any assessment has been made
to find out as to what languages most
attract interest in our friends abroad?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Is the hon. Member referring
to people of Indian descent abroad or
foreigners?

Shri Chattopadhyaya: Foreigners
abroad, friends abroad.
Shri Jawaharial Nehru: Probably

the languages which they themselves
know.

NATIONAL ScHooL orF DESIGN

*1630. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government have
accepted the recommendation of the
International Planning Team fcor
setting up a National School of Design,
a Cuslomers’ Service Corporation and
Export Development Offices for efficient
marketing and distribution of the pro-
ducts of Indian handicrafts and small
industries: and

(b) if so, when Government pro-
pose {o set up these Organisations?

The Minister of Commerce and Indus-
try (Shri T. T. Krishnamachari): (a)
and (b). Two Trade Cenires corres-
ponding to the Export , Development
Offices have been sanctioned. The
other recommendations are under exa-
mination,

Shri Morarka: May I know where
these two Export Development Offices
or Trade Centres have been set up?

Shri T. T. Krishnamachari: In the
United States of America and Switzer-
land.



1561 Orul Answers

IMMIGRATION REGULATIONS oF MaLAYa
FEDERATION

*1631, Sardar Hukam Singh: Will
the Prime Minister be pleased 1o
state:

(a) whether the immigration regu-
lations of the Malayan Federation
forbid visitors taking up any paid or
unpaid employment in thai couniry;
and

{b) whether there have been any
cases recenlly where Indian visitors
have been forced to return to India
for contravening such restrictions?

The Parliamentary Secretary to the
Minister of External Aflairs (Shri
Sadath Ali Khan): (a) Yes.

(b) Only one Indian who took up
employment as a Watchiman without
prior permission of the Immigration
authorities is reported io have been re-
patriated.

Sardar Hukam Singh: May 1 know
whether Government have any informa-
tion if there are any Indians there who
got that permission from the Immigra-
tion Department to take up employment
and are in the employ of t‘hal Federa-
tion?

Shri Sadath Ali Khan: Ordinarily
the Immigration authorities do not
allow persons coming on visit passes to
take up employment or to engage in
business. Only in cases where the
persons have high professional gualifi-
cations or technical skill, and if they
wish 5 engage In a profession for
which men with suitlable qualifications
are not available locally, permission
is granted.

Sardar Hukam Singh: May I know
whether any Indians could go to
Malaya last year, not for employment
but for other business or trade vaca-
tions?

Shri Sadath Alli Khan: I should think
s0, Sir.

Heavy ELECTRICAL EQUIPMENT
EnQuiry COMMITTEE

*1632. Shrl Heda: Will the Minister
of Production be pleased to state:

(a) whether the Committee appoint-

22 MARCH 1858

Oral Answers 1562

ed to enquire into the manufacture of
the heavy electrical equipment in the
country have submitted their report;

(b) if so, what are its main features?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) Yes.

(b) The Committee has made an
assessment of the requirements of the
country in the matter of Heavy Electri-
cal Plant and has come to the conclu-
sion that it is essential for the State o
establish a factory for the purpose. The
scope of the State factory and the pro-
duction target for the dillerent items lo
be made have also been indicated in
the Report. The Commiitee has fur-
ther recommended that a well-reputed
firm of electrical manufacturers should
be selected immediately to serve as
Consultants for the State factory, the
scheme being given high nriority.

Shri Heda: In the reply, the Parlia-
mentary Secretary referred to a Con-
sultant here. May I know whether the
Committee has recommended a Con-
sultant in Indic or a foreign consul-
tant?

Shri R. G. Dubey: This was & local
Committee consisting of officials and
some non-official experts. The sug-
gestion is that we should consult a
reputed foreign firm to indicate a bhasis
of co-operation both technical as well
as financial.

Shri Heda: What would be the cost
of this State-sponsored project?

Shri R. G. Dubey: A sum of Rs. 22
crores was the estimate indicated some-
years back.

Shrimati Tarkeshwari Sinha: May I
know whether the Seimens and Asso-
ciated Electrical industries have sub-
mitted any project report to Govern-
ment and whether Government have
finalised consideration of that report?

Shri R. G. Dubey; Some reports were
submitted years back. Government are
going to have fresh reports in this con-
nection.
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Shri T. B. Vittal Rao: In view of the
fact that we are behind schedule in
the matter of this project resulting in
restricting our expenditure to Rs. 2
crores as against Rs. 7 crores provided
for in the Plan, do Government propose
to expedite this matter and if so, what
are the steps taken?

The Minister of Production (Shri K.
C. Reddy): There has been some un-
avoidable delay. Certain preliminaries
had to be examined. Without being
sure about data, we could not proceed
with it. Government are taking all
possible steps to expedite the matter.

Shrimati Tarkeshwari Sinha: The
hon. Minister said that fresh project
report will be prepared, May I know
the firms from whom reports will be
invited?

Shri R. G. Dubey: Though we have
some names in view, we could not just
now disclose the names.

Shri Heda: Some apprehension was
expressed in the Press that a low re-
turn would be available for the capital
invested. May we know what is the re-
port in this regard?

Shri R. G. Dubey: In this case, it is
& fact that to start with, there will be
certain initial losses. Government have
been thinking of manufacturing other
types of machinery which may reduce
the quantum of losses.
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SoVIET OFFER OF ATOMIC SECRETS

*1634. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether the Soviet offer on
Atomic secrets has been considered by
the Government of India; and

(b) if so, what are the Government's
reactions?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlak
Nehru): (a) and (b). Government have
no information about the offer.

Shri D. C. Sharma: May [ know it
the Government has received a similar
offer from some other countries?

Shri Jawaharlal Nehru: 1 do not
know what the hon. Member means by
“offers”. There have been conferences;
there is going to be a big conference in
Geneva next August. We are connect-
ed with these conferences. Talks take
place. We deal with three or {our
countries in the matier of atomic
energy. We exchange some material;
something we get from them. There
is no question of any formal ofter
which, perhaps, the hon. Member is
thinking of.

Shri D. C. Sharma: May I know if
there is any exchange of material or
information between the Governments
of India and the U.S.S.R. on this sub-
ject?

Shri Jawaharlal Nehru: No; not that
1 am aware of.

Shri G. P. Sinha: May I know.... ..

Mr. Speaker: I am going to the nex¥
guestion.
Works ExecuTep sy CP.W.D.

*1635. Shri Gldwani; Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the total cost of the works exe-
cuted by the CP.W.D., in Delhi and
New Delhi during the year 1063-54;
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(b) the amount of the departmental
<harges provided in the estimates of
those works; and

(c¢) the actual expenditure incurred
©on establishment employed on the
execution of works in Delhi and New
Delhi during the same period?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a) to
{¢). A statement containing the requir-
€d information is laid on the Table of
the House. [See Appendix VIII, anne-
xure No. 15.]

Shri Gidwanl; In the statement it is
said that the actual amount of depart-
mental charges levied and recovered
during 1953-54 was Rs. 50,13,900 on the
total cost of works of Rs. 6 crores and
something. But, the actual expenditure
on establishment employed on the exe-
cution of works was Rs. 74,61,800. Has
any percentage been fixed regarding
expenditure on works?

Sardar Swaran Singh: The question
is not clear. But, there is a slab per-
centage with regard to the levying of
departmental charges which varies
with the amount of each individual
work. It is true that the actual expen-
diture is more than what we charge.
But, this Department is not run purely
on a commerclal basis.

Shri Gidwani: What are the reasons
for spending more money, about Rs. 24
lakhs?

Sardar Swaran Singh: It is an ac-
counting matter. We spend more than
what we charge because we are not a
commercial Department, as 1 stated
earlier. It is a service organisation.

Shri Velayudhan: May I know whe-
ther excess expenditure was charged
after the revised estimate or not?

Sardar Swaran Singh: This repre-
sents the actuals.

GuJRATI HiGgH ScHoor, BURMA

*1638. S8hri U. M. Trivedi: Will the
Prime Minister be pleased to state:
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(a) whether the building of the Guj-
rati High School situated in Voyle
Road, Rangoon has been requisitioned
by the Burma Government; and

(b) if so, the amount of compensa-
tion paid in this connection?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir.

(b) The School authorities get a
monthly rent of Rs. 1,500 from the
Government ot the Union of Burma.

Shri U. M. Trivedi: May I know it
the Government of Burma has provid-
ed any accommodation for the teaching
of the children of Gujaratis?

Shri Sadath Ali Khan; The Gujarati
High School in Rangoon is functioning
in a building and we have received no
complaints.

Shri U. M. Trivedi: Have the Gov-
ernment any knowledge about the
number of school-going children of
Gujaratis in Rangoon?

Mr. Speaker: He is going into details.
Next question.

Shri U. M. Trivedi: One more ques-
tion, Sir.

Mr. Speaker: It is a small matter. Tt
is no use pursuing it. Next question.

BoRDER INCIDENTS

*1640. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that ten
Indian nationals who were engaged in
fixing boundary mark pillars between
Indo-Pakistan border near Patamari in
Goalpara district of Assam  were
arrested recently by the Pakistan
border police:

(b) whether it is also a fart that
bricks, cement and other materials
were also carried away by the Pakistan
Police;

(c¢) if so, the steps taken In the
matter; and

(d) whether the steps taken have
proved fruitful?
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The Deputy Minister of External Af-
fairs (Shri Anil K, Chanda): (a) to
(d). Some Indian nationals engaged
on the construction of boundary pillars
on the Rangpur-Goalpara border
were arrested by the Pakistan Border
Police, who also seized the construction
material being used by them,

The arrested persons have been re-
leased but some items of the construc-
tion material have not yet been
returned. The High Commissioner for
India in Pakistan has lodged an em-
phatic protest with the Government of
Pakistan against this high-handed
action of the Pakistan Border Police.
The Government of Pakistan have also
been asked to issue instructions for the
return of the material and to award
exemplary punishment to the offend-
ers. The reply from the Government
of Pakistan is awaited,

Dr. Ram Subhag Singh: Under what
circunistances were the Indian na-
tionals arrested? When they were re-
leased? How many of the items which
the Pakistan police carried away are
still with the Pakistan Government?

Bhri Ani]l K. Chanda: The materials
which they had taken away have not
yet been returned so far as our infor-
mation goes. A number of our boatmen
labourers and masons who were engag-
ed in the construction of these pillars
were arrested and they were taken
over to Pakistan territory. It is also
said that they were assaulted by the
Pakistan police.

Dr. Ram Subhag Singh: My question
was, how many of the Indian labou-
rers who were engaged in the work
were arrested by the Pakistan police,
how many of them were beaten
and how many have been releas-
ed up-to-date,

Shri Anil K. Chanda: 1 have not got
the number of people who had been
arrested, but all of them have been re-
leased.

Dr. Ram Subhag Singh: In reply to
starred question No. 1602, it was
stated that we are a courteous Gov-

25 LSD
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ernment. May I know whether it is
because of that policy of being a cour-
feous Government thal Indian nation-
als are always arrested on the
Indian border and beaten alss?

Shri Anil K. Chanda: We have not
heard from the Pakistan Government
as to what is their viewpoint. They
might allege that they were not on
Indian ground—I do not know. We
have not yet heard from the Pakistan

Government.

Dr. Ram Subhag Singh: May I know
whether the Government of India will
approach the Government of Pakistan
to release all the persons who have
been arrested on Indian borders, before
the talks commence between the Prime
Ministers of the two Governments?

Shri Anil K. Chanda: I have not got
the information with me as to whether
there are any other Indian nationals In
their custody at this moment.

Dr. Ram Subbag Singh: May I know
whether the Government of India wil)
approach the Government of Pakistan
to give compensation to all the Indian»
who were arrested and beaten by there
or who might have lost their lives
during the course of the beating?

Shri Anil K. Chanda: Wherever it is
considered necessary we have demand-
ed compensation.

Dr. Ram Subhag Singh: Have they
got that?

Shri Gidwani: They do not repay the
debt; they will give compensation!

Mr. Speaker: Order, order. That is
not the way of talking.

Sardar Hukam Singh: 'Is it for the
Pakistar Government in such instan-
ces to have the last say, or have our
Government any stand of which they
might ever be sure and which they can
insist upon?

Shri Anil K, Chanda: As I said, in
this particular case certain information
was brought to wvur notice, and we
made our approach to the Pakistan
Government. Their reply has not yet
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been received. Obviously in the ab-
scnce of their reply, we are not in a
position to state what is the viewpoint
of that Government.

Dr. Ram Subhag Singh: May I know
whether that work is going on or that
also has been abandoned?

LicN1TE MINING

*1642. Shri K. C. Sodbia: Will the
Minister of Production be pleased to
refer to the reply given to starred
question No. 210 on the 25th February,
1955 and state:

(a) whether the preparation of a
project report on the mining and
exploitation of lignite in South Arcot
has since been taken in hand and if s,
the progress made so far;

(b) whether the excavating machi-
nery belonging to the Indian Mining
and Construction Company was
purchased for the purpose or was
taken on hire; and

(c) the cost at which it was purchas
ed or hired?

The Minister of Produetion (Shri K.
C. Reddy): (a) The preparation of
the Project Report will be taken in
hand, as soon as certain further inves-
tigations including drilling and pump-
ing etc. now in hand at Nayveli which
are considered essential to confirm the
basic data on which such a projeet re-
port is to be based, are completed.

(b) and (c¢). Certain items of exca-
vating machinery and equipment be-
longing to the Indian Mining and Con-
struction Company were made available
to the Madras Government in 1863 for
use on the Lignite Project originally on
a loan basis. Subsequently it was found
that the equipment would be required
for a considerable period and that it
would be most appropriate to treat the
equipment as a contribution by the
Central :Government, towards the pro-
ject. Accordingly the equipment was
purchased by the Central Government
at a cost of Rs. 13°'48 lakhs from the
Indian Mining and Construction Com-
pany and given as a coniribution to
the project.
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shri K, C. Sodhia: What js the valun-
tion of this machinery?

Shrj K, C, Beddy: Rs. 13.48 lakhs;
some of the items were good; some of
them had to be repaired and then
made use of.

Shri K. C, Sodhia: What part are
the Madras Government taking in this
project?

Sbri K. C. Reddy: Till the end of
1954, the Madras Government had
taken up the respcnsibility of going
ahead with the pilol project. Since the
beginning of this year, the Government
of India have taken up the responsi-
bility.

Ni1zaMubbIN EXTENSION

#1643. Chaudhri Muhammed Shaffee:
Will the Minister of Rehabilitation be
pleased to state:

(a) the number of houses newly
construrted by Government in the
Nizamud-Din Extension, New Delhi,
which have been demolished up to 28th
Februuiy, 1955;

(b) the reasons for the demolition;
and

(c) the total loss suffered thereby?

The Deputy Minister of Rehabilita-
tion .Shri J. K. Bhonsle): (a) Nil

(b) and (c). Do not arise.
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The Minister of Comunerce and Ia-
dustry (Shri T. T, Krishnamachari):
(a) Yes, Sir. In 1953-54 a grant of Rs.
44,000 was paid to the State Govern-
ment for the establishment of a train-
ing-cum-production centre for pottery.

{b) The grant has been utilized to
the extent of Rs. 11,785 so far.

() Yes, Sir.

Shri N. B, Chowdhury: May I know
whether the raw materials necessary
fu: the development of this industry

are available near the proposed pro-
ductior, centre 1n Madhya Bharat?

Shri T. T. Krishnamachari: It is pre-
sunied so.

CLIPPINGS OF INDIAN LANGUAGE NEwSs-
PAPERS

+1645. Shri Morarka: Will the Minis-
ter of Information and Broadcasting
be plcased to state:

(o) whether Government have ac
cepted the recornmendation of the Esti-
mates Committee contained in pars; 58
of their Eleventh Report that the
examinalion of the reports and
comments through clippings, elc.
should be extended to Indian language
newspapers also; and

(b) if so, what action has been taken
in the matter?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b) . The Press Information Bureau is
alreaay examining reports and com-
menis having a bearing on the policies
and activities of the Government of
India, appearing in newspapers and
perlodicals in eight Indian languages
viz. Hindi, Bengali, Gujerati, Kannada
Marathi, Tamil, Telugu and Urdu as
indicated in Appendix IX of the report
of the Estimates Committee. The
scope of the examination will shortly
be extended to important newspapers
in Assamese, Oriya and Malayalam
when the respective language sections
starl functioning. The gquestion of
supplving clippings from important
Hindi newspapers and periodicals 1o
the concerned Departments is still
under examination.
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UNIFICATION OF GERMANY

*1646, Shri D, C, Sharma: Will the
Prime Minister be pleased to state
whether his help has been sought by
the West German Soctl Democratic
Party for the unification of Germany?

The Parliamentary Secretary to the
Minister of External Affairs (Shri Sa-
dath Ali Khan): No, Sir.

Shri D. C. Sharma: May I know whe-
ther our Government have received
any communication on the subject fram
our Ambassador at Bonn?

Shri Sadath All Kbkan: No.

Dr. Suresh Chandra; May I know
whether it is a fact that the West Ger-
man socialist leader Dr. Ollenhauer
had a meeting with the Prime Min-
ister and they discussed the gquestion
of mnification of Germany and also
other problems?

Shri Sadath Ali Khan: It is true that
the Prime Minister met Herr Erich
Ollenhauer. He explained to the
Prime Minister his position and his
v_ews regarding the future of Germany,
As the solution of the German prob-
lem is vital to the peace of Europe
and the whole world, the Prime Minis-
ter listened to him with great interest,

Shri Heda: Is it a fact that after this
meeting Dr. Ollenhauver wrote to the
Prime Minister in this regard?

Shri Sadath Ali Khan: No.

Shri D. C. Sharma; Have our Gov-
ernment any considered policy or any
considered views on the subject of
unification of Germany?

Shri Sadath All Khan: The Governe
ment of India look forward to the uni-
ficatio,;, of Germany, but are reluctant
to take any action which might retard
Lthe progress of unification.

Dr. Suresh Chandra: May I know
whether the Prime Minister and Dr.
Ollenhauer who is the coming Prime
Minister of Germany discussed about
the problems of coexistence which
has been accepted by our Prime Min-
ister?
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Shri Sadath Ali Khan: They discuss-
ed political matters in general.

Shri G. P. Sinha: May I know whe-
ther any constructive suggestion......

Mr. Speaker: Order, order. Next
guestion.

Low-IncoMeE Group HOUSING SCHEME

*1647. Shri Gidwani: Will the Minis-
ter of Works, Housing and Supply be
pleased to refer to the reply given to
starred question No. 2 on the 22nd
February, 1955 and lay a statement on
the Table of the House showing:

(a) the amount asked for by each
State for the loan under the Low-In-
come Group Housing Scheme; and

(b) the amvunt sanctioned so far,
Stute-wise?

‘T'he Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
and (b). A statement showing the re-
quired information is placed on the
Tabie of the House. [See Appendix
VIII. Annexure No. 16,]

Shri Gidwani: May 1 know whether
any steps have bcen taken by any
State so far to implemeng the scheme,
and if so, what they are?

Sardar Swaran Singh: Most of these
States to whom allocation has been
made have invited applications for the
grant of assistance under the Low-in-
come Group Housing Scheme, Those
steps wili vary with regard to each
State. I would request the hon. Mem-
Ler to wait for some time, and then if
be puts & question, I shall give the
latest position.

Shrimati Tarkeshwari Sinha: What is
the criterion that guides the Central
Government in distributing these
grants to the different States?

Sardar Swaran Singh: The require-
ments of each State.

Shri Heda: From the statement I find
that generally about 40 to 50 per cent
cf the requirements were granted to
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the States. But in the case of Hyder-
abad I find that out of the sum of Rs.
9 crores desired, only Rs. 1 crore has
been given. What are the special
reasons for this treatment?

Sardar Swaran Singh: Actually, the
decision with regard to allocation was
nnt made on the basis of any percent-
age of the original demand. Otherwise,
that will only encourage people to pitch
up their demand and then get a higher
amount by way of percentage. So, the
requirements were gone into. It was
not hased on a percentage of the origi-
nal demand.

Shri Dabhi: From the statement 1
find that a sum of Rs. 25 lakhs has been
allotted to the Bombay State. May 1
hnow whether that Government have
chalked out any programme for the
current year?

Sardar Swaran Singh: As the hon.
Member will find from the statement,
the Bumbay State asked for Rs. 25
lakhs, and they have been given Rs. 23
lakus. So, actually the entire demand
has been met. I presume they must
have formulated a scheme with regard
to the disbursement.

ArL-Inpia KHADI AND VILLAGE
INDUSTRIES BOARD

*1648. Shri Krishnacharya Joshi:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) the total amount sanctioned by
the All-India Khadi and Village Indus-
tries Board for implementing the
Khadi and Village Industries Scheme

in Hyderabad State durlng 1954-55;
and

(b) the total amount actually spemt
during the same period?

The Minister of Commerce and In-
dustry (Shri T. T. Erishnamachari):
(a) and (b). A statement is laid on the
Table of the House. [See Appendix
VIII, annexure No. 17.]

Shri Krishnacharya Joshl; May I
know whether this body is an automo-
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mous body or it is controlled by any
agency?

Shri T. T. Krishnamachari: At the
present moment, it is a body attached
to the Ministry.

EXPENDITURE INCURREp IN KOREA

*1650. Shri K. C. Sodhia: Will the
Prime Minister be pleased to refer to
the answer given to unstarred ques-
tion No, 239 on the 3rd September,
1854 and state whether any amount
has been actually received in recovery
of the expenditure incurred by India
in connection with the Korean Armis-
tice?

The Parliamentary Secretary to the
Minister of External Affairs (Shri Sa-
dath Ali Khan);: The final figure for
expenditure incurred by India in con-
nection with the Korean Armistice and
recoverable from the two Commands is
Rs, 80,20,000. Half of this amount has
been recovered so far. Action is being
takern for the recovery of the balance.

Shri K. C. Sodhia; What was the total
expenditure incurred by the parties?

Shri Sadath AJi Khan: About Rs. 90
lakhs.

Shri K. C. Sodhia: What was India'’s
share of {t?

The Deputy Minister of External Af-
falrs (Shri Anil K, Chanda): This
expenditure is to be met by the North
Korean and Chinese Command and the
United Nations.

WRITTEN ANSWERS TO
QUESTIONS

A WO
» tea, ft oo owo Parwyt: T Wi
o i w5l e wad, jeve st P e
aRitEE weT e wi @ TWm A e

(% Pagaht Peat o e wvEm & A
W # FEm daer anfow s @ TR
w3 ® U @ oAt arrdtr @ o &
e s ot gF &

29 MARCH 1955

Written Answers 1576

@) Pyfew feet 3 i & o wem
& § ol www wt gEE T a0 g,

() Tafewr qren o1 gw ataw &1 e
w1 v ¢ ot g 39s AW/ P gnda
= ¢, ot

(@ e gl & wva |vER BN
Pt arfer womg” smoatt 2

wivrew wur Twin Twlt (o wrgeh):
@) @ @1 nft 3w e o g e
g g7 ¥, 1y @ o Mqfew 7w % o
& amam &1

PowER FROM BHAKRA NANGAL PROJECT

*1601, Shri L. N. Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the nature of the Scheme that
has been drawn up to utilise the power
generated by the Blakra-Nangal Pro-
ject; and

(b) the percentage of this power
proposed to be utilised for industrial
and rural electrification purposes res-
pectively?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The de-
tailed load survey conducted in all the
participating States has taken into
account the existing demand as well as
the anticipated demands of power
during the next ten years.

(b) No percentage can be fixed for
different types of load, such as indus-
trial and rural electrification. These
loads will be taken up as and when
they arise till the generation capacity
available from time to time is fully uti-
lisec. :

RuBBER CULTIVATION

*1603. Shri K. P, Tripathi: Will the
Minister of Commerce and Indusiry be
pleased to state whether Government
have any scheme for extending the cul-
tivation of rubber?

The Deputy Minister of Commerce
and Indusiry (Shri Kanungo): The
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question of including a suitable scheme
of planting of rubber in the Second
Five Year Plan is under consideration.

STEEL PLANT

*1604. Thakur Jugal Kishore Sinha:
Wiil the Minister of Production be
pleased to state:

(a) the comparative claims of the
sites that were visited by the Russian
experts in connection with the location
of Iron and Steel Plant,

(b) the reason for selecting a site in
Madhya Pradesh; and

(c) what is the relative advantage
of the site selected to the sites rejected
by the experts?

The Minister of Production (Shri K.
C. Reddy): (a) to (c). The Soviet Team
of experts considered six sites for the
Steel Plant, namely Gondia, Bilai and
Champa in Madhya Pradesh, Durgapur
in West Bengal, and Sindri and Bokaro
in Bihar, as well as the alternative of
locating the plant in Madras or My-
sore State. On the basis of a compara-
{ive examination of the availability of
raw materials like iron ore, steam coal,
and limestone, the cost of transporta-
tion of these raw materials and of the
finished products and the water and
power resources, the Soviet Team of
experts recommended the Bhilai region
of the Madhya Pradesh State as the
most economical location for the estab-
lishment of the stcel plant. The Gov-
ernment considerad this Report and the
opinions given by the Indian experis
and approved of the recommendation
of the Soviet experts.

YARN

*1605. Shri M. S. Gurupadaswamy:
Will the Minister of Commerce and

Indusiry be pleased to state:
(a) whether it is a fuct that Govern-

ment have prohibited the purchase of
yarn by owners of spinning plants;

(b) if so, the reasons therefor; and

(c) hew much additional yarn will be
available to handloom industiy every
moenth on this account?
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The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) No,
Sir. There are orders, however, that a
producer having a spinning plant can-
not purchase yarn excepl w.th the per.
mission of the Textile Comnissioner.

(b) and (c). The object of the order
is to ensure that supplies of yarn to
the handloom industry are well main-
tained. It is not possible to estimate,
however, what additional supplies
would be thus available.

LABOUR EMPLOYED IN OiL REFINERIES

*1606. Shrimati Ila Palchoudhury:
Will the Minister of Production be
pleased to lay a statement on the Table
of the House showing the number ot
Indian technical and non-technical
labcur employed at present in the
Burmah-Shell and Stanvac Refineries
separately?

The Minister of Production (Shri K.
C. Reddy): The total number of Indian
technical and non-technical (i.e., skilled
and unskilled) labour employed by the
two refineries as on 10-3-1955 was ag
under:—

Standard-Vacuum 478
Burmah-Shell 643

L 4310
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Srack CoAL

*1609. Shri Kelappan, Will the Minis-
ter of Production be pleased to state:

(a) whether there is a proposal to
set up a plant for upgrading the fuel
value of slack size coal of all grades;
and

(b) the quantity of slack coal that is
being wasied at present?

The Minister of Production (Shri K.
C. Reddy): (a) It is presumed that the
hon. Member is referring to {he propo.
sal to wash the coal to reduce its ash
content and thereby inerease its fuel
valuc, Certain recommendations made
by the Coal Board for the setting up of
washing plants for washing metallurgi-
cal coal produced in the country are
now under Government'’s consideration.

(b) It cannot be said that any quan-
tity of slack coal is being “wasted” at
present, Slack coal is used mostly for
brick burning purposes, but owing to
the inadequate wagon supply for move-
ment of coal it is not possible to supply
the full requirements of slack coal and
due to this cause there is some accumu-
lation of slack coal at the pit-heads.

HONNEMARADU PROJECT

*1614. Shri Wodeyar: Will the Minis-
ter ot Planning be pleased to refer to
the reply given to starred question
No, 1322 on the 17th December, 1954
and state the progress achieved so far
in regard to the finalisation of the
Honnemaradu  Project in  Mysore
State?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The Project
is till under Technical Examination.

CotTOoN

*1618. Sardar Iobal Singh: Will the
Minister of Commerce and Indusiry be
ple iced to state:

(a) the contracts, if any, that Gov-
ernment have entered into with (i)
Fuypt and (ii) Uganda during the year
1954.55 for the purchase of cotton; and
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(b) when the cotton Is expected to
reach India?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)

Noue.

(b) Does not arise.
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INDIAN INFORMATION AND BROAD-
CASTING SERVICES

¥1639. Shri Wodeyar: Will the Minis-
ier of Information and Broadcasting be
pleased to refer to the answer given to
starred question No. 1469 on the 29th
Seplember, 1954 and state:

(a) whether any decision has since
been taken on the number of persons to
be absorbed in the proposed Indian
Information Service and the Indian
Broadcasting Service; and

(b) the basis on which the persons
will be selected for absorption in these
services?

The Minister of Information and
BGroadcasting (Dr, Keskar): (a) and
(b). As stated in reply to starred ques-
tion No. 1469, dated 29th September,
1954 there is no proposal of introdue-
ing or forming any all-India informa-
tion or Broadcasting Service. The
scheme of organising posts of like
nature on the information and news
side in the several media units under
this Ministry, viz. Press Informatlon
Buresu, Publications Division and
News Services Division of All India
Radio into one or more cadres is under
examination in consultation with the
authorities concerned.

Similarly a scheme for the formation
of a Programme Cadre and Engineering
Cadre of the All India Radio official
staff is also under examination.

No final decision has been taken re-
garding the strength of the proposed
cadres orthe details of the recruit-
ment procedures,
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G.AT.T,

469, Shri Tulsidas: Will the Minister
of (dmmerce and Industry be pleased
to slete:

(a) the conclusions arrived at and
recommendations made at the Ninth
Session of the G A.T.T.; and

(b) the decisions of Government in
this respect?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) It is presumed that the hon. Mem-
ber is referring to conclusions and
recommendations arising from the re-
view of the General Agreement. A copy
of the Press Communique issued by the
G.A.T.T. Secretariat, dated the 22nd
March, 1955, is attached. [See Appen-
dix VIII, annexure No. 19.]

(b) No decisions have been reached
yet.

SmALL SCALE INDUSTRIES

470, Shri Morarka: Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to starred
guestion No. 976 on the 9th December,
1954 and state:

(a) whether Government have since
sancticned any amount out of the funds
allocaled for small and village indus-
tries under the Five Year Plan, for pro-
viding loans for venture capital, as
recommended by the International
2lanning Team; and

(b) if so, whether a definite alloca-
tion of these funds would be made to
the state Finance Corporations for
advancing ordinary loans to the small
industry?

The Minister of Commerce and In-
dustry (Shei T. T. Krishmamachari):
(a) Yes, Sir. The amounts sanctioned
to the State Governments may be uti-
lised for venture capital also.

(b) No definite allocations of these
funds have been made to the State
Finance Corporations. But the State
Governinents can, if they wish, dis-
burse the.loans sanctioned tr them by
25 LSD
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the Centre through the State Finance
Corporations.

CoaL

471. Shri T. B. Vitial Rao: Will the
Minister of Production be pleased to
state:

(a) whether there has been recently
any decrease in the consumption of
metalluigical coal by the Rallways; and

(b) if so, the quantity of decrease?

The Mimbiter of Production (Shri K.
C. Reddy): (a) and (b). The consump-
tion in 1954 was about 50,000 tons less
than in 1953.

UniTED NATIONS ORGANISATIONS

472, Chaudhri Muhammed Shaffee:
Will the Prime Minister be pleased to
stiate:

(a) the financial contribution made
by India to the United Nations Orga-
nisations so far;

(b) the aid received by India from
the U.lM. Agencies in terms of money,

-and

(¢) the strength of the U.N. Person-
nel and their nationalities who are
working In India?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) A statement showing the
finuncial contribution made by India so
far to the United Nations Organization
is placed on the Table of the House.
[See Appendix VIII, annexure No. 20.]

(b) and (¢). The information asked
for by the hon. Member is being collect-
ed and will be placed on the Table of
the House when ready.

ResTRICTIONS ON EMBASSY STAFF aAND
VISITORS

Chaudbhri Mubammed
473. Shaffee:
Shri Ibrahim:

Will the Prime Minister be pleased to
state:

(a) the nature and extent of restrie-
tions now imposed by the Government
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of U.8.S.R. on the Indian Embassy Staft
in Russia;

(b) whether there are any reciprocal
restrictions on the Soviet Embassy Staft
in India; and

(c) the restrictions imposed by the
Seviet Government on other Indian
visitors to the Soviet Unions?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) There are certain restric-
tions on the travel of all foreigners in
the U.SS.R. and as such they apply to
the members of the Indian Embassy as
well. Before 22nd June, 1853, travel
was forbidden beyond an area of 25
miles radius of Moscow without special
permission. Travel was also prohibited
to certain specified localities within
this area. On June 22, 1953, these
restrictions were relaxed and a large
number of areas outside the 25-mile
radius, previously prohibited to foreig-
ners, became open to them. In:ide this
radius, the number of forbidden locali-
ties was reduced.

(b) No, Sir.

(c¢) As already stated these restric-
tions apply to all foreigners and no dis-
tinction is made between Indians and
other visitors.

Moror VEHICLES

474. Shri Gidwani: Will the Minister
of Commerce and Industry be pleased
state:

(a) the total number of motor cars,
trucks and motor cycles imported into
India during the years 1951 to 1954,
separately for each year; and

(b) the number of these vehicles
manufactured in India during these
vears? '

The Minister of Commerce an. In-
dustry (Shri T. T. Krishnamachari):
(a) A statement is attached. [See Ap-
pendix VIII, annexure No. 21.]

(b) Complete motor vehicles are not
as yet being manufactured in India.
They are now belng assembled from
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parts and components manufactured in
the country according to the program-
mes approved by Government, the rest
of the parts being imported.

The production of motor vehicles

during the years 1951-54 was as
follows:—
Year Cars Trucks Total
1951 12,385 9,884 22,269
1952 6.952 8,339 15,201
1953 4,936 8,990 18,928

1954 5435 9,027 14,462

Motor eycles are not yet being manu-
factured in the country.

ConpITiONS OF DISPLACED PERSONS
or TRIPURA

476. Shri Biren Dutt: Will the Minds-
ter of Rehabilitation be pleased to
state:

(a) whether a memorandum has been
received by Government from the Tri-
pura Committee of the Communist
Party of India on the conditions of the
displaced persons of Tripura;

(b) whether certain proposals have
been made in that Memorandum; and

(c) if so, the steps taken to give
effect to the pronosals contalned theres
in?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and (b).
Yes.

N

(c) A statement containing various
points made in the memorandum and
action taken on them is laid on the
Table of the Sabha. [See Appendix
VIII, annexure No. 22.]

InpiAN MusrLim WoMEN

476. Shri M. L. Agrawal: Wil the
Prime Minister be pleased to state:

(a) the number of Indian Muslim
women now in Pakistan whose hus-
bands are still in India;

(b) the number of Indian Muslim
minor children now in Pakistan whose
parents are still in India;
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(¢) the number of destitute Indiaun
Muslim widows and unmarried women
who are still in Pakistan;

(d) whether any representations
have been made to Government for
their repatriation to India;

(e) whether Government contem-
plate to repatriate them to India;

(f) if so, the terms and procedure
that should be adopted by such persons
who wish to return to India?

The Prime Minister and Minister of
External Affairs (8hri Jawaharial
Nehru): (a) to (d). Governmcnt have
no information.

(e) and (f). Do not arise.

AGRICULTURAL AND INDUSTRIAL Pro-
DUCTS

477, Shri Biren Dutt: Will the Minis-

ter of Commerce and Industry be
pleased to state:

(a) the percentage of agricultural
products that has been carried by air
from Tripura to other areas of India
during 1954-55;

(b) the percentage of industrial pro-
ducts that has been carried to Tripura
by air from other parts of India during
1954-55; and

(c) the effect of such movement on
the price of agricultural and industrial
products purchased and sold in Tri-
pura?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) to (o). Information is not available.

CoTTAGE INDUSTRIES IN TRIPURA
L ]

478. Shri Biren Dutt: Will the Minis-
ter of Commerce and Industry be pleas.
ed to state:

(a) the names of the recipients of the
aid given to Cottage Industry in the
State of Tripura:

(b) the principles followed in select-
ing such recioients: and
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(c) the number of appplications for
such aid received by the Government
of Tripura?

The Minister of Commerce and In-
dustry (Bhri T. T. Krishnamachari):
(a) A statement is attached. [See AD-
pendix VIII, annexure No. 23.]

(b) Under the Tripura State Aid 10
Industries Rules, 1949.

(c) 1067 applications are reported to
have been received.

DEMARCATION OF BOUNDARY BETWEEN
BIHAR AND East BENGAL

479. Bhri M. Islamuddin: Will the
Prime Minister be pleased to state:

(a) whether a conference was recent-
ly held between the officials of Pakistan
and Bihar Governments at Tatulia in
Dinajpur District in East Pakistan in
connection with the demarcation of
boundary between Bihar and Eam
Bengal;

(b) if so, the result of the Confer-
ence;

(c) whether the boundary between
the two countries has been demarcated
by means of pucca pillars; and

(d) whether it has been done by a
joint survey of both the Governments
to avoid future dispute?

The Prime Minister and Minister of
External . Affairs (Shri Jawaharial
Nehrn): (a) and (b). The meeting held
between the Directors of Land Records
and Surveys of Bihar and East Bengal
at Tetulia (East Bengal) on the 4th and
5th January, 1955, was one of the
series of meetings being held between
them for the demarcation of the Indo-
Pakistan boundary between Bih'rw and
East Bengal. At this Conferevce, It
was decided that the Bihar and East
Bengal Governments should prepare
the mosaics for the areas covered by
the Mahananda and Kartua rivers,
ra:pectively. The question of demarca-
tion of the riverice »sundary covered
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by the above-mentioned rivers will be
discussed at the next meeting of the
two Directors at Dacca early next
month.

(c) The pillar positions have beeo
finalised in certain areas of the Bihar-
East Bengal boundary. Agreement hasg
also been reached on the specifications
and other details of boundary pillars to
be constructed on the border. Actual
demarcation by means of pucca pillars
has not, however, commenced.

(d) Yes, Sir.

MINISTRY OF EXTERNAL AFFAIRS

480, Shri Ramji Verma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
displaced permanent Central Govern-
ment servants absorbed in the Minis-
try of External Affairs were not treat-
ed at par with other permanent em-
ployees of the Ministry for purposes
of promotion; .

(b) whether it is also a fact that
purely temporary employees continued
to officiate as Assistants whereas per-
manent upper division and lower divi-
sion clerks were made to work as lower
division vlerks;

(c) if so, the reasons therefor; and

(d) how the interests of these
employees who have suffered on this
account are to be protected?

The Prime Minister and Minister of
External Affairs (Shri Jawabharlal
nNehru): (a) No; not after it was decid-
ed that they should be treated as Cen-
tral Gevernment employees.

(b) and (c). Yes. Any person pro-
moted to officiate in a higher grade in a
long-term vacancy under the rules
current at that time is not reverted in
order to make room for some one else
who become: eligible for promotion
later by a change in the rules. Changes
in the rules do not generally have re-
irospective eftect.

(d) The question does not arise.

29 MARCH 1955

Written Answers 1590

JHARGRAM COMMUNITY DEVELOPMENT

BLock

481, Shri Subodh Hasda; Will ike
Minister of Planning be pleased to
state:

(a) the number of different types ct
buildings constructed at Jhargram
Community Development Block in
1954; and

(b) whether these buildings are for
sale or for the use of the Government
officials!

The Deputy Minister of Planniag
(Shri 8. N. Mishra): (a) and (b). In-
formation has been called for from the
State Government and will be laid on
the Table of the House in due course.
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InpusTRIAL UNDERTAKINGS

484. Shri N. Sreekantan Nair: Will
the Minister of Commerce aud Indas-
try be pleased to lay a statement on the
Table of the [House showing the new
industrial undertakings as well as ex-
panding undertakings, Statewise, for
which licences have been jssued during
1954-557

The Minister of Commerce and Ia-
dustry (Shri T, T. Krishnamachari): A
statement is attached. (Placed in Lib-
rary. See No. S-106/55)
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LOK SABHA
Tuesday, 20th March, 1055

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEAKER in the Chair.)
QUESTIONS AND ANSWERS
(See Part I

12 Noon
PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON ASSURANCES ETC.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 beg to lay on the Table the following
Statements showing the action taken
by the Government on various assur-
ances, promises and undertakings
given by Ministers during the various
Sessions shown against each:

(1) First Statement—Ninth Ses-
sion, 1855 of Lok Sabha.
[See Appendix VIII, annexure

No, 31].

(2) Supplementary Statement No.
IV—Eighth Session, 1854 of
Lok Sabha.

[See Appendix VIII, annexure
No. 30].

(3) Supplementary Statement No.
VIII—Seventh Session, 1854 of
Lok Sabha.

[See Appendix VIII, annexure
No, 29].

(4) Supplementary Statement No.
XIV—Sixth Session, 1954 of
Lok Sabha.

[See Appendix VIII, annexure
No, 28].
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(5) Supplementary Statement No.
XIX—Fifth Session, 1953 of
Lok Sabha.

[See Appendix VIII, annexure
No. 27].

(6) Supplementary Statement No
XXI1IV—Fourth Session, 1933
of Lok Sabha.

[See Appendix VIII, annexure
No. 26].

(7) Supplementary Statement No.
XXIX—Third Session, 1953 of
Lok Sabha.

[See Appendix VIII, annexure
No. 25].

DRESIDENT’S PROCLAMATION RK:
ANDHRA

The Deputy Minister of Home Affairs
(Shri Datar): I beg to lay on the
Table, under clause (3) of Article
356 of the Constitution, a copy of the
Proclamation made by the President
on the 28th March, 1955, revoking
the Proclamation made by him on the
15th November, 1854, in relation tu
the Andhra State. [Placed in Lib-
rary. See No. §—102/55].

MESSAGE FROM THE RAJYA
SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha, that the
Rajya Sabha, at its sitting held on
the 28th March, 1855, agreed with-
out any amendment to the Salaries
and Allowances of Members of
Parllament (Amendment) Bill, 1955.
which was passed by the Lok
Sabha at its sitting held on the 25th
Marrh, 1955.”
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FINANCE BILL

Ch. Ranbir Singh (Rohtak): I beg to
present a petition signed by a peti-
tioner in respect of the Finance Bill,
1855.

*DEMANLDS FOR GRANTS FOR
195556 —(Contd.)

Mr. Speaker: The House will now
take up the Demands for Grants in
respect of the Ministry of Defence,
and I shall call upon the hon. Min-
ister to reply. If the Minister takes—
us 1 presume, he will—50 to 60 mi-
nutes, we shall have about four hours
left. Five hours have been allotted to
the Communications Ministry. Now, if
the debate reparding the Communi-
cations Ministry is not completed to-
day, the difficulty will be that the two
Ministries to be taken up tomorrow,
which are, I believe, allotted two
hours and three hours, cannot be
taken up. We shall always be lag-
ging behind by one hour. So the al-
ternative is that we either sit today
for one hour more and finish the de-
bate regarding the Communications
Ministry or curtail the time of the
other two Ministries, which are the
Ministry of Health and the Ministry
of Natural Resources. The time allotted
for the Ministry of Health iz two
hours and that for the Ministry of Na-
tural Resources, three hours, So I
would ask what the House wishes to
do.

Shrimati Reau Chakravartty (Basir-
hat): We are actually working sl-
most every day an extra half an hour
or one hour. So I would submit that
we can sit for an hour extra and
finish the debate regarding the Com-
munications Ministry and then con-
. tinue, according to the allotment of
time tomorrow with the other two.

Shri K. K. Basu (Diamond Har-
bour): We can have half an hour
each day....
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Shri Gidwani (thana): I would
suggest that we cut one hour from
tae time allotted to the Ministry of
Natural Resources.

Mr. Speaker: There are two pro-
posals. I am not going to have a
discussion to a very great extent on
them. One is that we sit one hour
extra today and the other is to cut off
one nour from the time allotted to the
Ministry of Natural Resources to-
morrow. What is the sense of the
House?

Sardar Hukam Singh (Kapurthala-
Bhatinda): There are some meetings
of Select Committees fixed. Imme-
diately after the House rises, we have
to attend those meetings. If the
House sits up to 6 r.m, then we have
to sit after 6 r.m, and go up to 7 or
7-30 p.M.

Mr. Speaker: Then the upshot is
that some time has to be cut off from
the allotment to the Ministry of Natu-
ral Resources. That is what it comes
to.

Shrl Gadgil (Poona Central): Half
an hour.

Mr, Speaker: So we do not sit then
today for one hour more.

Shrimati Renu Chakravartty: At
least for half an hour more.

Mr. Speaksr: We will come %0 a
compromise. We sit for half an hour
more today and cut off half an hour
from the time allotted to the Ministry
of Natural Resources.

The Minister of Parliamentary Afi-
alrs (Shri Satya Narayan Sinha):
That is right. Life is made of com-
promises.

The Minister of Defence (Dr.
Katju): Shall T take half an hour?

Mr, Bpu.ke-r: As much time as the
hon. Minister wants.

*Moved with the recommendation of the President.
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DEMANDS RE: MINISTRY OF DEFENCE

Dr. Eatju: - We have had a very
2onstructive debate on these Demands
and I am very grateful to the House
for their appreciation of the very fine
work of our Armed Forces and also
of the Defence Ministry in the past
year.

I need not say that we have listened
with the greatest care to every sug-
pestion that has been made here be-
cause I am very glad to say that the
House has dealt with this particular
matter not in a partisan spirit. We
are all interested in the security, integ-
rity and independence of our ecountry,
and all of us are actuated by one sim-
ple desire, namely, to see to it that
our armed forces should be kept in
good strength, in good mettle and
should be the finest in the world, and
I recognise that everything that has
been said by every side of the House
has been moved by that desire. Ican
only give a very sincere undertaking
that every single suggestion will be
examined very carefully and consider-
ed on merits, and we shall try our best
to act in accordance with it, if it is
feasible to do so.

I am, as the House knows, a little
new to this particular Ministry. I
have got colleagues of great experi-
ence and knowledge and, if I may say
so, great ability, and it was to me a
very refreshing experience that their
work should have been appreciated
by different Members who took part
in this debate. I have travelled to
some extent during the last three
months and I have visited ordnance
factories, ordnance depots, canton-
ments, air centres, naval training
centres, and I have been struck by
one thing, namely, how our Army and
our Armed Forces of all descriptions—
Army, Navy and Air Force—are scat-
tered over all parts of India. They are
in Kashmir in the north and down in
the south. I was deeply moved to
see the Air Training School close to
Madras, at Tambaram, one of the
finest institutions that I have seen.
Wherever you go, in every military

29 MARCH 1955

for 1955-56 3598

st ion, every military training centre,
you see before you India in minia-
ture complete unity—a symbol of uni-
v and a symbol of patriotic endea-
vour. When I go into these centres,
I sc2 before me young men coming
from all parts of India who make ab-
solutely no distinction between them-
sclves. whether they are from the
north or from the south or from the
cast or from the west; there is no
provincialism in the Army. Every
Indian soldier, airman or naval rating
considers himself to be an Indian first
and an Indian last, and devotion to
India is his ruling passion. That is,
I suggest to my hon. friends here, a
very very refreshing, exhilarating and
inspiring experience. Here and else-
where in the newspapers and public
meetings and discussions you listen
to complaints based on provinecialism,
linguistic provinces ete. and all sorts
of things are said about casteism, this,
that and other things. But, the mo-
ment you enter into the precincts of
a military area, the thing simply eva-
porates and it does not exist. That
is one of the most wholesome features
of our Indian Army.

Hon. Members have naturally insist-
ed that our Army should have all the
support that modern equipment can
give to it. Some hon. Members said
that we should increase our Budget,
that the Army should have all the
resources that they want, all the
money that they require. The condi-
tions in India during the last 7 years
have been abnormal. Conditions in
the world have been abnormal. I do
not think that any particular decision
has yet been taken as to the size of
our Army. Our Navy and Air Force
arc in their infancy and they are ex-
panding forces. In the pamphlet
which is called a Brief Statement of
the Activities of the Defence Minis-
try, which has been circulated to
Members, hon. Members would have
seen that there has been expansion
and progress all round in the Navy
and in the Air Force. Figures have
not been given; they could not be
given. But, the House may take it



3799 Demands for Grants

[Dr. Katju]

from me that our utmost desire is to
expand them as quickly as possible
within our limits, within our necessi-
ties and these services would not
suffer for want of funds. But, so far
as our Land Forces are concerned,
there has been expansion and for a
variety of reasons. But what the
peace-time strength should be is a
matter of large policy to be decided
when normal conditions return.

[Panprr THAKUR DaAs BHARGAVA in
the Chairl.

.

Probably all would agree—as one
hon. Member, my friend from Rajas-
than, suggested—that a big, ill-equip-
ped Army is of no use these days.
What is desirable is that the number
may be comparatively small, but it
should be well-organised, well-locat-
ed and mobile and it should be well-
armed. It should have all the facili-
ties that modern equipment provides.
There was a great deal of talk about
nuclear weapons, atomic energy and
all that. Now, our views on this
matter are well known. We hate nu-
clear weapons. We do not want
them. Our whole foreign policy is
based upon it. We hate bombs, atom
bombs and hydrogen bombs and it
would be ridiculous, I suggest, for
India, with its declared policies and
with its very limited resources to
think on those lines at all. And,
therefore, all that we can do is to base
our Army and to equip our Army with
what are called conventional arms.

Some anxlety was expressed rather
in a contradictory way. It was said
that you should modernize the Army.
You should give them the very best
weapons. In the same  breath, it
was also said that you should not im-
port arms from abroad and that they
should be reduced to the minimum.
It is rather contradictory, though the
contradiction is apparent, because
I have seen for myself these Ord-
nance Factories, and so far amall arms
are concerned, they are doing thelr very
best. We are self-sufficient—I am not
saying self-sufficlent in entirety. We
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should like to have some of the arms
which are at present not manufactured
in our Ordnance Factories, As my hon.
colleague, Shri Satish Chandra, said
the establishment of a new type de-
sign in a factory takes time; it may
take two years, it may take three
years. Therefore, I quite recognise
that in the world today, in different
countries, there is a race for improve-
ment and it may be that, while we
are improving a particular variety
and after two or three years of la-
bour we congratulate ourselves that
we have got a very fine thing, we may
find that in another country in Europe
or elsewhere they have hit upon a
new design and they are bringing that
forward. For us to establish that
particular design or to make even an
improvement on the existing one will
take two to three years, and, there-
fore, to that extent, we may be a lit-
tle backward. But, as the Prime Min-
ister said, self-sufficiency is our goal
and our aim and we want to be as
self-sufficlent as possible and I may
assure the House that there should be
no fear, no apprehension that our
Army is equipped with outmoded or
out-of-date arms or even second-rate
arms. That is not so. There may be
:difference of a little kind in some
arms—to use a colloquial phrase “fif-
teen annas or fifteen and a half annas
in the rupee or nineteen shillings in
the pound”. But, actually, I think, so
far as conventional arms are concern-
ed—leaving aside tanks—these are
big things—we are fully equipped and
our Ordnance Factories are rendering
exceptional service.

U shall have to come to the Ord-
nance Factories again at some length,
but T may point out here that the
main purpose of the Ordnance Factory
Is the manufacture of lethal weapons.
That does not exist for the purpose of
sewing coats. There may be a tailor-
ine factorv at Shahjehanpur or for
general stores of different kinds. But.
the main purpose of an Ordnance
Factory is the manufacture of arms,
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the manufacture of arms for peace-
time strength and the manufacture of
arms still more for emergencies. To-
day we have got large stocks of diff-
erent kinds and, therefore, what are
called orders by Armed Forces are
comparatively moderate because they
do not need it. Supposing they have
got a large number of rifles, they say
to the Ordnance Factory that they
do not require a very large number
for the next year because they can
carry on. But, if an emergency ari-
ses, then the Armed Forces will signal
to the Ordnance Factories, within 2
months we will require this, within 3
months we will require that and so
on and the result of that will be that
we will have to provide them with
these things. Please remember this,
that most of the machinery or at least
a very significant part of the machi-
nery of the Ordnance Factories, is ad-
apted only to the manufacture of those
lethal weapons and nothing else. It
cannot be converted—I am speaking
broadly for manufacturing different
kinds of goods. It can only be used for
the purpose of manufacturing lethal
weapons. We must have all these
machines there because no one knows
when a demand may come and they
must be kept fit for use. So, there
must be a continuous series of what
are called “trickle orders” and the
machinery must be kept employed
so that it may not get out of use or
get rusted when an emergency comes.
But, the difficulty is that that ma-
chinery is there and if you ask me
there is so much of idle capacity and
why don’t you use it for such and
such purpose, the answer is that that
particular machine cannot make any-
thing excepting that particular kind
of arms and therefore it cannot be
used. That is an aspect of the matter
which I would ask the House always
to bear in mind.

Coming back to the Forces, stress
was laid by a lady Member—and
. others also touched it—that it is desir-
able that their morale should be very
high. It is God's blessing, as I said,
that our Armed Forces consist of pat-
riotic individuals, They have got their
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grievances; they complain of this, that
and the other thing, but it only re-
mains at the stage of making repre-
sentation. So far as the performance
of their duty is concerned, I say with
pride they do their duty most whole
heurtedly; and we and the Service
Headquarters are fully alive to the
requirements of this particular matter.

One thing which struck me most
--and it is a factor which I believe,
was mentioned by Mrs. Uma Nehru—
is the question of married quarters. I
think it is desirable in every way that
married people should, so far as can
be arranged, live together. I do not
want to go into details. But, from the
social point of view, from the econo-
mic point of view, from the point
of view of simple living and disciplin-
ed life, a good and happy life, it Is
desirable that it should be there. In
the British times—I do not know how
the figure was arrived at—so far as
other ranks were concerned, it was
said that married quarters should be
provided to the extent of 7 per cent
of a unit. A unit included both mar-
ried and unmarried men, and on en-
quiry, I was told, taking it very
roughly, that 60 per cent of a unit
may be said to married people. Out
of this 60 per cent, 7 per cent of the
whole, that is, out of 60 people, seven
were provided or should have been
provided with married quarters. That
would work out roughly to 10 or 11
per cent of the married people. This
was too low, and some years ago,
after Independence, a committee sat
upon it and it considered that the
propo" ion should be raised. There
was an enormous discussion and then
it was said that there was difficulty
about finance and about bullding
of houses because it was a trouble-
some matter. Then they came to the
conclusion that, instead of 7 per cent, it
should be 14 per cent., and the 14 per
cent. would work out to about 22 per
cent of the married people. That
having been decided, owing to paucity
of funds, and not only because of other
requirements, this could not be given
sufficient priority, and the reswt is that
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houses have not been built even to
the extent of 20 per cent. Effort 1s
being made every year; money is pro-
vided—Rs. 1,00,00,000 or Rs. 80,00,000
or something like that—and a number
of houses. are built, but this limit is
not reachdd. Some rented quarters
are also taken wherever pcss’ble, but
there is difficulty.

Shrimati Renu Chakravartty: Why
is the money lupsing every year?

Dr, Katju: Just be a little patient,
Money is given every year, but is
given for constructions—and construc-
tions of a variety of things, which in-
clude married quarters for officers
and m°'n. But there is an allotment
for distribution of the funds budget-
ed for some purposes, for training
schools, for wireless centres, etc. The
money which is allotted for this
particular priorty, namely, married
quarters, is not very sufficient. What
we propose to do is to pay the ut-
most or the maximum attention
during the coming two or three years
to make sure that at least the 20 per
cent limit or 14 per cent per unit
limit, is reached. I shall consult with
the Army Headquarters and the Na-
val Headquarters to seec whether we
cannot make this progress in the
coming year or in the mnext year.
After that has been done, we shall fur-
ther consider whether increase in the
total quantity of married quarters is
not possible. The subject hus engaged
the attention of hon. Members and I
only wanted to assure them that we
are fully alive to its importanc: and
we shall try and give a push on te it
in the coming two years, so that this
grievance—I think well-founded grie-
vance—is removed to an appreciable
extent.

Shrimati Nehru referred to the
facilities for education. That is also
an important matter, because military
centres, air centres and naval centres
are sltuated sometimes close to an
urban area, may be within a canton-
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ment and there may be educational
institutions available—high schools
and other schools—and the children
can go there, but sometimes they are
situated miles away from an urban
area and the result is that something
has got to be done. I am very glad
to say that in this particular matter,
there is plenty of voluntary effort on
the part of officers’ wives and other
people interested to see that the edu-
cation of small children does not
suffer. I have myself visited small
centres and small schools which are
opened in the centre itself, but grown-
up boys may have to go some distance
to attend a high school or a middle
school, and for that purpose the mili-
tary authorities provide concessions
and provide transport. I shall further
look into this matter so that all rea-
sonable facilities are given to the
children of the military personnel, parti-
cularly Other Ranks, and no one suf-
fers from lack of education. I would
like to say broadly that the provision
of amenities and facilities of all kinds
is a matter of the deepest concern to
the Ministry and also to the Army
Headquarters. Something was said
about medical aid. There may be
some difficulty in some particular area
—I do not know—but wherever I
have been, I have rather congratulat-
ed the military people on the first-
class hospitals that they have got. I
went to Allahabad and 1 thought I
was going into an extraordinarily fine
building. T asked “What is this?”
and they said “It is a hospital.”

Shri A. K. Gopalan (Cannanore):
There are hospitals but there are no
medicines in the hospitals. There
should be medicines there.

Dr. Katju: There is the Army Me-
dical Corps and absolute care is taken
to see that the troops of all the three
wings are absolutely fit because it is
our job to keep them fit. In the
Army Medical Corps, there has been
an increase in staff. More doctors
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will be taken and I should like to
assure every single Member of the
House to be quite certain that the
health of every single soldier, airman
and naval rating is as carefully look-
ed after as it is humanly possible to
do so and there shall be nothing left,
either by way of increasing the
strength of the medical staff of pro-
viding medical facilities, proper build-
ings, nroper equipmeni, drugs. etc.,
to look after their health.

It brings me to another point.
Something has been said about the
strength of the army and the strength
of what was called the “Home Front”
or the second line of defence.
With the general principles I entirely
agree. Really, I think that it is de-
sirable, in these days uf very costly
paraphernalia in the shape of equip-
ment and all other things, that we
should keep our regular army in
peace-time as low as may be consis-
tent with the interests of security
and efficiency because it may be ex-
pensive, but our second line of defence
should be strong; we should have
reserves; we should have territorials;
and more particularly, the National
Cadet Corps, and what we are now
establishing the National Volunteer
Forece. should be on the soundest lines
and should be expanded. The House
must have read in this report—and
the figures have been mentioned—that
the results in the National Cadet Corps
have been very, very encouraging. It
has been expanding. Previously it
was a sort of a provincial affair. The
Central Government gave a grant of
25 per cent and I think they provided
military instructors. But in order to
develop this further, the proportion of
the Central grant has now been in-
crcased from 25 to 50 per cent., and
the number has increased. Last year,
as the report shows, the total number
was more than 1,00,000—it weas
1.01,000--and now I should like to say
this quife definitely that I consider the
National Cadet Corps as an organisn-
tion of the highest national impor-
tance. You sometimes hear about in-
discipline among students—very pain-
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ful indeed. But I am personally. satis-
fied that if our students, University
students, school students, were induc-
ed to become members of the National
Cadet Corps, it will leave a lasting
lesson on them in discipline, good man-
ners, proper life, etc. Inasmuch as the
N. C. C. nowadays is engaged mostly
in camps, doing social welfare work,
it comes into direct contact with the-
villagers; it is taught something for
the good of the community; it is im-
parted lessons in patriotism, devotion
to duty, devotion to India. I would be
very happy indeed if instead of a lakh,
in the course of the next two, three
or four years, the mumber would in-
crease by one hundred per cent, and
become two lakhs or three lakhs. [
am certain that neither the Central
Government nor the State Govern-

ments would consider that develop-
ment as a matter of concern. Today we
are spending on the National Cadet
Corps, both the Central Government
and the Provincial Governments, some-

where about Rs, 2 crores and 40 lakhs.
I consider every rupee spent on this as
well spent and I am sure it would

yield us enormous dividends. I would
not be personally sorry if this Rs. 2
crores 40 lakhs were to be increased
to Rs. 5 crores or even Rs. 7 crores

so that our N. C. C, may develop.

I should in this connection like tn
say just one word. It is desirable that
throughout the States of India, every
single part of India, every organisa-
tion which seeks to impart military
training in an organised manner to
studerts should become a part of this
national organisation. In some States
we have got provincial schemes. Very
desirable; very fine. They are doing
good work. They were started pro-
bably when the National Cadet Corps
was not in existence, or was in its
infancy and they wanted to do some-
thing for the benefit of their students,
But I want that all these should now
come under the umbrella, under the
shelter of this National Cadet Corps
organisation, because it again repre-
sents like the army of India, the unity
of India. Every student, whether he
is a student in the Punjab, or whether
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he is a student in Madras, if he be-
longs to the National Cadet Corps, im-
bibes a lesson, unknown to himself,
that he is a member of an organisa-
tion which spreads throughout India.
Therefore, in him is inculcated a sense
of unity, a sense of devotion to India as
1 *vhole, and not to any part of it.

I appreciate very much the encou-
ragement that the House has given to
this new scheme of the National Volu-
nteer Force, I, and I am sure all the
Members attach the greatest impor-
tance to it. It is a scheme which was
intended to replace the old Auxilary
l'erritorial Army and it is on a much
iarger footing. The scheme is that in
five years it should be filve lakhs. The
idea is to train one lakh each year, The
scheme has been prepared and work
on it has started. Two hundred camps
are being opened and we are fully
confident that in five years the target
will be reached., If in the first one or
two years the response is good, I shall
personally be extremely happy and I
should be very willing to increase the
figure of 5 lakhs to 7 lakhs or even to
8 lakhs. In fact, I want it to be un-
limited. What we want is that all the
citizens should become members of
this body, undergo training, spend a
month or two, as required, in the
camps and be available for the service
of the country—God forbid—if an
emergency arises,

I should like to say just one or two
words about one particular matter
which has been raised. The hon. the
Prime Minister mentioned about the
use or employment of foreign person-
nel. It has a long history about it. We
have our own Army now for the last
seven years. We started with
a number of British officers, who as
the Prime Minister said, rendered dis-
tinguished service and we are deeply
grateful to them. But the number is
gradually diminishing. For instance,
in the Navy in 1949, the foreign per-
sonnel was 129; now it is reduced to
26. In the Hindustan Aircraft Limit-
ed—which is called HAL in the mili-
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tary circles, the number of foreign ex-
perts or technicians employed about
five or seven years ago was about 259,
Since then it has been reduced to 7.
I should like to assure the House,
without going into great details, that
we are making our utmost efforts to
replace foreign personnel by training
our own people and we are making
good progress. You have only to visit
any factory to see the results with
your own eyes. The Navy is sending
a large number of people for training
abroad—ratings, officers,—similarly
airmen and army people. Sometimes
people ask: why do you send them?
We send them because we cannot
avoid doing so. At the same time in
different parts of the country training
schools are being opened, so that the
necessity of sending people abroad for
training may be minimised. The twe
things go together: If training schools
are established, you want instructors,
and you have to send Indian officers
abroad so that they may receive the
proper training and become instruc-
tors in these schools. They require
equipment for training. That is also
being ordered. The point that I am
making is that the House should rest
assured that we want to become self-
sufficient not only in the manufacture
of arms but also in the trained per-
sonnel. We do not want to depend
upon other people if we can help it

Mrs, Chakravartty mentioned about
a particular gun, She asked whether
woe are manufacturing guns; bren guns,
1 think she said. Well, we are manu-
facturing. Whatever we can, we
manufacture, provided it is required.
In the Army, as it is, we do not require
them, The Armed Forces some years
ago said that they had sufficient bren
guns at their disposal. So, we
stopped their manufacture. Now,
they place an order, we shall again
manufacture it. In the Ordnance facto-
ries every effort is being made to in-
crease designs, and to establish new
designs, and so far as conventional
weapons are concerned to manufacture
them. But there must be an order.
It is not a sort of a show-room, It is
not an exhibition for that purpose.
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Th: procedure is that the Armed
Forces send aiders and the ordnance
factories comply with them.

Shrimati Renu Chakravartty: I take
it we are sure that we can manufac-
ture bren guns—all the egsential parts,
the blue prints and everything?

Dr. Katju: We have got brains;
we have only to add guns to have bren
guns,

But there must be orders. The
army must send orders. It is no use
manufacturing anything if the orders
are not there,

Somethtng was said about the sala-
ries and my hon. friend Sardar Hukam
Singh raised a point about the Junior
Commissioned Officers and the Senior
Commi sioned  Officers. When I
heard him, it reminded me of
the old history—Senior Commission-
ed Officers were in the good old days
called the King's Commissionered Offi-
cers. Indians were taken into the
Army but they were not given Com-
missions unless they went to Sandhurst
or somewhere else. There were
Junior Commissioned Officers—people,
respectable, highly intelligent, devot-
ed to duty who had risen from the
ranks, namely Subedar Major and
Jamadar and people of that class. He
strongly pleaded for the removal of
all these distinctions. I am afraid
that he rather over-simplified the
complicated problem. Today there is
no such thing as JCO or KCO. The
Indian officer gets a Commission. The
condition precedent is a particular
age limit. He must be—I think—17 or
18, He must go to the National De-
fence Academy which has recently
been established or to the Joint Ser-
vices Wing at Dehra Dun. It is open
to any jawan of the Indian Army, if
he is competent, alert, brilliant, to go
to the National Defence Academy pro-
vided he is within the age limit. Every
Indian commissioned officer goes and
gets some commission that way. So far
as the junior commissioned ranks mre
concerned—jamedars, subedars ete.—
there is no recruitment to ranks at
all, It is all—I understand—by promo-
tions from the other ranks. A jawan
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becomes a naik; a nalk becomes a
havildar and then Jamadar, Subedar,
Subedar-Major. It goes up. By the
time one becomes a Subedar-Major,
one may be 40 or 45 years, I do not
know how an individual of 40 or 45
would fit in as a Second Lieutenant
when his other companions would be
lads of 22 or 23. It is not an easy
matter; it is a complicated matter—
recruitment of JCOs directly but I do
not want to go into these matters fur-
ther, ...

Sardar Hukam Singh: It may be
complicated but why should we re-
tain this Junior Commissioned Officer
class? Where is the necessity?

Dr, Eatju: Give it some other name;
if it is a question of some other name,
I will be prepared to call it by some
other name.

Sardar Hukam Singh: Where is the
necessity to have a distinction between
the two—to discriminate between the
JCOs and other Commisgioned Offi-
cers?

Dr. Katju: Today the situation is
this. Apart from the names the dis-
tinct'on s that between the Jawans
and the other ranks and the commis-
sioned officers, there is an interme-
diary or link and the link is a fairly
substantial one,

Sardar Hukam Singh: Exactly that
was the point. The old sahib wanted
an intermediary but why should our
sahib want it?

Dr. Katju: You must provide. It is
a very complicated problem and I
assure you that I will consider it and
see what can be done about it. The
more I consider it, the more I am faced
with complications. If you take it
away, what is the channel of promo-
tion left to the jawan? Today if a
jawan is campetent and does his duty
well, then he becomes a naik, then he
becomes a havildar, jamadar, subedar,
subedar-major and so on. I will not
pursue the matter any further....

Shri Nand Lal Sharms (Sikar): Give
senior commissions direct.

Shri D, C. Sharma (Hoshiarpur):
That will happen in Ram Rajya.
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Dr. Katju: I will get this problem
examined. But it is not so rosy or
simple as my hon, friend put it!

Then comes the question of the sala-
ries that we pay to all our Indian offi-
cers. The hon. Member from Rajas-
than put in a strong plea for them, I
was deeply moved. Probably he was
thinking of the higher salaries of the
war time; then there were different
conditions. The House is aware that
immediately after attaining Indepen-
dence in 1947 we had a Pay Commis-
sion appointed for the purpose of grad-
ing the salaries for all the civil services
and we had a Pay Committee for the
Army; I am told that after lengthy
discussions and after a labour of a year
or two, the Committee reported this
scale—the present scale. This has
been there for seven years and I do not
know whether you can deal with this
matter in a lop-sided fashion; it is diffi-
cult. Because, if you revise the sala-
ries, you have got to keep in view the
pavs of the civil services. By the way,
I may say that if Sardar Hukam
Singh’s proposals were accepted, and
if you make all the JCOs—their num-
ber, I understand, is about 1,300 or
more—commissioned officers, it will
mean an expenditure of Rs. 2 or Rs. 3
crores. Any way it will mean more
expenditure—a large expenditure,

Sardar Hukam Singh: I never sug-
gested that all of them should be
given senior status, I rather suggest-
ed economies that should be effected i
one were to go into them.

Dr. Katju: So far as our Commis-
sioned Officers are concerned, there is
one factor which I should like to em-
phasise and that is that our Second
Lieutenant starts with Rs. 350. But
along with this salary, he is given
other concessions which ought to be
taken notice of. For instance, all Gov-
ernment officers are required to pay
ten per cent. of their salary for their
house rent—whether it is a Govern-
ment house or a house requisitioned
for them. The Officer of the Second
Lieutenant’s rank is asked to pay only
five per cent. That may mean a con-
venlence to him or an economy to him
of about Rs. 25 or so. Similarly, he
gets electricity at concessional rates;
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he gets a kit allowance. If I am not
mistaken, he is paid every month
what is called disturbance allowance
for the transfers. It is rather a funny
word. The net result of all these con-
cessions is that we may safely add
Rs 60 or Rs. 70 altogether to his
emoluments. That ought not to be
iost sirht of.

That again brings me to the ques-
tion or proposition which my hon. fri-
end from Rajasthan put forward and
with whichI am disposcd to agrec, that
is, that you may reduce the strength
of your Army but make it efli-
cient and make it contented and make
it an effective Army and let people
live in fairly comfortable conditions.
I agree. There is no difficulty about
that. We shall get it examined.

That brings me to another matter.
In the general debate, I think one hon.
Member said that prohibition should
be introduced into the Indian Army.
I think it was Mrs. Renu Chakravartty
who said that we should not imitate
the British pattern. Some Members
said that there should be an Asian
pattern for our Indian Army. It is
very fine; I am rather attracted. Be-
ing a strong prohibitionist myself I
personally think that the Indian Army
should make an effort to forget the
past—not in the patk of gallantry, de-
votion to duty or how best to serve
the country, but—in their method
of living. I have moved greatly
among them for sevcral years both in
Bengal and here and I noticed that—
call it economic conditions or call it
pressure of economic forces—the sto-
ries that we hear about this and that
are all grossly exaggerated. They
live a very decent family life and they
are changing their mode of living.
They are now trying to accustom
themselves to the Indian way of
living—simple living, austerity and
all thatt 1 would nnt like to
put anv pressure of any kind
but would leave it to the offi-
cers themselves. And what do they
want? They want that the Indian
Army or the Indian Armed Forces
should become the idols of the nation.
When they were gerving wunder the
British regime, everybody knows that
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they were living a rather secluded life.
They kept out of the national current.
It so happened that, as soon as Inde-
pendence came, they were tested, they
werce put to a test—I think a test of
fire—in Kashmir, and the achievements
of the Indian Army there were such
that they went straight into the heart
of every single person of the thirty-
six crores of people of India. We be-
came their admirers, their lovers.
That is what they did. And then
came their achievements in Korea, we
are so proud of them; their achieve-
ments in Indo-China; their martiat
bearing, their simple, dignified bear-
ing: their steady, <ober life—I am speak-
ing generallv—and  the social  wel-
fare work they have done—I have not
seen it myself but I have heard from
people—in Kurukshetra where there
were two lakhs of refugees, the mili-
tary camp run by a Major-General or
Brigadier; their devotion to duty, and
helping wherever there is a difficulty.
People talk of socio-economic work.
What is the u-e of talking words?
Please remember that the Army exists
for military purposes, And take it
from me that a soldier is always un-
dertraining. There is no such thing as
peacc time for him. He goes for drill.
I think he devotes six hours every
day on the fleld. Then there are
manoeuvres, exercises, this thing and
that thing. And that is his main job.
We do not want him to go and dig a
road which will interfere with his mili-
tary training.

Shri Bhagwat Jha Azad (Purnea
enum. Santhal Parvganas): It is an out-
of-date conception....

Dr. Katju: Very well. Tell me the
in-date conception.....

Shri Bhagwat Jha Azad: You know
it better,

Dr. Katju: The in-date conception
is that there is no proper advertise-
ment of the shramdan that they do.
The shramden may not confine itself
to digging wells or making roads or
cornecting one village with another.
It may also be in making a canton-
ment, a beautiful cantonment, in mak-
ing the structure. They do a lot of
voluntary work in that direction. 1
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have seen it with my own eyes. Take
a place which was a heap of ruins
You go there and you find a long buil-
ding. Who has done it? It iz the
soldiers who have done it.

My hon. friend said it is an out-of-
date conception, Whenever there is
any difficulty, be it Assam, Rayala-
seema or Bihar in floods, whenever
there is some work to be done, work
which is immediate, urgent, which
requires organisation, the Army is sent
there, Sappers and Miners, and they
do a wonderful job. I am suggesting
it is not correct to say that our Indian
Army is neglecting these things.

Shri Dabhi (Kaira North): Where
is the difficulty in introducing prohi-
bition in the Army?

Sardar A. S. Saigal (Bilaspur):
Thorough examination of this question
is required.

Dr. Katju: I will not go further into
this matter.....

Shri V. G. Deshpande (Guna): You
have not gone into it. Would there be
any prohibition in the Army?

Mr, Chairman: Order, Order. This
is not Question Hour. Everybody rises
and puts questions. .

Dr. Katju: I am afraid my hon, fri-
end was not here when I was talk-
ing about prohibition. I am not going
to repeat myself. It will be a crime.

Shri Nambiar
commit crimes.

Dr. Katju: I have practically done.
I should like only to say just one or
two words about the Indian Navy and
the Indian Air Force, and generally.
I heard some one say that we are
purchasing obsolete arms, that we are
purchasing rejected ships. It is all
incorrect. Either we manufacture, or
what we purchase clsewhere we per-
chase the best. If we purchase & ship
we get it re-conditioned, we get it re-
fitted. we get it cempletely modernis-
ed. This report would have told you
that we have purchased a cruiser. That
cruiser has been re-named. It will
take about two years to come to India
and to be put into commission here:

(Mayuram): Don't
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and it will cost us a very large sum
in re-fitting and modernising.

Similarly, we have placed orders
and we have taken steps to make our
Navy self-sufficient in the matter of
re-fuelling. At present for want of a
proper ship or tanker they have to
come back and to come to port, but
now the tanker will be there, it will
accompany them and they will not
have to come back. I do not want to
go into these technical details, but let
the House completely remain content-
ed that every possible step iz being
taken for expansion. It is no use your
purchasing five hundred aeroplanes.
There must be trained personnel to
fly those planes, similarly to run those
ships.

Bhri Velayudhan (Quil'on cum
Mavelikkara—Reserved—Sch, Castes):
What have you done for training more
personnel?

Mr., Chalrman: Order, order. ‘This
is not the way. The hon. Member sits
down and makes a remark in the form
of question,

Shri Gadgil: Since it is a Defence
debate there ought to be a little skir-
mish!

Dr. Katju: I do not want to carry
on this further.

So far as Ordnance Factories are
concerned, my hon. colleague, Shri
Satish Chandra has explained the
whole matter. Our great military ex-
pert, Mr. Patnaik, emphasised....

An Hon. Member: Is it ironical?

Dr. Katju: I never say anything
ironically,

Shri Namblar: Is it an invitation to
the other side?

Shri Velayudhan: Even without in-
vitation people come,

Dr. Katju: He insisted on two things,
First he emphasised that there should
be cleser co-operation between the
different Ministries. I think it will
be good news to him that that exists
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I am speaking from inside knowledge.
Sometimes 1 am tired, because when-
ever any question arises, before a final
decision is taken it goes before a Sec-
retarial Committee, before a Com-
mittee at the Ministerial level. Every-
thing is done., We are not selfish
people. We do not want to impose
decisions. We want to get complete
information.. ...

Sardar Hukam Singh: The collabo-
ration might be there, but he wants it
to be closer.

Dr. Katju: It is as close as you cah
possibly make it.

Shri U. C. Patnalk (Ghumsur): And
by way of explanation I indicated cer-
tain lines on which such co-operation
should be ensured.

Dr. Katju: I shall finish in two
minutes. The other two things are
these. My friend complained that the
stores in our Ordnance Depots are
lying simply uncovered, un-checked,
and nobody knows, etc. This is all
imagination. '

Shri U, C, Patnalk:. I have seen
them in detail,

Mr. Chairman: Order, order. If
every remark of the hon. Minister is
to get a reply I do not know how the
debate will end.

Dr. Katju: It is all imagination, 1
think he is giving some information
of what happened when the war
came to an end in 1946. But after
1946, I have seen wth my own eyes,
I have seen enormous, registers....

Shri U. C. Patnalk: We have seer
with our own eyes only last year on
behalf of Parliament.

Mr. Chairman: Twelve months have

passed, and the Minister has joined
three months ago.

Dr. Katju: One thing I am anxious
about, and it is an administrative pro-
blem in which two Ministries are
concerned, the Ministry of Defence
and the Mhnistry of Supply; and that is
early, speedy disposal. From war time
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the stocks have been lying for the past
ten years, and the machinery for their
disposal is somewhat complicated. We
shall try to take steps to see that it is
made easier and it works smoothly,
and what the Army does not need to-
day, what the Army will not need
tomorrow or within the next three
years, which is spare and is fit to be
sold should be sold at an early date.

I have nothing more to add. I wish
to express my gratitude to the House
once again for all the kind things
they have said about the Armed
Forces, and it is a matter of sincere
pride and satisfaction to us that in
our Armed Forces we have gallant
men who are doing their duty in a
wonderful fashion.

1 pM.

Mr, Chairman: I shall now put all
the cut motions together unless any
hon. Member wants me to put his cut
motion specifically to vote. I ind none.
I put all cut motions.

The cut motions were negatived.

Mr. Chairman: The question is:

“That the respective sums not
exceeding the amounts shown
in the fourth column of the Order
Paper, be granted to the President,
to complete the sum neces-
sary to defray the charges that
will come in course of payvment
during the vear ending the 31st
day of March, 1956, in respect of
the following heads of Demands
entered in the second column
thereof:

Demands Nos. 11, 12, 18, 14, 15
and 111.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below:—
Ed. of P.P.]

DemaND No. 11—MINISTRY OF
Drrrnce
“That a sum not exceeding
Rs. 28.18,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Ministry of Defence’.”

DeManp No. 12—DEFENCE SERVICES,
EFFECTIVE—ARMY

“That a sum not exceeding
Rs. 1,42,89,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Defence Services, Effective—
Armyl.l!

Demanp No. 13—DEFENCE SERVICES,
EFFECTIVE—NAVY

“That a sum not exceeding
Rs. 11,66,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the vear ending the
31st day of March, 1956, in respect
of ‘Defence Services, Effective—

Ntvy’."

DEMAND No. 14—DEFENCE SERVICES,
EfFrFecTIVE—AIR FoORCE

“That a sum not exceeding
Rs. 32,52,72,000 be granted to the
President to complete the =um
necessary to defrav the charges
whnich will come in course of pay-
ment during the vear endinc the
31st. day of March, 1956, in respect
of ‘Defence Services, Effective—
Air Force'”

DemAND No. 15—DEFENCE SERVICES.
NoN-EFrFeECTIVE CHARGES

“That a sum not exceeding
Rs. 14.97,70.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1856. in respect
nf ‘Defence Services. Non-Effec-
tive Charges".”

DEMAND No. 111—DzreNck  CAPITAL
OUTLAY

“That a sum not exceediny
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Rs. 22,58,67,000 be granted to the
President to complete the sum
necessary (o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Defence Capital Outlay’.”

DemMaxps 7e MINISTRY OF
CoMMUNICATIONS

Mr. Chairman: The House will now
take up discussion of the Demands for
Grants Nos. 5, 6, 7, 8, 9, 10, 108, 109,
and 110 relating to the Ministry of
Communications. Ag the House 18
aware, five hours have been allotted
for the Demands of this Ministry.

There are a number of cut motions
10 these various Demands. Hon. Mem-
bers may hand over the numbers of
the selected cut motions which they
propuse to move at the Table within
15 minutes. I =shall treat them as
moved, if the Members in whose
names Lthose cut motions stand are
present in the House and the cut mo-
*ions arc otherwise in order.

The time limit for speeches will, as
usuai, be 15 minutes for the Memhers
including movers of cut motions, and
20 minutes if necessary, for Leaders
oi Groups.

DeEmaND No. 5—MINISTRY OF
COMMUNICATIONS

Mr. Chalrman: Motion is:

“That a sum not exceeding
Rs. 10,68,000 be granted to the
President to complete the sum
necessary to defray the charges
wnich will come 1n course of pay-
ment aduring the year ending the
31st day of March, 1956, in respect
of ‘Ministry of Communications’.”

Demanp No. 6—INpian PosTs AND
TeLEGRAPHS DEPARTMENT (INCLUD-
ING WORKING EXPENSES)

Mr. Chairman; Motion is:

“That a sum not exceeding
Rs. 44,78,29.000 be granted to the
President to complete the sum
necessary to defrav the charges

20 MARCH 1955

for 1955-56 3620

which will come in course of pay-
ment during the vear ending the
31st day of March, 1856, in respect
of ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)”.”
DemaND No. 7—METEOROLOGY

Mr. Chairman: Motion is:

“That a sum not cxceeding
Ns. 1.15,23,000 be granted to the
Jresident to complete the sum
necessarv to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Meteorology’.”

Demanp No. 8—Overseas Com-
MUNICATIONS SERVICE

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs, 01,47,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Overseas Communications Ser-

vice".”

DEMaND No. 9—AVIATION
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 2,50,09,000 be granted to the
President - to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
3lst day of March, 1956, in respect
of ‘Aviation’.”

DEmaNp No. 10—MiIscELLANEOUS Dz~
PARTMENTS AND EXPENDITURE UNDER THE
MinisTRY oF COMMUNICATIONS

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 17,090,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the vear ending tne
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31st day of March, 1956, in respect
of Miscellaneous Departments and
Expenditure under the ‘Ministry
of Communications’ "

DxMAND No. 108—CAPITAL OUTLAY ON
INotaN Posts AND TELEGRAPHS (Nor
MET FROM REVENUE)

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 23,86,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
mant during the year ending the
31st, day of March, 1956, in respect
of ‘Capital Outlay on Indian Posts
and Telegraphs (Not met from
Revenue).”

DemanD No. 109—CAPITAL OUTLAY ON
CiviL AVIATION

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 4,90,51,000 be granted to the
President i0 complcte the sum
necessary 1o defray the charges
which will come in course of pay-
ment during the year ending the
31st. day of March, 1956, in respect
of ‘Capital Outlay on Civil Avia-
tion".” '

Demanp No. 110—OTtHER CapPiTAL OQUT-
LAY OF THE MINISTRY OF
COMMUNICATIONS

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 5,61,62,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay~
ment during the year ending the
31st day of March, 1956, in respect
of ‘Other Capital Outlay of the
Ministry of Communications’.”

Shrimati Renu Chakravarity (Ba-
sirhat): T want to <peak specially
about civil aviation, because that is
one of the most important parts of
communication in modern times. As
a matter of fact, in the part of the
country from which I come, there
are places which have no communi-
cation with the outside world unless
they are able to have some commu-
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nication by air travel. That is why
it is most important to sce how this
air communication portion of our
Cammunications Ministry is develop-
ing. .

Actually, civil aviation has two sec-
tions. Mne is the Indian Air L'nes
Corporation and its international
counterpart the Air India Tnternatio-
nal and the other is the Civil Avia-
tion Department. The Civil Aviation
Depoartment plays & very umportant
part in ensuring the safety of the
nlanes from the time they take off
right up to the time they land, during
the cntire crucial period when the
aeroplane is air borne. It is absolu-
tely essential that we should look at
the job of the Civil Aviation Depart-
ment in this context and we have to
cnsure the maximum amount of effi-
ciency not only in the handling of
the machines, but also we have to sec
that the human material that hancdles
these machines is in the best possible
fitness and condition. When so many
lives depend on the civil aviation per-
sonnel. especially at a time whn
many people in our couniry and even
outside, on various occasions, have
been seriously perturbed at the vari-
ous accidents that have taken place,
it i8 necessary to sce what the living
conditions of these people are.

They have to live in out of the way
places, sometimes, places right in the
middle of jungles, places like Kum-
bigram in Assam where vou have de-
pradations of wild animals. which
during the monsoon. are out off from
the rest of the world. Not only that.
Even in places like Delhi. the LN.A.
colony is a place wherc the Jiving
conditions would shock anybody who
visits that place. Actually, in the
barracks in which a large number of
the people working in the Delhi Aero-
drome live, there is little privacy.
After a hard night duty, when nne
wants to slecp, another vperson is
playing gramophone records onh
the other side. It is impossible for a
person to get rest at the time when
the personnel needs the maximum
amount of physical and mental rest in
order to keep himself absolutely A.l
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for his job. One of the prime needs
is the necd of living quarters. Actual-
ly, durmg the last three years. we
have raised this question again and
again. Except in Santacruz and Dum
Dum. actually very little has been
done. I would say that many things
should have been done in out of the
way places like Agartala, Kumbigram,
Mohanbari. etc. where even now I
should say, in some places there has
been very little building work and
in some other places. houses have
been built which will accommodate
only about 25 per cent. of the staff.
As a matter of fact, except in Gau-
nati, I think all the other stations are
very badly off as far as living quar-
ters 7o0. Yet, again, this year, we tind
a short fall in expenditure. I am not
going into the details. Anybody who
goes into Civil Aviation accounts that
have been submitted. will see again
that there is a short fall. At a time
wnen we want to give the maximum
employment potential under the Five
Year Plan, I do not understand why
this cry of living quarters, whether it
is for industrial labour, whether it is
for defence personnel, whether it is
for the Civil Aviation Department.
again and again we come up to the
same point where we find that money
is allotted, but the money is not be-
ing utilised. I want to know why we
cannot make some sort of a progress
in this matter and get over this.

I would also like to mention this
question of rate of rent. It is a big
problem. The position of personnel
detting Rs. 150 or 200 is about the
same as personnel getting Rs. 1000. It
is a peculiar thing. What is the rule?
The rule is that you will pay either
the standard rent or 10 per cent of
vour salary whichever is less. Most
of the peorL.e who are living in the
old barracks earn about Rs. 200. Ten
per cent of it comes to Rs. 20. Those
w0 are in the category of Rs. 1000.
they will be paying on the basis
of standard rent. That works to Rs.
22 or 23. There is no justice in this
particular position. We have been
asking for changing this many times.
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Shri Velayudhan: What is stand-
ard rent?

Shrimati Renu Chakravartty: It is
a technical term. You better find it
out yourself.

Our demand is that in the barracks,
they should not have more than 5 per
cent rent. Most shocking is the con-
dition of the class IV quarters. Right
here in the city of Delhi, the condi-
tion ot the houses in which class IV
statf live is a thing that you cannot
believe unless you see it with your
own eyes, Even in the new colonies,
you have still onc-room houses where
they must live, cook, eat, sleep, give
birth, and die. This most abnormal
situation of having one-room houses
still continues even in the new types
that are coming up. The less said
about the way in which the old class
IV quarters are being maintained, the
better. Words belie me and I am not
able to express the conditions of these
hovels. Why is it that when we are
talking of a socialistic pattern of so-
ciety, of the uplift of Harijans and
doing away with class distinctions,
that we find even . today, except in
New Delhi, they are still refused
electricity? Even in Calcutta, where
there are new quarters though single
room tenements, they are not allowed
to take electricity. Are they such
achuts that they cannot take electri-
city if they want?

Then, those who need the most pro-
tection, the Class IV servants, they do
not get the General Provident Fund
facilities. They say, this rule applies
to all other departments, what can I
do? 'This question should be taken
up at the Cabinet level if so required.
It is a matter which has to be looked
into. As regurds the hours of work,
it is a peculiar thing. Chowkidars
work for 12 hours a day. You say
that you give a day off after 74 hours
of work. A man who comes off Sun-
day morning, after night duty for a
whole week, goes on the next day at
forenoon. You say that is a holiday.
Not only Chowkidars, but even Aero-
drome and Communication staff—
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they work round the clock. The
Ministry says a peculiar thing. They
say that after every 46 hours, they
get a respite of 36 hours. A man who
comes off at 7 o’clock in the morning
today, goes on at 8 .M. tomorrow;
that is a holiday. If a man wants, he
should be able to go away or go out
of town and come back after having
a full holiday. But that is not there.

There is also the question of over-
time allowance. Actually, only re-
cently overtime allowance has been
allowed for such categories as radio
operators, etc, who have now been
given this advantage after, of course,
a big tussle about which the hon.
Minister knows. For those who are
doing highly specialised work, on
which depends so much concentration,
because they are using the highest
precision instruments such as the
radio and radar equipments, this over-
time allowance is long overdue. It is
also essential to give it to the aero-
dromes organisation staff. 1 feel that
it is necessary that this House must
judge that we must maintain the
staff in such conditions of service
which will keep them in the topmost
level of efficiency nceded for a ser-
vice which deals with men's lives.
That our air services have kept such
a high record is due to the sacrifice
and the hard working capacity of
our people, who are used to an empty
belly, I suppose. The credit must
go not to the policies of the Ministry,
but to our personnel who have work-
ed under such terribly difficult con-
ditions.

I feel that it is necessary to have
the largest measure of co-operation
from labour. There is only one union
in the whole of the Civil Aviation
Department. That is a registered
union. But even today Government
have not recognised it or given it a
trade union status; the whole attitude
is one of suspicion.

I would like to urge upon the
Minister what we have been asking
again and again, and a very legiti-
mate and very moderate demand I
should say of the labour and em-
ployees, namely the question of an
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expert committee. I shall spend one
or two minutes on the question of
this expert committee, because every
time that we have put forward this
demand, the hon. Minister has said
that nothing new has happend since
the time of the Pay Commission ip
1946 to warrant the setting up of a
new expert committee.

I would like to place before this
House the new developments that
have taken place. We glory in the de-
velopment of the Civil Aviation De-
partment. Do we not know that at
the time when the Pay Commission
came, there were hardly 600 or 700
people in the Civil Aviation Depart-
ment, and that there were only about
nine aerodromes, and those.were
situated in big cities generally? To-
day there are 6,000 to 7,000 persons
in the Civil Aviation Department,
and they are working in something
like 85 air-flelds, some of them very
far distant without any amenities of
modern life. Not only that. We have
the night air mail scheme which has
come in with its entire attendant pa-
raphernalia which a safe night flying
entails only after 1850. Then there
are also the entirely new radio aids
to navigation which have come in.
Did they exist at all at that time?
Today, they operate the most modern
radio and radar equipments. Today,
we have the instrument landing ser-
vice, which came in only after 1948.
We have to deal with instruments that
require the highest precision. While
on the one hand we have come to a
situation when we are adding jobs
which we never had at the time of the
Pay Commission, on the other we
find that again and again this demand
for an expert committee is being shel-
ved. I think it is a very moderate
and a very reasonable demand; they
are not putting forward something un-
reasonable; they have gone into the
entire question and then put forward
this demand. I would therefore urge
upon the hon. Minister once again to
accept this position and give the whole
job to an expert committee who will
consider this matter.

I shall now say a few words about
the Indian Airlines Corporation. Agaln
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I feel that the attitude towards labour
must change. I feel that it is neces-
sary to have the greatest co-opera-
tion between labour and the Corpora-
tion. As a matter of fact, when the
Air Corporations Bill was discussed
here, we insisted on this, and we were
glad to get in many of the clauses
certain representations for labour. But
=& find that though Mr. Michael John
was the representative of labour,
things were done without any consul-
tation with those who were actually
representing labour in that industry.
Again, under section 41 and certain
other section of the Air Corporations
Act, the Air Transport Council, the
Advisory Council, the Labour Rela-
tions Committees, etc. had to be form-
ed, but that has not yet been done.
At least the labour should have been
consulted on those matters for their
representation. If that had been
done, and if they had a representative
of labour in whom they had conflden-
ce, I feel that the whole difficulty
about the Services Committee’s re-
commendations could have been got
over. But today, what has happened?
They have not been consulted on the
Services Committee’s Report. Al-
though this promise was given, and
in August they were asked to give
their views, yet we find that in De-
cember without asking the Corpora-
tion employees to come and discuss
the matter, the new pay slips were
given. There was agitation, and they
had to sit down again with the Union;
and again it was decided that
revised pay slips would be given
on the basis of certain under-
standings. But again revised pay
slips were given, and again it
was found that they were not
based on the understanding that the
labour and the Corporation had come
to. Now the Corporation says, well
it was a meeting which was not offi-
cial, therefore we are not bound by it.
I feel that this is a very frivolous
attitude to take towards labour. On
the one hand, you are accepting the
Services Committee's Report for the
wage pattern which is about the lowest
in all the companies that you have
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taken—generally I would not say in
everything, but generally it is so.

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): You have
not seen that report.

Shrimati Renu Chakravarity: If
have seen that report. You can have
your say later.

On the other hand, the points of
.entry which have been recommended
by the Services Committee, which
would have given a certain amount of
relief, have not been accepted. They
have said that the dearness allowance
should be inter-related with the cost
of Kving index. But you have not ac-
cepted that. On the other hand you
have made it a slab rate which is not
the same as that given to other Gov-
ernment servants. There is no house
rent, and there is no place allowance
to them except for Bombay, Calcutta
and Delhi. I feel therefore that it is
necessary that in order to have really
come to an understanding with them,
we should have had a proper discus-
sion and proper appreciation of the
whole matter ‘with labour.

I should like to say that it is very
important to reduce the margin of
losses of the Indian Airlines Corpora-
tion. I am not one of those who go
on saying that it is because of nation-
alisation that all these losses have
befallen the Indian Airlines Corpora-
tion. I submit that nationalisation is
a thing which we have always wanted,
and we feel that nationalisation is
much better than having the rebate
given to private companies to
make up loss on working which
we used to have before. It Is
also true—and this the hon. Minis-
ter has occasionally stated here—
that formerly we used to give
a big relate. If you take that into
consideration, today that biz deficit
is not there.

At the same time, I would like to
say the biggest drain is the high price
of aviation fuel. Have we really gone
into this question of aviation fuel?
We are having oil refineries in our
country. But what is the benefit that
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we are deriving out of these oil refi-
neries, except that about 3,000 people
are getting jobs there? We do not
get any cheap petrol. Aviation fuel,
of course, is outside the scope of these
refineries, as far as I know. Even the
sum of Rs. 6 crores that we used to
get by way of import duties is not
there. How do we get over this posi-
tion? We find that petrol is cheaper
in London than in Rangoon. Have we
done anything in this matter? This is
a big thing that has to be tackled.

My next point is this. Why do we
not integrate the Indian Airlines Cor-
poration with the Air India Interna-
tional? Again and again we have said
this. The Air India International
makes a profit because of certain faci-
lities which it has got about aviation
fuel etc. and in fact it has always
made a profit; while the inland air
transport has not made a profit. If
we were to integrate the two, we
would be able to get the maximum
benefits for our people within the
country. That is a thing that we have
always asked the Ministry to consider.
But I am afraid that has not even
been considered.

Then there is the question of stop-
ping of wastage. And that is a thing
in which labour can help you most.
I have seen for instance in the Pana-
garh air-base that Rs. 38 crores was
the total amount of stores calculated
by the Disposals. We have had these
Curtis Commandos, and we had some-
thing like 7,000 other items.

The Minister of Communications
(8hri Jagjivan Ram): That is bet-
ween the Defence Ministry and Dis-
posals. We have nothing to do with
it.

Shrimati Renu Chgkravartty: It is
under Civil Aviation, you know.
Panagarh is still under Civil Avia-
tion, at least the stores which are
surplus.

Shri Jagjivan Ram: It is not under
Civil Aviation.

Shrimati Renu Chakravarity: If
that is not so, I should certainly like
that there should be integration bet-
ween the needs of our Communica-
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tions Ministry with those of the air-
base, because I feel that much of the
stores there could have been utilised.

Finally, I would just say that unless
we are able to keep our labour mo-
rally and materially fit, unless we
make them feel that this very vital
industry is benefiting them as well as
the nation, and unless they get that
feeling, I am afraid we will not be
able really to bring about up to our
expectations what the people wanted
by nationalisation. That is what I
would like to urge upon the hon. Mi-
nister.

Lastly, a word about the RMS re-
organisation. The reorganisation of
the RMS was based on two principles.
One was co-ordination with the rail-
ways, and the other was to cut down
the jurisdiction of unwieldy divisions
to manageable sizes. We feel that
neither of these two has been achiev-
ed. We would therefore urge that
the Minister should get into contact
with the unions, and only after con-
sultations and after a certain amount
of discussion with them this reorgani-
sation should be done.

This is the entire spirit in which
I would like the hon. Minister to con-
sider the questions of such highly
skilled and important departments of
public utility so that they come for-
ward with greater efficiency and be
able to be of greater service to the
people of India.

Shri A. M. Thomas (Ernakulam):
The hon. lady Member who has initiat-
ed the discussion on the Ministry of
Communications, has touched mainly
on civil aviation. One cannot dispute
her proposition that we must put the
aviation personnel in the best possi-
ble fitness. I do not think the Gov-
ernment are unaware of the necessity
of putting the personnel in the best
possible fitness.

The hon. Deputy Minister of Com-
munications, while inaugurating the
first conference of the Delhi branch
of the union as long ago as 8th Sep-
tember 1953, had pointed out that
civil aviation, being the second line
of defence, it was essential for Gov-
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ernment to ensure that civil aviation
services were maintained well and
that was the chief reason why Gov-
ernment had decided to acrord the
civil aviation department employees’
union recognition as a service associa-
tion and not as a trade union. The
hon. lady Member complained that
the demand of the union for setting
up an expert committee has not been
sanctioned. The Government have
their own reasons for not according
sanction to that demand. But the
Government had set up a services
committee and from the report of the
Ministry it is seen that action has
been taken to determine afresh the
remuneration and the terms and con-
ditions of employees who had hither-
to continued to be governed by the
former conditions of service. So it
appears from the report that action
has been taken on this score, and'I do
not share with the hon. lady Member
the very black picture that she has
painted with regard to the conditions
of service of these employees.

Since I want to refer to some other
points also, I do not want to detail
the various amenities that have been
provided to the service personnel by
way of medical facilities and living
conditions, transport -facilities, educa-
tional facilities, house rent and com-
pensatory allowance. I believe that
the Minister will be in a position to
satisfy the House with regard to the
satisfactory nature of the conditions

of service as far as these employees
are concerned,

However, there amre certain dis-
turbing features with regard to the
administration of the civil aviation
department. The first and foremost
thing is the heavy losses that have
been incurred on account of the
Indian Airlines Corporation. It Is
seen from the Explanatory Memo-
randum, that as far as the Indian
Airlines Corporation is concerned:

“In spite of Government subsidy,
the ex-air companies which vested in
the Corporation were incurring con-
giderable losses before the nationali-
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sation of commercial air transport.
The Indian Airlines Corporation also,
as was anticipated earlier, suffered a
loss of Rs. 92.15 lakhs during the first
eight months of their working. The
Corporation are likely to continue to
incur losses for the first few years. A
provision of Rs. 80 lakhs has been
made in the Budget Estimates for
1955-58 for meeting the losses and
working expenses of the Corporation.”

This is not a good picture that can
be given, having regard to the high
expectations that were raised when we
resorted to nationalisation of the air
services. It is, however, gratifying
to note that the Air India International
is running at a profit and we can
expect a considerable margin out of
the running of the services under the
Corporation. But it has been reported
that even the Air India International
has suffered inefficiency after it was
nationalised. If that is the case, it is
something very disturbing indeed, It
is said that with regard to regulari-
ty of the service, the Air India Inter-
national has suffered after nationali-
sation. It is for Government to ex-
plain whether there is any founda-
tion for this report that has been
carried.

One important feature, which is not
quite happy, that I have been able to
notice among the services of both Air
India International as well as the In-
dian Airlines Corporation 1is that
there 1is considerable discontent
among the staff. That is a matter
which has to be viewed with very
serious concern, and I would say it is
the duty of every section of this
House, including the section to which
the hon. lady Member belongs, to see
that discontent is not sown amongst
the ranks of the services.

Shri Nambiar: It is there. What are
we to do?

Shri A. M. Thomas: There may be
certain conditions which have to be
improved, but I cannot join the hon.
lady Member in again increasing dis-
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content among the staff by exag-
gerating the grievances.

Another thing that I would like to
mention with regard to this depart-
ment is about the number of acci-
dents that we have met with. It is
true that having regard to the figures
supplied by a survey of accidents
throughout the world, the figures that
we have got are not alarming. All
the same, we cannot take shelter un-
der the plea that when we consider
the incidence of accidents in other
countries, the number of our acci-
dents is comparatively smaller. There
are certain advantages also as far as
our country is concerned, weather
conditions and otherwise, and as
such, the incidence of accidents has to
be necessarily very low. Not only
that, we have not got also the quan-
tum of mileage that has been covered
by the other foreign services so as
to make any comparison. It is also
a fact that there has been a general
downward trend in respect of the
total number of accidents, if you cal-
culate from the year 1850 onwards.
It may be pointed out that the total
number of accidents in 1850 was 61;
in 1951, it was 37; in 1852, 28; in 1953,
24 and in 1954, 17. But all the same,
I would submit that increased atten-
tion has to be paid to this aspect of
the question. It is found .that the
number of accidents has been more
with regard to the night airmail ser-
vice. There should be some special
reason for that. Government had set
up inquiry committees to inquire into
these accidents. Although reports in-
dicate that these accidents have been
due to pilot error and Government
have taken precautions to see that
these accidents are avoided as far as
possible, no pain should be spared to
see that our airlines are maintained
in the best possible efficiency, and I
would say that any amount that we
will have to spend on this score
should not at all be grudged, for
modernisation of the aerodromes as
well as to get the best possible, plan-
es for our services.

I will next pass on to the P. and
T. Department. It ig a fleld in which
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the Communications Ministry can
legitimately feel proud, that we have
maintained all round progress. The
scope of the work iz not only nation-
al but also international. Having re-
gard to the international position that
we hold, we have been able to orga-
nise the International Postal Services
Exhibition; then we had the Interna-
tional Philatelic Symposium. These
are all very gratifying features on
which we can take legitimate pride.
The number of poet offices on 1-1-1955
would be 48,378 according to the
figures supplied in the administra-
tion report. As on 1st April, 1951, it
was 36,884 and, according to the ori-
ginal plan, the number of post offices
that would be in existence at the end
of the Plan period would have been
80,000 and according to the revised
proposal, it is only 55,000. There is
only one year more to run and I do
not know whether we would be able
to reach the target at the end of the
Plan period, né&mely, 55000 post
offices. '

Statistics collected two or three
years back disclese that the world
average, excluding China and the
USSR, for one niillion of population
the number of :post offices is 209.
Having regard to pur figures, it is only
just about half of that figure, 118 ar
somewhere about that. The progress
achieved till 31-3-1853 is on the basis,
one post office for every village of
2,000 of population. The policy was
revised and another formula was
drawn up. My plea is that we must
take stock of the situation before ex-
panding further. What we require
more is consolidation rather than ex-
pansion. Even with regard to that,
I would submit that we must not be
tied down to any fixed principle in
the matter of opening post offices or
In the matter of telegraph offices or
telephones. We must have regard to
the density of population and such
other things. For example, in a State
like Travancore-Cochin, where the

,villages are divided for the purposes

of revenue and where there are no
natural boundaries and where popu-
lation is distributed all over, it is not
possible to apply any hard and fast
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rule that there shall be one post office
for every village containing so much
of population.

We will have also to devote our
attention to another aspect when we
increase post offices like this. The total
staff as on 31-3-1854 is 2,42,915. The
non-departmental staff comes to
57,501. With regard to this non-de-
partmental staff I wish to say......

Shri Nambiar: Extra-departmental
staff.

Shri A. M. Thomas: Sorry, extra-
departmental staff, the remuneration
that is granted to them is very low.
It may, of course, be argued that
they are part-time workers and it
may not be possible to give them the
same scales of pay. But, I think, the
disparity is something which has to
be taken serious notice of. I should
think that some increase in ermolu-
ments will have to be given to this
extra-departmental staff. It is nat
really part-time employees that work
in these offices. It is a case of dis-
guised unemployment. There are cas-
es of graduates coming and sitting in
these offices and running them, for
Rs. 20 (Interruption). My submission
is that Government has to take this
matter seriously and we must also do
justice to this branch of our services.

Shri Nambiar: Well said.

Shri A. M. Thomas; Another mat-
ter which I would like to mention is
that with regard to increasing postal
facilities, Government have not ex-
perimented on the scheme which they
had in view, to have rural mobile
post offices. From every stationary
post office it is possible to run certain
motor trucks to certain distant places
and in every village there are bound
to be two or three townships if you
can call it so, wherein such cars or
motor cycles can be stopped and post
office facilities given to each and
every resident of every village who
may require it.

T shall now touch the inadequacy
of telegraph offices and the number
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of telephones. The number of tele-
graph offices that we have got is only
25 for one million of population,
whereas the world average is 174.
With regard to telephones, the picture
is still worse. We find that for every
one million of our population there
are only 561 telephones whereas the
world average is 81,000. There are
some towns in Australia, Melbourne
and Sydney where they have got
more telephones than the whole of
India has got and these towns are
smaller than the towns of Bombay
and Calcutta. The index of the com-
munication facilities is the index of
progress of any country. I should
think that the Ministry should devote
its attention to this, especially having
regard to the fact that the Second
Five Year Plan is being prepared.

One word and I have finished. That
is with regard to the bulilding pro-
gramme of the Post and Telegraph
Department. 1 would submit that al-
though Rs. 20 crores is the minimum
that would have been necessary to
cope with the modest requirements of
this Department, only Rs. 2.5 crores
was provided for in the Five Year
Plan. The work is done by the Cen-
tral P.W.D. I submit that the delay
made by the Central P.W.D. is, to say
the least, scandalous. I understand
that there has been a Co-ordination
Committee that has been constituted
of the Post and Telegraph Depart-
ment and the Central P.W.D. and
even then things have not improved.
The only possible way in which
things can be improved—and having
regard to the future building pro-
gramme of this Department—is to
have a separate unit for the Commu-
nications Ministry for building pro-
grammes. That is the only way in
which satisfaction can be given to the
public and the building programme
achieved. I should think that the Go-
vernment has to view this thing very
seriously. Even the very low amount
of Rs. 2.5 crores that has been bud-
geted has not been possible to be uti-
lised because of the delay committed
by the Central P.W.D. It is really a
very unsatisfactory state of affairs
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and it has to be remedied. I think the
Government will devote very serious
atteution to this matter.

We have to proceed on a planned
basis and the loss should not deter
us from taking developmental works
because in very many other countries
also the postal services are not really
run on a profit, and in some they are
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Shrl U. M. Trivedi (Chittor): I am
thankful to the last speaker for point-
ing out this idiom:*"faTwr a@ w'g”.
The Deputy ‘Minister is representing
Rajasthan,

Shri Raj Bahadur:
sent the country.

Here I repre-
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Shri U. M. Trivedi: You and I
both do it. When we look into the
Annual Report we find that every-
where there are buildings being con-
structed for the Posts and Telegraphs
people, everywhere new post offices
are being built, but even the ‘R’ of
Rajasthan is not mentioned. Because,
he is our Minister, he might be feel-
ing that if he shows any favour to
Rajasthan, people will catch hold of
him. I should say he must be honest
to his own self first and then be
charitable to others. So, I would
draw his pointed attention to the state
of affairs obtaining in the Rajasthan
Circle.

As we go through this report the
one serious complaint that has been
recelved from the various merchant
houses and small traders all over the
country is about demonetization. I
use the expression given here—of
these Georgian stamps. This has
created a good deal of difticulty for
people who had their post cards
printed with their addresses, because
they were no6t exchanged. After all
they had pald money. This is a
sort of tax which they had pald and
that tax wag paid to the Govern-
ment of Indila and to nobody else.
This money had certainly not gone to
England. This money had been cre-
dited to the Government of India's
coffers. Under these circumstances
we were not justified In making this
rule about demonetization. I do not
know if any Act was passed about
this demonetization. It was a flat
issued by the Postal Department and
by virtue of this fiat so many people
were deprived of their legitimate
moneys. Even now it Is not late
Government can rectify this mistake
and the stamps purchased by these
people and still lying with them may
pe exchanged, or they may be allow-
ed to overprint and use them.

1 would like to draw the attemtion
of the hon. Minister to the carrying
of first class mail to Jaipur and Jodh-
pur vide. It is unfortunate that
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efficiency in Delhi is at the lowest
-ebb, At Bombay it 13 not so; at
Madras it is not so; I cannot speak
about Calcutta. But in Delhi I have
noticed that a letter posted either in
the Mobile Post Office at 7 p.M. or
7-30 p.M. or posted at the Eastern
‘Court Post Office at 7 p.Mm. does not
reach Jaipur on the following morning,
although there ig a train which leaves
at 10-35 p.v. which carries mails
and there is a mail plane which
leaves early morning at 8 o' clock.
How does this happen? This must
be looked into. This is one of the
towns where I have found lethargy
rampant. You go to the Telegraph
Office, stand there for 15 minutes;
nobody looks at you. Even during
the “Courtesy Week” it was our ex-
perience to wait for 15 minutes with
nobody to attend to you. You go to
Madras, you can book your tele-
gram within half an minute; you go
to Bombay, you can book your telegram
in half a minute. The same is the
case if you go to Ahmedabad. Even
under the Phonogram system in
Delhi you have to  wait for thirty
minutes, sometimes it might be even
forty-five minutes, or even an hour,
before your phonogram gets booked.
‘Calculating on this basis, what should
be the number of hours lost on the
phonogram system in Delhi. How
can a man stand at the telephone
for hours together for getting a pho-
nogram booked? Efficiency is at its
lowest ebb in Delhi and this requires
to be looked into.

Shri Nambiar; It is due to short-
.age of staff and heavy work.

Shri U. M. Trivedi: What is ac-
cording to you, not according to me.
According to me it is due to taking
tea during office hours.

2 P.M.

Then there is a good deal of tom-
tomming by our Postal Department of
the various mechanical devices which
-are being Introduced. One of the
mechanical devices which is most
essential 18 this. Most of our mall
trains carry all classes of mails.
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But they drop them only at important
stations; then the mails go up and
down the line and thus it takes a
long time before a  postal ajticle
reaches its destination at the interior
stations, or Iintermediate stations.
What happens in England is this.
Mailg are delivered by the trains as
they proceed and they are accepted
at every station. It is just as the
line clear tablet is delivered at every
station as the train passes along the
line, mails are delivered and accept-
ed at every station by a mechanical
device. This ensures proper and
rapid delivery of the mails at the
various stations. I do not know why
this mechanism has not been adopt-
ed by us. Sometimes, it so happens
that there are certain areas over which
mail trains pass, yet they do not get
their malils within three days of their
posting, even from the places very
near to them. This must be looked
into by the department.

Then we come to the question of
imparting proper training to our pos-
tal clerks. We sometimes admire the
efficiency of old hands. They knew
so many things; they immediately
locate where a particular article has
to go. Today with the provisions
that only those who had studied geo-
graphy will be allowed to compete or
will be allowed to enter the postal
department, we find that the articles
posted for Jaipur do not go to Jaipur
in Rajasthan but go to Jaipur in An-
dhra. Articles posted for Nasirabad
in Rajasthan may not go there
because nobody reads the word ‘Ra-
Jasthan’; but it goes to Nasirabad in
Assam. So many things are happen-
ing. It may be taken as one of the
examples of the inefficlency which is
obtaining particularly in Delhi. I do
not know whether geography is
taught here......

Shri Raj Bahadur: I am unable to
understand the point sought to be
made by the hon. Member. Unless
the writer of the letter specifically
mentiones Nasirabad and  writes
Rajasthan or Assam, as the case may
be, within brackets, he cannot com-
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[Shri Raj Bahadur]

plain against the postal
misdirection of the letter.

Shri U. M. Trivedi: I will sen]! you
a specimen; you can verify for your-
self whether it is so or not. That is
only by the way. I am suggesting
that this inefficiency is due either to
lack of proper training or careless-
ness on the part of the staff.......

Shri Nambiar: Not on the part of
the writer.

staff for

Shri U. M. Trivedi: Mr. Nambiar
may write any address he likes
yet his letter will reach.

The other point that I was making
was this. About two years back we
had made some provisions and given
some facilities to our postal staff
just as for the railway servants a free
pass is given for travelling to their
native place or to places where they
wanted to go. Those facilities were
taken back. I do not understand
the reason behind it. The railway
servants should not be treated as our
very beloved children and the postal
staff should not be treated as our
step children. They deserve our
sympathy to the same extent as the
railway staff. I should say that this
is one of the few departments in
our country where still honesty and
Integrity exists. It is these people
who must be given all the credit that
can be due to the Government ser-
vants who have not fallen low. Yet,
we had not provided them with quar-
ters; we had not provided them with
facilities which we had given to the
railway servants or facilities for sup-
plying them with their rations as we
did in the case of the staff of the
raillways. So far as the staff quar-
ters are concerned, they are most
meagre. Even the post-masters of
big head post-offices are allowed to
remain in single roomed tenements.
At one place, I have seen that thke
sub-postmaster was living in the same
house which was his office. He was
having one charpai and a table and
on that table was the sub-post-office.
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I was wondering how it was treated
as a sub-post-office and the poor man
was doing all sorts of work and was
also living there........

Shri Raj Bahadur: Was it an
extra-departmental post-office or.....

Shri U. M. Trivedl: I do not care
whether 1t was  extra-departmental
or anything; that distinction is with
you; I call it a sub-post-office. You
must be very considerate as to how
you acconimodate your statf,

The other thing to  which 1 will
draw the very pertinent attention of
the hon. Minister ijs this. We have
various schemes provided for the
savings unaer the savings schemes.
I do not understand why the rate ot
interest in the post office savings
bank is not being increased. 'l'he
data that we have been furnished

‘with shows that more and more peo-

ple are making use of the post-office
savings bank. The per head savings
in deposit comes to about Rs 457.
It is a very good rise compared To
the other years and especially com-
pared to 1915 when the average was
hardly Rs. 90. In 1915 we were pay-
ing interest at three per cent. on all
balances. Now we are paying only
two per cent. and if the amount de-
pozited is more than Rs. 10,000, he
gets only 1.5 per cent. Why is there
this distinction? For the savings
certificates we are allowing as much
as 4.16 per cent. This difference is
so great that people are not putting
their money into the savings bank.
There are some people who are very
chary about the National Savings
Certificates because they might get
lost or burnt; so many things happen
whereas in the case of post office
savings bank, it is quite safe. Even if
one lost the pass book, he can go to
the Post Master and get a duplicate
issued. Under these circumstances,
I would urge upon the hon. Minister
to lock into this and see that the rate
of interest is increased to the rate in
pre-war days; it must be more than
three per cent.
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“A start has been made to en-
courage the study of Hindi by
the staff in areas where the local
language is not Hindi."

“A contribution of Rs. 5§ per
P. & T. employee learning Hind1
under this Institution towards
the prescribed examination fee
of Rs. 10 per candidate subject
to the condition that he passes
the Examination, is given".
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Shrl Dabhi; At the outset, I should
like to make a few observations in
connection with the air agcidents
which are taking place now and then
and taking toll of very valuable
live:. It is a matter of great regret
that every year one hon, Member of
this very House becomes a victim of
these air accidents. In the very first
year after this Parliament came into
existence, I think Shri Kaushik lost
his life In an air accident. In De-
cember 1953 I think Shri Hariharnath
Shastri lost his life, and recently my
hon. friend Shri Borkar has lost bis
life in an air accident.

Every time that such accidents
take place, Government appoint
courts of enquiry, and their reports
are issued. In the report of the
Ministry of Communications for the
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year 1953-54, it Is stated on page
18:

*I'he recommendations o1 the
courts of enquiry were examin-
ed carefully with a view to mini-
mising the recurrence of such
accidents.”

1 would like to know from the hon.
Minister what speclal steps Govern-
ment have taken to minimise the re-
currence of such accidents. I do not
think that these courts of enquiry
have been able to find out the exact
cause of these accidents. As my hon,
friend Shri A. M. Thomas has stated,
every time one cause that is pointed
out is that the pilot is in error.

I have been feeling for a long time
that one of the causes at least of
the:e accidents is\ drinking on the
part of the pilot. I would ask one
question, namely, whether all these
pilots are teetotallers or not. If they
are teetotallers, I have nothing to
say. If they are not, then my suspi-
cion is strengthened that at least in
some cases these accidents are due
to the unbalance of mind as a re.
sult of drinking by the pilot. My
suspicion was strengthened at the
time of the Nagpur accident last year,
That I am not drawing upon my own
imagination with regard to this mat
ter is shown by the following extract
which I am going to read from Vol
I, No. 1 of the magazine called
Alert, from an article by W. A.
Scharffenberg entitled ‘Nagpur Inci-
dent—Air Menace'—Mr. Scharffen-
berg is the executive secretary of the
International Temperance Association.

These are the words which he has
used in that article:
“A  hefty Australian pilot

thought he knew how to handle
his liquor, and go after tak-
ing a drink or two he took to
the air. As his plane ascended,
the alcohol gradually took con-
trol of the pilot, and when
that happened the pilot lost
control of his plane. The plane
fell from an altitude of ten
thousand feet to four thousand
feet. It war then that the pas-
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sengers decided to take over, and
take over quickly......

Shri Jagjivan Ram: Is it relating to
Nagpur? I would like to know whe-
ther that is relating to the Nagpur
air accident.

Shri Dabhi: I would make that
clear after finishing this quotation.

“The pilot was enticed to leave
his control cabin on the promise
of another crink. and the cc-
pilot took over.

A Civil Aeronautics spokesman
announced that the pilot's licence
was cancelled.

What we are concerned about
is not the suspension of the pilot’s
licence, but the method by whicki
the pilot received his licence in
the first place. What right has
any airline to issue a licence tr.
a pilot who drinks? We believe
that those who travel by air have
a right to demand of the airlines
that only pilots who are known
to be total abstainers be employ-
ed. Any other policy is fatal”

Now, I do not say—and it is not
clear—that this refers to any of our
girlines. This accident might have
been with regard to some interna-
tional plane. But the fact remains
that there is always the danger, if
-the pilot is not a teetotaller, and if he
drinks, that he may lose his balance of
mind and there may be accident. I
submit that even if there be one
chance in u 100 where accident is
likely tv happen as a result of drink-
ing un the part of the pilot, it is
dangero'ls to take such a risk. Apart
from that, we have got article 47 of
the. Canstitution which  enjoing that
Prohibition must be introduced. 1
do not understand why Government
should not at least take this step and
introduce  Prohibition among the
pilots. Why should not they get an
undertaking from the pilot; that they
¢o not drink? Unless they give such
an undertaking. they shoulg not be
allowed to play with the lives of peo-
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ple. So from every point of view,
4 is absolutely necessary that Govern-
ment must begin with this. I do not
see any difficulty in at least intro-
ducing a rule that no pilot who is
not a teetotaller would be allowed to
take charge of any aeroplane.

Now, I would turn to the P. & T.
Department. It is a matter of great
sati:faction that the P. & T. Depart.
ment is making very great progress.

Dr. Suresh Chandra (Aurangabad):
What about the Nagpur accldent?
He sald he would say whether the
incident he referred to was connected
with the Nagpur accident or not.

Shri Dabhi: I said it was not clear
from this that it was in reference to
gny of our airlines. It definitely does
not refer to any of our airlines. But
the principle is the same. Therefore,
I referred to that incident.

Now, it 1 a matter of great sails-
faction that very great progress is
being made by the P. & T. depart-
ment, especially in  regard to facili-
ties provided for the rural areas. I
hope that more and more {acilities
would be provided during the next
Five Year Plan in the rural areas.

I am one with my hon. friend, Shri
A. M. Thomas, in the view that the
building position is not quite satlis-
factory. In the report also, there is
no mention made as to what is the
present position with regard to bulld-
ings. whether any real progress is
being made or not. That very fact
shows that so far as the build-
ing programme is concerned, it
is quite unsatisfactory. I would
only quote one instance from
the report. It Is said that for con-
struction of a Post and Telegraph

.office building at Railwaypura, Ahme.

dabad, provision was made in 1953-54.
Again. the same provision, with a
little difference, was made 1n 1934.55,
Again, during the budget year also,
provision has been made for sperding
a certaln amount of money. Still
nothing seems to have been .lone. 1
know that there is great difficully,
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The department has not got its own
engineering section and it does not
get the required as:istance from the
P. W. D. But something has to ke
aone.

Now, I want to bring to the notice
of the hon. Minister one or two com-
plaints. With regard to postcards,
you know that formerly unstamped
postcards were sent to the dead
letter office. - Now that rule has been
changed. When a postcard has not
affixed to it a 9 pies stamp, it is quite
natural if they charge only 18 pies.
But that is not the case. If a post-
card is not stamped, then 4 annas
are recovered, a3 if it was a cover.
I think this is quite improper and I
hope the hon. Minister will see that
this is an exorbitant charge. I =ay
if a postcard is not stamped, let them
do as they did before, namely, let
them send it to the Dead Letter
Office. But you .hould not charge
above the ordinary fees for this.
The procedure is that if the addres-
see does not accept il, it has to be
sent to the sender. If the sender
does not pay the money, then the
post office would say that letters
would not be delivered to him
That is the penalty.

My friend, Shri U. M. Trivedi,
referred to post office savings bank.
I also concur with him that several
ordinary lower middle clasg people
deposit money in the post office sav-
ings bank. Therefore, the rate of in-
terest should at least be raised from
2 to 2} per cent. Apart .from that
there is another discrimination being
shown in respect of the post office
savings bank facility. You know that
when an individual deposit; money in
the post office, he gets 2 per cent in-
terest. But if a gram panchayat de-
posits money, it is given only 1} per
cent. This is quite unjust. It may be
said that it is to give encourgement
to banks, But we know that in the
rural areas there are ne banking
facilities. These are all small pan-
chayats; at least in my State, there is
onié panchayat in every village with
a population of 1,000. These panchs-
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yats get only 14 per cent. interest
when they depnsit money. This is
quite unjust. I know that it is not in
the hands of the postal department, for
they are merely acting as agents of the
finance depariment. 1 appeal to the
Finance Ministry to see that this dis-
crimination is done away with and 2
per cent. interest is given to both indi-
viduals and also at least to gram
panchayals and ather small institu-
tions.

Lastly, 1 congratulate the hon.
Minister on introducing khadi uni-
forms among all the P. & T. staft
who are entitled to uniforms. But I
suggest to the higher staff that in
view of the changed circumstances,
they should also take to khadi. It
would be quite improper if the higher
staff do not identify themselves with
the lower staff who are using khadi
and also the Ministers who are using
khadi......

Shri Thimmaiah (Kolar— Reserved—
Sch. Castes): Provided you give it
freely.

Shri Dabhi: It would not be pro
per on their part to put on any other
dress and I hope that they would
also use khadi.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): I am very happy to
learn—and I also have experience—
that the pos-_tal facilities have been
expanded much more than before
Every one feels glad about this. But,
we have to find out how this system
is working, the machinery that is
functioning in transmitting mail from
one end of the country to the other.

First of all, this machinery con-
sists of the men. And, we have ¢
consider their working conditions,
their housing conditions, their needs
etc. When we go into these things,
we find that, in the first place, the
buildings housing the post offices,
whether in large citles or in small
towns, barring a few that have been
buflt lately, were built 40, 50 or 60
years ago. Many of them are very
much dilapidated. I have heard—I
do net know whether it is true or
fiot and the Minister will tell me so-—
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that in one of the offices in Madras,
the roof collapsed some time ago and
yet, in Madras itself, as in other
places, plots of land have been
purchased for building post offi-
ces, money allotted and it is laps-
ing year after year and three
or four such years have gone by.
One case, my hon. iriend from
Ahmedabad mentioned and I know
the R. M. S. building in Calcutta.
It is In a very much dilapidated con-
dition and yet there is no new build-
ing coming up.

In that connection, I have also in-
formation that the landlords who
own these buildings and have given
them on rent to the Postal Depart-
ment somehow manage that their
buildings will be perpetually rented
by the department. Outside the
cities, in the provincial towns and
sub-divisional headquarters, the con-
dition is much worse. In these old
buildings that house the post offices,
we have, because of the expansion of
the post and telegraph services, more
men working than there used to be.
Although the additional staff is mnot
sufficient yet, still the additional men
use the same space as, let us say,
half a dozen men were doing pre-
viously. Consequently, there are
places that I have seen where the
incoming mail is piled up like a moun-
tain and two or three clerks and
postmen standing round and sorting
the mail. There is no table, no chair
nor even a stool. The condition of
working in these post officesis really
80 bad that some two years aman [
had heard that the General Serretary
of the International Postal Employees
Association, who had come here men-
tioned, when the Ministers were also
present, how backward our working
conditions are in this respect. Talk-
ing about furniture, he sald that they
were mid-Victorian; that is, from the
Victorian age, they have beea gjoing
on and there lg nothing new.

With regard to bulldings, there are
proposals always in the Budget esti-
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mates. It is said that so much muney
has been set apart for building pur-.
poses here and there and everywhere
but the buildings are not started.
The money lapses. The second year
the same amount {is allotted and
again it lapses and so on in the
third year also. Three years have
gone by and yet there is no building.

In this connection, inasmuch as the
Central P, W. D. is not able to do
this work and in view of the fact
that in the Second Five Year Plan
there are all kinds of bullding works
to be carried on by various Depart-
ments of the Government, I would
suggest that, like the railways and
the State Police services where they
have a separate Public Workg De-
partment through which they do {netr
work, it would be desirable to have
a separate P. W. D. wing for the
post offices. Otherwise, the Centra\
P. W. D, will never be able to cope
with the building programme for post
offices in the Second Five Year Plan.

Then there is the difference n
treatment of the postal amployees
as against the other employees of
the Union Government. This 13 with
regard to allowances and so forth,
For instance, the Central Government
staff, the railway staff or the Air
Force staff posted within the turis-
diction of Barrackpore municipality
in West Bengal get HRA and camp
allowance but the P. & T. staff are
not given the same. Similarly, the
Union Government staff posted at
Hijli in West Bengal receive these
allowances while the P. & T. staff do
not get them, Thirdly, the West Bengal
Government have declared some pla-
ces in the Jalpaiguri district in North
Bengal as costly areas and have
granted speclal pay to the Central
Government staff. The postal stafl
posted in this area should Aalso re-
ceive these allowances. Weekly off-
days are granted for all the staff of
the P. & T. But the line staff, a
sectlon of the R. M. S. staff, the
chowkidars and the sweepers do not
get the same. This is most unfair
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When the Minister goes about the
country, he is very fond of lecturing
to people to abolish all inequality,
to abolish castelsm and all that. But,
the lowest paid staff, who need the
greatest help are neglected in this
manner,

Uniforms are supplied to postmen,
linemen and class IV  staff of the
P. & T. But washing allowances are
not paid to them  while the others
get these. Class IV staff in the
P. & T. do not enjoy the same bene-
fits as are enjoyed by the class III
staff in regard to pension, gratuity,
medical expenses etc. Class IV being
in the lowest grade, should get the
maximum benefit. The worst thing
that I have heard of is that the
C. P. W. D. has prohibited, wherever
there is a lift in their buildings in the
cities, class IV staff from using it for
going up and down. Here is the

3 P.M.

worst caste system that the Minister
has to take care of.

Shri Jagjivan Ram: I find in the
Secretariat they go along with me in
the lift.

Shri Sarangadhar Das: I can reply
to that. In the Secretariat, if he
wanted, the Minister himself could
change it by persuading his colleagues
in the Cabinet.

Shri Jagjivan Ram: But I find that
they do use the lift in the Secreta-
riat. I have seen quite a number of
class IV officials using the lift in the
Secretariat.

Shri Sarangadhar Das: This is my
information, but if it does not exist, it
is well and good. However, my
information is that they are prohi-
bited from using the lift,

Because of the expansion of the pos-
tal services, there is shortage of stafl.
The method of recruitment that is fol-
lowed nowadays is like this. First of
all, the competent authority takes
about a year or so in coming to a
conclusion as to what additional staft
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is required; then the appointing aue
thority takes about six months to
a Yyear to select and approve the
candidates, then the candidates are
required to take training for three
or four months, and after taking the
training, they are sent home until the
police reports about them are receiv-
ed. The police takes months or even
a year. So, all told, these posts are
left vacant for three or four years. In
the meantime, the existing staff, which
is small in number, has to do all the
work, and they work beyond their
normal hours and they are overwork-
ed. In this way, there is no relief to
the people who are working now.

There are certain decisions taken by
the top-ranking officers about centra-
lisation and decentralisation. Ra-
cently itis learnt that the postal life
insurance is to be decentralised, but I
do not see any benefit from decentra-
lising a life insurance office. As the
private life insurance offices are cen-
traliseq and the branches only get the
business and the policles are issued by
the Central Office, it should be done
that way here also. Again the R.M.S.
is to be expanded, I suppose. In place
of the existing 17 divisions, there
are going to be 22 divisions......

Shri Jagjivan Ram: That has been
finalised.

Shri Sarangadhar Das: Some sec-
tions out of one existing division are
being taken to another division, which
will inconvenlence the present emplo-
yees and also the interests of the peo-
ple working in the trains and the vans
because the period of work is leng-
thened, particularly for those working
at night it is impossible to do the
work. Consequently, what is happen.
ing sometimes is that letters are be-
ing misdirected and they take a longer
time for delivery. In these two mat-
ters, once you decide on one thing—
centralisation or decentralisation—
and then you decide on another thing,
and this is injuriougs to the proper
running of the postal department, I
would particularly bring these two
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motor service in Calcutta, which was
then centralised,

then again decentralised, thus incurr-
1 hope the Minis-

Demands for Grants
ter will explain why it was necessary

[Shri Sarangadhar Das]
matters to the notice of the hon. Minis-

ing losses and also thefts of materials,
to change over from one system to

ter. Then, there is also
another twice.

once decentralised,
parts and so forth.
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Mr. Chairman. Shri R. N. S. Deo.

Shri R. K. Chaudhurl (Gauhati):
Sir,.......

Mr. Chalrman: Is it the way to call
the attention of the Chair to be allow-
ed to speak? He begins to address
the Chalr and makes gestureg to the
Chair. I have already called another
hon. Member. Order, order. Shrl
R. N. S. Deo.

Shri R. N. 8, Deo (Kalahandi-
Bolangir): We note that the develop-
ment of communication facilities has
not been equal in all the States of
India. Just as in the case of rail-
ways, roads, industries, etc, in this
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case also, some States get better
facilities and others get less. Some
States are lagging behind. The rea-
son for this lop-sided development is
that in the past, communication
facilities were not developed on any
planned basis. However, we are glad
that that state of affairs is going to
be changed and now a new policy has
been adopted by the Ministry which
will be applied equally to all the
States. But you are also aware that
those who had better facllities at the
start are likely to remain ahead al-
ways and those who start with dis-
advantages are likely to lag behind
unless special attention is paid to the
backward areas and unless special
efforts are made to make up the
leeway of those areas. We have not
got any statistics or flgures to make
a comparative study of the position
with regard to post offices or tele-
graph offices in the different States.
I had tried to ascertain the position
through a question which, for some
reason, was not allowed, I also tried
to get the statistics through the refe-
rence and research divislon of our
Library. They too could not get the
figures because it is sald that figures
are not maintained State-wise but are
maintained circle-wise. There is an-
other difficulty and that is the fact
that the telegraph offices are not al-
ways controlled by the post and tele-
graph circles within which they are
situated. In some cases, post offices
are controlled by one circle and tele-
graph offices by another circle. So,
it is difficult to get a comparstive
statement State-wise but I suggest
that in order to be able to know exact-
ly how the progress of communi-
cationg is taking place in the diffe-
rent States, the Ministry should pre-
pare a State-wise statement showing
the post offices and telegraph and
telephone {facilities in each State.
It we look at the Census of India
1951 figures, economic tables, we will
find that the ratlo of employees In
the postal telegraph and telephone
and wireless services—that is in the
communications—works out as fol-
lows: In the Punjab there are 1089
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employees per lakh of population; in
West Bengal it works to 1135 per
lakh of population; in Bombay it 1:
85-9; in Madras, 46; in U.P, 298
in Bihar, 29'5; in Madhya Pradesh,
28°7; in Assam, 28 1%; and in Orissa,
18'5. That is the positlon with re-
gard to ‘A’ class States. From this
if we get any indication of the com-
munication facilities available in these
Btates, you will see that there is a
great disparity. If you will also exa-
mine the budgted figures for the
building programme for post offices,
staff quarters, etc.—these include
both the works in progress ang new
works and these are in lakhs of
rupees—we find that for Andhra
Rs. 32-28 lakhs are estimated and the
provision in this year’s budget 1s
Rs, 7°18 lakhs. For Assam the esti-
mate is Rs. 22°85 lakhs znd the pro-
vision this year is Rs, 7'27 lakhs, In
the case of Bihar it is Rs. 57°11 lakhs
and Rs. 7'7 lakhs respectively. For
Bombay, it is Bs. 212'14 lakhs and
Rs. 2786 lakhs; for Central circle
Rs. 62-39 lakhs and Rs. 1065 lakhs;
for Madras Rs. 51'32 lakhs and
Rs. 920 lakhs respectively. For
Orissa, it is Rs. 30 and Rs. 4'91 lakhs;
for Punjab Rs. 63'86 and Rs. 12;43
lakhs; for U.P. Rs. 45-55 and Rs. 8-02
lakhs and for West Bengal Rs. 52'92
and Rs. 6'74 lakhs.

You will see the same thing in the
telegraph buildings and stafl quarters
and also in the telephones buildings
and staff quarters. You will see the
same pattern in the provizions tor
telegraph and telephone lines and
apparatus. Of course, we could no:
get the real or factuasl position in tne
country from these. If we had com-
parative figures of the existing siwua-
tion in the different States, it woula
be easier for us to know exacuy
where there is need for more atten-
tion to be paid and where more ae-
velopment programmes are necesssry.

We have: tabled one cut motion on
Demand No. 5. That is for altering
the departure time of Calcutta-
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Bangalore Dakota air-service, On page
14 of the report on the activities of
the Indian Posts and Telegraphs De-
partment for 1954-55, at para 15 1t s
said "“Extension of ‘All-up’ scheme.
With effect from the 1st October, 1yo4.
Bhubaneshwar is touched by the
daily air-service operating on Cal-
cutia-Bhubaneshwar —  Visakhapat-
nam-Madras-Bangalore route. Mails
for and from Bhubaneshwar are being
conveyed by air wherever such con-
veyance provides quickness of de-
livery.” With a slight alteration in
the timings of the arrival of the night
airmail at Calcutta and of the depar-
ture time of this Calcutta-Bangalore
service, it would be possible to trans-
mit the night airmail that arrives at
Calcutta to Bhubaneshwar the same
morning And as Bhubaneshwar ig the
capital of Orissa State it is desirakle
that this night airmail wshould be
connected with the daily service there.
This, I think, can easily be done by
a slight alteration in the departure
time,

Then on ' Demand No. 6 we have
tabled a number of Cut Motions
beginning from No. 644 up to No. 660,
The number may seem rather large,
but they represent the minimum re-
quirements of Orissa which, from ihe
figures that I have already read out
you must have noticed, is lagging far
behind the other States in maiy
matters.

In one of the Cut Motions we have
suggested the upgrading of the Cut-
tack Telegraph Office. Cuttack 1s a
capital town, and though in the head-
quarters of the other circles, I under-
stand, they all have departmental
Telegraph Offices under a Superinten-
dent, in Cuttack thig Telegraph Office
is still under a non-gazetted offlcer.
It is desirable that this office should
be upgraded.

Then we have suggested that a de
partmental Telegraph Office should be
opened at Ssmbalpur. Sambalpur, as
you know is inereasing in importance
due to the Hirakud Dam and the
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possibilities of deve!opment of indus-
tries. Sambalpur has already got
direct connection with Calcutta and
Cuttack, and with the building of the
steel plant in Rourekela the volume
of work will increase  still further.
Even now ] under:tand the volume of
work justifies the opening of a deparr-
mental Telegraph Office there.

Then we have also suggested the
printing of money order forms, Post
Office Savings Bank pass books and
telegraph message forms in the re-
glonal languages. I understand tha:
at one time money order forms used
to be printed in Oriya also.

Especially as a large percentage of
our people are unable to read Eng-
lizh or Hindi it is necessary for tne
convenience of the people that these
forms should &lso be printed in the
regional language.

Since you have rung the bell, Sir.
I will not go into the details of the
other cut motions. But they are seit-
explanatory, and these have been
Yrought to the notice of the hon.
Minister and the Deputy Minister
again and again during thelr visits o
Ornissa, through corresponaence,
through memoranda and also by re-
presentations and discussions. Ang
very strongly urge upon the Ministe:
fo go into these demands very care-
tully and sympathetically and no.
merely to depend on the departmenta:
reports or the opinions of the depart-
thental officers but to go  into tnem
persona'ly, so that they will not oi.y
find that most of these things are -
cessary and desirable: and cag =«
done without difficulty but in somm
cazes the suggestions, if carried out
will definitely lead to economy #hu
also to convenience,

Shri Veeraswamy (Mayuram—Re.
served—Sch. Castes): It is a matter
for gratification that of late there has
been rapld development in the provi-
sion of postal facilities to the people
of our country. I would like to con-
gratulate the hon. Minister and the
Deputy Minister for this development
of postal facilities.
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It does not mean that every village
has ‘got a post office. Our Minister
of Communications has set befgre him-
self a commendable aim to provide
every thousand citizens of our country
with a post office.

The Posts and Telegraphs Depart-
ment is the biggest department cover-
ing the entire country. Even to the
nook and corner of villages postmen
go to deliver money orders and letters.

By recognising the development of
postal facilities to the people of our
country I do not mean that there is
any improvement in the conditions of -
service and in the living conditions of
the poor and low paid staff in that
Department. In these days of tall
talk about the establishment of a so-
cialistic pattern of society in our
country I would like to make an earn-
est appeal to the hon. Minister as well
as to the higher authorities of the
Department that they must devote a
good portion of their time and also a
great amount of their sympathy to-
wards bettering the conditions of
people who are low paid in that De-
partment.

If we look into the pay siructure
of postmen and Class IV staff we will
have to hang down our heads in shame
for the meagre sum pald by a country
which has adopted for itself a Re-
publican Government and which bas
set before itself a soclalistic pattern
of society. Sir, a postman s paid
Rs. 30 and his pay goes up to Rs. §0.
The annual increment is only one
rupee. In the case of the Class IV
staff the starting pay is only Rs. 30
and the annual increment is only eigit
annas. And that pay goes up to Rs.
35.

Shri Raj Bahadur: Will the hon.
Member also take into account the
total emoluments drawn by a post-
man?

Shri Nambiar: He s talking of

basic wages.

Shri hj Bahadur: I am taiking of
the total emoluments that he gets,



3683 Demands for Grants

Shri Veeraswamy: This is the re-
gular pay scale of these people. And
when they retire their pension is
only Rs. 11-8-0 for the Class IV siafl
and Rs. 16-8-0 for postmen. I do not
understand how a man with his family
can live on Rs. 11-8-0 or Rs., 16-8-0.
It is a very poor sum. I would lke
to suggest a scale of Rs. 40-1-85 to
class IV staff and Rs. 50-2-100 to
postmen so that when they retire they
will get a pension of Rs. 42-8-0 in the
case of class IV staff and Rs. 50/- in
the case of postmen, Unless we do
this, at least, I am afraid we will

. not be successful in establishing a
socialistic pattern of society.

Shri Namblar: That is
propaganda.

Shri Veeraswamy: Before 1947, pro-
motion was made on the basis of a
simple test—I mean promotion of
class IV staff and postmen to clerical
cadre. Afterwards, the examination
was made very hard. Now, they are
asked to answer questions in the Eng-
lish language and they are also asked
to write essays on the matters dealt
with by the P, & T. Guide. You know
that the people who are working as
postmen and class IV staff cannot be
expected to have g working know-
ledge of English. In order to enable
them to write essays, I would like to
suggest to the hon. Minister to trans-
late the P. & T, Guide into the re-
gional languages, for instance, in
Tamil in my area.

Shri Raj Bahadur: Does the hon.
Member refer to the promotion of
postmen tol the clerical cadre?

only for

Shri Veeraswamy: This is with re-
gard to the promotion of class IV
staff and postmen to the clerical
cadre,

Shrl Raj Bahadur: In that even, if

Shri Nambiar: Let us hear the
other side.

Shri Veemaswamy: If the P. & T.
Guide is translated into regional lan-
guages, postmen and class IV steff
would be able to writa the examina-
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tlons well and even beat the clerical
staft.

In the case of stamp vendors in the
post offices, they are non-pensionable
government servants. They also work
for 8 hours g day like other postal
clerks. It is not fair on the part of
the Government to keep them as non-
penslonable staff. With regard to the
conflrmation of postmen promoted as
clerks in the Department, I would
like to draw the attention of the Com-
munications Ministry to the fact that
many people have not been able to get
promotion because of the examination
prescribed by the department. A post-
man is called upon to pass an exami-
nation studying 5 or 6 volumes and
that too at the ages of 45 or 60. How
can we expect a man to study so many
volumes and write an examination and
come out successful?

A village postman is paid out-sta-
tion allowance for the number of days
that he is in the villages. Now, he is
getting Rs. 3 per month. Till recently
he was getting Rs. 1-8-0 per month.
It has now been increased to Rs. 3/-.
It is very inadequate, to a postman
who has to go to out of the way
places in hilly reglons, in wild forests,
etc. I would request the bon. Min-
ister to pay outstation allowance at
least at the rate of eight annas g day.

Then, I come to the question of
holiday allowance. During the postal
holidays, the staff are working In the
post offices and telegraph offices for
which they are not paid anything.
They must be paid for the holidays
on which they work.

Shrl Ra) Bahadur: What abou-
overtime allowance?

Bhri Veeraswamy: The post and
telegraph staff work on holldays.
When they work, they must be paid
either overtime allowance or allow-
ance for those days.

Shri Nambiar: Compensatory allow-
ance.

Shri Raj Bahadur:. Compensatory
allowance is not meant for that.

Shri Veeraswamy: In the British
days, they were paid compensatory
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allowance for work during holidays.
So also, they must be pald now.

With regard to the uniform supplied
to the postmen, I would request the
hon, Minister to give at least 2 or 3
yards of khaki mull cloth to postmen
so that they may use it as a turban
which will protect them from the sun.
In the north, you know, the people
are provided with woollen dress. We
do not want any costly stuff in the
south because it is a tropical region.
They must be provided with at least
2 or 3 yards of khadi cloth,

There is another important point.
Postmen are not provided with umb-
rellas, Every postman should be pro-
vided with an umbrella so that he can
use it during the rainy and summer
seasons. In Madura, I know, ten
postmen have been given one um-
brella. I do not know how they will
divide one umbrella among ten people.
After all, the Government is not going
to incur a huge amount of expendi-
ture in providing umbrellas to these
people who work very hard. We
attach importance to work. Our Prime
Minister says that work and work
alone ought to be respected. From
our Prime Minister down to the ordi-
nary Congress workers, every one says
that we must respect work. Is this
the way in which we respect work?

With regard to medical facilities,
Government of India have passed

orders asking every Department to
provide medical facilities to all their
staff including members of the families

of the staff.
Shri Raj Bahadur: Class IV staff?

Shri Veeraswamy: Now, the medical
- facilities have been withdrawn in the
case of class IV stafl.

Shri Jaglivan Ram: They have been
extended, my hon. friend: not with-
drawn.

Shri Veeraswamy: Thank you very
much.

Shri Nambiar: Not yet.

Shri Veeraswamy: Another point to
which I wish to draw the attention of
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the hon. Minister for Communications
is the construction of quarters. Many
of the class IV staff have not been
provided with any living quarters. If
they are provided with living quar-
ters in the neighbourhood of the post
and telegraph offices, they would
come to office punctually and do
their work properly.

I come to the question of family
pensions. If any worker dies before
the completion of 25 years of service,
his family cannot get any pension.
For instance, if a person dies after
completing 24 years 11 months and 29
days of service, just one day short of
25 years, his wife and his family can-
not get any pension.

Shri Jagjivan Ram: It is provided

Bhri Veeraswamy: May be, Sir, but
not proportionately. That is very
unfair and wunsympathetic towards
his family which is left without
anything, because the poor man would
not have saved even a few hundreds
of rupees. So we can easily under-
stand how the family of the poor and
ill-pald staff would be suffering, if no
monetary help is given to them.

Shri Raj Bahaduar: Pension js glven
to them,

Shrimati Sucheta Kripalani (New
Delhi): After how many years of
service?

Shri Veeraswamy: So it is very ne-
cessary that family pension js given
at least from now on in proportion te
the service rendered,

There is one other matter to which
I would request the hon. Minister to
give his sympathetic consideration,
because I know that he has been e&s-
pousing the cause of the down-trodden
in this country, and I know that he is
for equitable distribution of justice
to all sections of the population. ¥
may also add that in this Department
the Scheduled Castes people are get-
ting a fair deal so far as the clerical
cadre is concerned. With regard to
the posts of postmasters in the villa-
ges, 1 would request the hon, Minister
to see that Scheduled Castes men are
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appointed as postmasters, so that the
caste Hindus and the so-called high
caste people would go to the Scheduled
Castes’ streets; and that will give at
least a small death-blow to untouch-
ability from which the Scheduled
Casteg people have been suffering for
the past so many generations and so
many centurles.

Mr. Chairman: Now, Shrj Laksh-
mayya.
Shri Lakshmayya (Anantapur)
Tose—

Shri R. K. Chaudhuri rose—

Mr. Chairman: I do not know what
to do with the hon. Member Shri
R K. Chaudhuri. He comes after 15
or 20 days to the House, and as soon
as he comes, he expects to be called
upon to speak. He stood up when I
had called another hon. Member ear-
lier. Now also when I have called
-another hon, Member, he is persistent
and continues to stand. I would re-
quest him kindly to be patlient.

Shri Jagjivan Ram: He is trying to
catch your eye,

Mr, Chairman: He has more than
caught my eye. This is not the way
‘that he should get up every time. He
is a senior Member, and he should
.show a better attitude and restraint,

Shri Lakshmayya: I am glad I have
got an opportunity this year to speak
on the Demands for Grants relating
to the Ministry of Communications. I
Aam gladder still because the hon, Min-
ister of Communications as well as his
Deputy are both present in the House
now. I hope that the hon. Minister
of Communications will consider the
facts that I place before the House
‘with more sympathy and kindness.

My speech is not intended to criti-
cise the administration or to place any-
-constructive suggestions. It is intend-
ed only to ventilate some of the local
grievances existing in my place.

Before; we understand and appre-
ciate the activities of this Ministry, I
want the House to take into considera-
tion the plcture of India as it existed
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before 1947, and compare it with
the picture that we see now. Only
then we shall be able to appreciate
the activities of this Ministry and
commend them in the proper pers-
pective. Before Independence, there
were only 22,000 post offices in our
country. But today what is the posi-
tion? About 47,000 post offices are
working. So, the number of new offi-
ces opened after 1947 was about
25,000. With the dawn of Indepen-
dence, 1 am happy to say that the
postal activities have been extended
to the farthest nook and corner of
the country, and about seven lakhs
of villages have been brought within
the ambit of the postal service. That
is really a great thing.

Coming to the activities of the Min-
istry during the year under review,
we find that during the period April-
December 1954, about 1,016 new post
offices have been opened, out of which
947 have been given to the rural areas.
Again from January to March, about
2400 post ofﬂces are being opened. Out
of this, number, 2325 are for villages.
That is really commendable. I come
from rural parts myself, and I want
that most of our villages should be
provided with postal facillties.

The next thing to be taken into con-
sideration is the introduction of the
improved mail arrangements not only
between towns, but also in the rural
areas; and the reorganisation of the
Railway Mail Service which was
thrown in the background since 1926.
1 quite appreciate that.

Formerly, the postal branch used
to sustain a loss: sometimes heavy
loss amounting to Rs. 2 crores even;
and that hag been the position for the
last six years. But thig time.it is a
happy feature that it has shown a
profit of Rs. 8 lakhs according to the
papers supplied to us.

The Indlan Stamp Centenary is also
an outstanding event that took place
last vear under the auspices of this
Ministry. If all thede things are
taken Into consideration, certainly
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they deserve hearty congratulations
by the House.

Coming to telecommunication facili-
ties, I am glad that the policy of Gov-
ernment is to open telegraph offices in
all thanas and tehsils. That is being
done, and a start has already been
made in that direction. With regard
to the opening of publc call offices,
the policy of Government was that
all the district headquarters should
be provided with public call offices.
Then this facility was extended also
to the sub-divisional headquarters. The
original policy was that public call offi-
ces would be provided to the district
headquarters irrespective of the loss
involved therefrom. Then this is
extended to the sub-divisional head
headquarters and tehsils, provided
they do not entail more than a
certain amount of loss. Since that
policy was later liberalised, several
sub-divisional = headquarters were
provided with these public call offices.
Apart from these, telegraph offices are
opened in some rural parts, particu-
larly the thanas have been supplied
with these facilities. For instance, in
my district, in one place called Yadiki,
telegraph facilities have been recently
provided under this scheme; but we
want these in all firke headquarters.

With all this, I am sorry to state
that my districts, particularly in
‘Rayalaseeme’ being poor and un-
developed, cannot come within the
scope of these principles and policies.
First of all the policy of Government
was that every town or village with
a population of 2000 or more should be
provided with a post office. That was
not of much use to us. Later on that
policy was liberalised to the effect that
a group of villages having a popula-
tlon of 2000 was entitled to get post
offices. Under that scheme, some
villages got post offices. I am glad
for that, °‘Half loaf is better than
nothing’. Unfortunately the villages
in our parts are situated at long dis-
tances, and the distance between one
village and another is about seven or
eight miles; in some places even ten
miles.

28 LSD—4
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They are thinly populated. There-
fore, even if a number of villages are
grouped together, they cannot satisfy
the conditions laid ¢own in the princi-
ple and hence they hardly come with-
in the purview of this principle to get
postal benefits, So my submission
to the hon. Minister, under these cir-
cumstances, is that in respect of Raya-
laseema—and al% in all poor and
backward areas—this principle should
be liberalised. Some concession
should be shown to them; because in
these days communication and trans-
port facilities are necessary for the
progress of the country. If these faci-
ities are not provided to these back-
ward areas, they will remain back-
ward, as they were backward.

Shri Jagjivan Ram:.You were never
backward. . e

5oy

Shri Lajghmayya: But we are poor
and our qrea is undeveloped., So some
concesgion has to be shown to those
poor parts, The following suggestion
I want to make to the hon. Minister.

Now, polling stations are fixed dur-
ing the time of general elections In
areas with a population of 1500 or so
where people come and vote. Some-
times four or flve villages are grouped
under one polling station to meet the
requisite number. If a post office Is
provided in each polling station, I am
sure most of the villages will come
under that and they will be very much
benefited.

Shri A. M, Thomas: Is that not
a criterion adopted now?

Shrli Lakshmayya: No. That is why
I am requesting the hon. Minister to
relax that principle and see that post
offices are located in all the polling sta-
tions. I am making this suggestion
because that is an easy way of solving
that problem, More villages will come
under that, villages situated even at a
distance of six or seven miles will
have postal facilities.

The second request I want to make
is this. There are telephone facilities
by way of public call offices in some
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of the taluk headquarters, like Kadiri,
Tadpatri in my district. But unfortu-
nately, the two Taluk headquarters
Kalyandrug and Madakasira are not
provided with these public call offices.
1 approached the hon. Minister and
made a representation in this regard.
I am again making this request to
him to instal public call offices in
these taluk headquarters. They are
business cenfres. If this facility is
provided, thelr commerce and busi-
ness will considerably improve by it.
We are told that by installing some
Trunk telephones, traffic is increased
in several places. So also I am sure
the traffic will increase if at all publie
call offices are installed in these two
taluk headquarters, There are firka
headquarters in my distriet which
have not got telegraph offices. There-
fore, the principle may be relaxed
and these facilities may be given to
them irrespective of the amount of
loss involved. I want this should not
be purely a commercial concern. You
should regard it as a public utility
concern in so far as these parts are
concerned.

Another request I want to make to
the hon, Minister is as regards the
construction of an aerodrome at
Kurnool. You know Kurnool is the
capital of Andhra.

Shri Jagjivan Ram: It is going to
be constructed.

Shri Lakshmayya: I am glad to
hear that. I am really grateful to
you. A capital without an aerodrome
will be like a gentleman without a
wrist watch. He cannot keep the
time; he cannot keep his engagements.
That is the difficulty. Some may
think that it is g luxury and all that.
But it is necessary as the country is
advancing.

Then I want to suggest that money
order forms should be printed bilin-
gually. They should be in Deva-
nagari and also in the regional langu-
age, instead of In English. English
may be eliminated slowly from these
money order forms.

An Hon, 'Member: What about the
high-level canal?
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Shri Lakshmayya: As a lawyer, I
cannot talk irrelevantly, about high
level canal on this occasion. A lay-
man can do it.

With these requests, I hope that the
hon. Minister will look to the needs
of the people of ‘Rayalaseema’ in res-
pect of communications.

Shri Nambiar: Unfortunately, the
hon. lady Member who spoke from
this side could not touch upon the
post and  telegraph department.
Therefore, I would concentrate mainly
on that point.

I have not much time at my dis-
posal to discuss the financial aspects
of the P, & T. But for the present, I
would submit that the P. & T. finances
require careful scrutiny. From the
reports submitted by the Ministry, we
find that during the 1last several
years, ever since 1939, a sum of
Rs, 16 crores has been allocated to the
General Revenues, leaving a balance
of only Rs, 16 crores as surplus. The
capital at charge has swelled up to
Rs. 72 crores giving an interest charge
of Rs. 2'37 crores every year. This
is the latest figure. At the same time,
we have to see that the P. & T. re-
quires a lot of expansion. At this
rate, if we have to start and develop
schemes with unremunerative expen-
diture, I do not know where we can
find funds. The hon. Minister may
say that we can utilise all these Rs. 16
crores and then some money will come
from General Revenues, Butl cannot
feel hopeful about it in view of the
ways and means position of General
Revenues. Therefore, there is going to
be some difficulty with regard to ex-
pansion. All this trouble is there due
to the conception of the Ministry of
Communications that the Communica-
tions Ministry must be considered as
a commercial enterprise. On this, I
do not want to enter into a contro-
versy at present due to want of time;
otherwise. I would say that it is an
absurd theory. The Communications
Ministry cannot be considered as =
commercial enterprise at all. It has
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to be considered as a public utility
service and then only the question of
expansion, without looking into the
remunerative nature of it, arises,
Otherwise, you will have to stop it at
a particular stage,

I have my own fear with regard to
the wage scale of the staff. At pre-
sent, the wages pald are very low.
In the P. & T. we have at present
about 2} lakh workers—a quarter mil-
llon—and out of this number, we have
60,000 temporary men and about
60,000 ms extra-departimental staff.
The extra-departmental staff get a
pay of Rs, 20 a month. Of course,
the hon, Minister says ‘equal pay for
equal work’. He finds that the extra-
departmental staff do little work gnd
therefore they are to be paid below
subsistence allowance. This theory
cannot be accepted. The hon. Mem-
ber, Shri A. M. Thomas, from the
Congress Benches also severely critis-
ed it and I hope some consideration
will be given to this matter.

With regard to the attitude of the
Ministry towards labour, I have to
submit that there was g sort of pro-
mise given to the staff that the Gov-
ernment would consult the staff on
all developmental as well as adminis-
trative matters. I find that in 1847
the D.G,, P. & T. imm a circular letter
issued to the employees, stated as
follows:

“I do hope that this re-align-
ment scheme"—that is, the reor-
ganisation scheme—“will afford
the workers a long-cherished op-
portunity to associate themselves
with the Administration, and the
unions will enthusiastically im-
plement the instructions in the
larger interests of the staff and
efficient service to the public”.

As long ago as 1947, before the so-
cialistic pattern of society was thought
of at all, that was done and this pro-
mise was given by the D. G., P. and
T., of course under instructions from
the Ministry of Communications. But
for what purpose? Now, they have
forgotten it. The latest example |is
that of the reorganisation of the
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RMS section. There is an All-India
organisation which ought to have
been consulted before this reorganisa-
tion was undertaken. Deliberately,
they have avoided consulting them,
and have launched on this reorgani-
sation, and the staff will have to im-
plement it. This is a glaring example
of what they talk and what they do.
Both are contradictory in fact. Again,
I have to say with regard to re-align-
ment, that it has come up. The Min-
istry wanted it. Now, after the Fede-
ration’s coming into existence, when
they submitted their constitution for
ratification or approval of the Min-
istry, the Ministry, without even
caring to consult the  Federation,
struck off many of the vital items of
the constitution. I can understand
that, when a constitution framed by
the workers themselves on a demo-
eratic basis is sent to the Ministry
for approval, the Ministry saying that
they cannot approve that. But, they
have no business to strike off some
of the vital clauses of the constitu-
tion I can quote an instance. When-
ever the General Secretary wants to
call = meeting of the Executive,
Council or Committee must so do it
with the consent of the President. It is
up to them to decide and it is not for
the Ministry to say that they should
consult each other before they call a
meeting. We have not heard of such
things in trade union organisations or
others, things being dictated to by the
Ministry. Then with regard to the
Federation’s name. The Federation
submitted a name, the Federation of
the P. & T. Workers. The Ministry
sald, ‘you cannot have that name, you
should name it as the National Fede-
ration of the P, & T, Employees."” I
have no quarrel.........

Shrl A. M. Thomas: Do you want
to be non-national?

Shri Raj Bahadur: He wants to be
international, without caring for his
own nation.

Shri Nambiar: The Federation
must have changed it, 1t is not for
the Ministry to say so. If 1 am
wrong I am prepared to correct my-
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self, but, if I am right, the Minister
must explain the position to the
country. There was a clause in the
constitution of the Federation for the
improvement of the social condition
of the workers. That has been delet-
ed. I do not know what for an or-
ganisation is there if it is not for the
betterment of the social condition of
the workers. That has been deleted.
There was also g clause about strike
as there is in the Trade Unions Act of
1928. That Is a right given to the
worker. That has also been deleted
and they have added a phrase like
this, ‘including the machinery of con-
ciliation, if necessary’. If there is
any necessity, there can be concilia-
tion. This is the sort of attitude of
the administration towards organised
labour in the vital communication sys-
tem of the country. I do not see that
there is any change in the attituae
of the administration in dealing with
the staff,

I want to say a few words about
their condition. I have mentionea
that 680,000 are still temporary, Why
ig it that they are not being confirm-
ed? We know that today the P, & T.
is vastly expanding. When this is so,
there cannot be any surplus labour
and they should all be confirmed. Re-
cently, I know that there is a change
In the telephone system of Calcutta. It
is being switched on to be automatic
and two to three thousand workers
are likely to be retrenched. There is
no promise forthcoming from the hon.
Minister that these men will be em-
ployed elsewhere.

That is the attitude with regard to
labour. The newly constituted Fede-
ration has, at last, after exhausting
all avenues after discussing the mat-
ters with the Ministry of Communica-
tions, come forward with a protest day
demonstrations on 20th  April, 1955.
Within a month or so, we will hear
about an all Indla protest day by the
various sections of the P. & T. em-
ployees of this country. They have
put forward 20 demands. I think the
hon. Minister is aware of them. In
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these 20 demands, there are very
serious and important ones, and rea-
sonable demands of the staff. First,
they have demanded that there should
be the appointment of a second Pay
Commission. Today the working of the
recommendations of the Pay Commis-
sion is so unsatisfactory that it has
become obsolete, so to say. Therefore,
they have justly demanded that there
must be a second Central Pay Com-
mission. The other day, we heard
the same plea from the railwaymen.
They also asked that there must be a
wage commission to consider the
question, Not only in the P. & T. and
in the Railways but in the RMS and
the Central Government machinery,
we hear this demand. The other day,
we saw in the Central Secretariat a
big demonstration by four to five thou-
sand clerks going out into the street
and demanding a revision of their con-
ditions of wage. There is a very
strong case for the reconsideration of
the present wage swucture, and
a second Central Pay Commis-
sion, if it is necessary, should
be appointed. That is my humble
submission. They have also put
the reorganisation of the RMS
divisions as one of the 20 demands.
They may say that these things are
required because of the zonal reorga-
nisation of the railways. Even this
question should have been placed be-
fore the staff and their cooperation
should have been obtained in the
matter. If they were satisfled, they
would not have included that also in
the list of 20 demands.

In the 20 demands, they have also
added the constitution of appellate
tribunals at circle and centrgl level to
dispose of individual appeal cases.

The disciplinary action that is being
taken in the P. & T. Department is, 1
should say, peculiar. When an em-
ployee is reduced or discharged, what-
ever it is, he has pgot a right to
appeal to the next higher authority.
There it ends and he has no right to
go to the DG or the Government. He
can make an appeal to the next higher
authority. But, in many cases—I
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have got facts with me but unfortu-
nately there is no time—there are in-
stances where the higher authority
instructs the lower authority to punish.
You can imagine, in these cases, what
chances there are of getting redressal
of the grievances by appealing to the
next higher authority because the
higher authority is the inspirer of the
punishment. There are instances like
that.

Shri Raj Bahadur: Will he cite any
such instance?

Shri Nambiar: Oh, yes.

Shri Raj Bahadur:. Let him come
out with them here.

Shri Nambiar: I will give you in-
stances.

Shri Raj Bahadur: If he has got
any, let him come out with them
right here. I challenge him.

Shri Nambiar: 1 will do it; before
you reply, you will get it.

Shri T, B. Vittal Rapo (Khammam):
Why is he losing his temper?

Shri Nambiar: Just now the hon.
Minister said that the families of
class IV employees are getting medi-
cal facilities. I challenge him. It is
not so. Perhaps, he might not have
forgotten it. I remember it afresh.
Class IV employees are not getting
the medical facilities for their fami-
lies. This is the sort of Ministry we
have. They forget things; of course,
if they forget like this we may not
get money orders. Fortunately we do.

There is an entry in the Budget
papers: there is an entry of Rs. 28
lakhs as being spent. Thereis a minus
entry for foreign traffic exchange ad-
justments. What is this foreign tra-
fic exchange adjustment to the tune
of Rs. 28 lakhs?

When we try to know what it is,
they say it is not in public interest to
tell us. May I know what is it exact-
ly for? If it is not in the public in-
terests to divulge this secret, it must
be a terrible secret. It is not as if
Rs. 28 lakhs is being sper” on arms
and ammunition in the Defence De-
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partment or the> Home Department.
It is in the P. & T. Department. The
P. & T. Department is becoming a very
harmful subject if it cannot be told.

I have come across another piece of
information from the Mnistry that
with regard to the losses incurred
there was a discussion in the Minis-
try about how the losses could be
eliminated. A very funny thing hap-
pened. One of the officials wrote in
a note like this. He is a very high
official. I am prepared to give a copy
of the letter if he wants.

Shri A. M. Thomas: How did you
get it?

Shri Nambiar: 7You don't worry
about it. We will get many more
things. I am reading a portion for the
information of the Minister. It is
self-explanatory.

“It is, however, felt that if the
checking of the registered num-
bers with their entries in the re-
gistered lists, which is essential to
prevent losses is enforced and
if some system by which each
official can be made responsible
for a certain number of articles is
devised the number of loss cases
can be minimised. The expendi-
ture on additional staff required
to enforce your proposal would be
disproportionately higher than the
amount of compensation paid. and
it would also cause delay in the
disposal of articles.”

Therefore, there ends the matter.

This is the efficiency of the higher-
ups in the Ministry of Communica-
tions. With regard to the workers
and staff numbering 2,50,000 of the
Posts and Telegraphs Department, we
have all respect for them; they have
done well in these adverse conditions,
but they are not being allowed to dis-
charge their duties better and in a
more efficient manner by the officlal-
dom that is still sitting on top in the
old bureaucratic pattern. Of course,
the Ministers may have good inter

tions. We understand their intentions
but their Intentions are misplac-
ed in hands of these officers
Of course, they may not accept it now,
but they will know in the long run
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that they will have to tell the higher-
ups that they must change their atti-
tude. This is not the correct attitude.
The socialistic pattern is there and it
has become the jargon—and is being
repeated—and they themselves do not
mean what is conveyed by socialistic
pattern.

Shri Jagjivan Ram: That is the
greatest head-ache to the hon. Mem-
ber now?

Shri Nambiar: There is another
point which I wish to bring to the
notice of the Minister. A telegram was
received here addressed to an hon.
Member of this House from his con-
stituency, and that telegram was
withheld by the telegraph authorities,
of course, with the consultation of the
police. There was correspondence
between the hon. Member, Shri Das,
and the hon. Minister, and in that cor-
respondence it is stated that it was
withheld under section 5B ot the
Indian Telegraph Act. Therefore, an
elected Member of Parliament cannot
receive a telegram from his consti-
tuency. In that telegram, information
on the subject of communal tensions
in Berhampore area was passed on to
him, We, elected Members of this
House, 'do not generally receive our
letteks, but they go to the police and
they are '¢éensoréd there. Recently, 1
have lost one of my railway receipts
in this manner and I could not take
delivery of the parcel. It has gone to
the Censoring Board, and so I am
issuing an indemnity bond to take de-
livery of my parcel. This is the sort
of thing that is going on. We entrust
our materials with the Posts and Te-
legraphs Department, and it is up to
them to safeguard them and give them
to us. But they are giving them over
to the police—it is the Home Minis-
try's. business. Whatever it is, they
do not take the responsibility which
is thrust on them by the community.
They must say to the police “If at all
you have to do something, go to the
Member's place and search that letter
and then censar it, but. not .at our Post
Oﬁlce " They never do this, because
hey are part and parcel of the police
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and so we cannot expect a better per-
formance at their hands.

Mr. Chairman: The following are
the selected cut motions relating to
various Demands under the Ministry
of Communications which the hon.
Members have intimated to be moved:

Demand No.

5 93, 94, 95, 368, 643, 695, 729,
730, 731.

6 97, 219, 220, 310, 311, 369,
370, 644, 643, 646, 647, 648,
649, 650, 6571, 652, 653, 654,
655, 656, 657, 658, 659, 660,
696, 698, 700, 702, 703, 706,
709, 726, 732, 733, 734, 740,
741, 744 748, 750, 497, 736,
739.

9 221, 222, 312, 371, 711, 752,
755, 756, 758, 760, 763, 765,
766, 767.
Reduction of postage rates
Shri Veeraswamy: I beg to move:
“That the demand under the

head ‘Ministry of Communica-
tions’ be reduced by Rs. 100.”

Introduction of Money Order and
other forms in Hindi

No. of Cut Motions

Shri Veeraswamy: I beg to move:

“That the demand under the
head ‘Ministry of Communica-
tions' be reduced by Rs. 100.”

Representation of Scheduled Castes in
Posts and Telegraphs Offices

Bin_-l Veeraswamy: I beg to move:
“That the demand under the

head ‘Ministry of Communica-
tions’ be reduced by Rs. 100.”

Disparity between emoluments of
Departmental and Extra-Depart-
mental staff in rural areas

Shri N. B. Chowdhury (Ghatal): 1
beg to move:

“That theé demand under the
head ‘Ministry of Communica-
tions’ be ‘reduced by Rs. 100" °
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Desirability of altering departure time
of Calcutta-Bangalore Dakota Air
Service

Shri P. Subba Rao (Nowrangpur):
I beg to move:

“That the demand under the
head ‘Ministry of Communica-
tions' be reduced by Rs. 100.”

Condition of quarters in IN.A.
Colony, New Delhi

Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Ministry of Communica-
tions' be reduced by Rs. 100.”

Effect on wages of employees of
Indian Airlines Corporation due
to implementation of Service Com-

mittee’s recommendations

Shrimatl Renu Chakravarity: I beg
to move:

“That the demand under the
head ‘Ministry of Communica-
tions’ be reduced by Rs. 100.”

Disparity in scales of pay of employees
of Air India International and
Air-lines Corporation

Shrimati Renu Chakravartty: I beg
to move:
“That the demand under the
head ‘Ministry of Communica-
tions’ be reduced by Rs. 100.”

Failure to appoint Backward Class
people in proportion to their
population
Shri Boorvaraghasamy
lur): I beg to move:

“That the demand under the
head ‘Ministry of Communica-
tions’ be reduced by Rs. 100.”

Lack of posts and telegraphs facilities
in rural areas

(Peramba-

Shri Veeraswamy: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphe
Department (Including Working
Expenses)’ be reduced by Rs.
100." ' ’
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Increase of pay scales of Posts and
Telegraphs workers, cspecially
village post office workers

Shri Sivamurthi Swami (Lushtagi):
I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Need to open extra Posts and Tele-
graphs Offices

Shri Gadilingana Gowd (Kurnool):
I beg to move:

“That the demand under the

head ‘Indian Posts and Telegraphs
Department (Including Working

Expenses)’ be reduced by
Rs. 100."”
Inadequate accommodation in Sub-

Post Office at Jharsuguda in Sambal-
pur District, Orissa
Dr. Natabar Pandey (Sambalpur):
I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Failure of Government to construct
a mew building for Sub-Ppst Office
at Jharsuguda, Orlees

Dr. Natabar Pandey: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.” )

Iradequate provision of City allowan-
ces to Postal staff

Shri Ramachanidra Reddl (Neljore):
I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs

Department (including Working
Expenses)’ he reduced by
Rs. 100.”
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Provision. of Post Boxes on Buses Desirability of purchasing file boards,

Shri Ramachandra Reddi: I beg to

move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Upgrading of Cuttak Telegraph Office

Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Necessity of opening a Departmental

Telegraph Office at Sambalpur
(Orissa)

Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Desirability of printing M.O. forms,

P.O. Savings Bank Pass Books
and Telegraph message forms in
regional languages

Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Desirability of oprinting Telephone

Directories, and Trunk Call Rate

Books in local presses in pre-

ference to presses outside the
Circle

Shri R. N. 8. Deo: I beg to move:

*That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100."

tags and other stationery articles
locally inside the concerned
P. & T. Circle

Shri R. N. 8. Deo: I beg to mnve:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Need to revert General Service

Telegraph Masters of other Cir-
cles back to their own Circles

Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Desirability of creating a separate

R.M.S. Division for Orissa circle

and placing Khurde Road-Waltair,

Vizianagram-Raipur and Raipure

Jharsuguda sections under control
of Orissa Circle

Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Desirability of restoring budgetary

control of ex-B N.R. section of
E. Railway to Orissa Circle
from Bihar Circle

Shri R. N. §. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Need to create a separate post of

Inspector of Telephone Accounts
for Orissa Circle

Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (ncluding Working
Expenses)’ be reduced by
Rs. 100.”
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Need to create a separate Dead Letter

Office for Orissa Circle
8hri R. N. 8. Deo: I beg to move:

“That the demand wunder the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Need to appoint separate Labour

Officer and Complaints Officer for
Orisga P. & T. Circle

Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be  reduced by
Rs. 100.”

Need to open a Divisional Telegraphs

store for Orissa P, & T. Circle
Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working

Expenses)’ be reduced by
Rs. 100.”

Failure to raise status of Orisea P. & T.

Circle and placing it in charge of
a Post Master General

Shri R. N. S. Deo: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100,

Transfer of all

Lines and wires and carrier and

telephone exchange at Jharsugu-

de, which are within the political

boundaries of Orissa, to Orissa
P, & T. Circle

Shri P. Subba Rao: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be  reduced by
Rs. 100.”

Telegraph Offices,
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Necessity of adeqate buildings for
offices of D.P.T. and Post Offices
and staff quarters in Orissq P, & T.

Circle

Shri P. Subba Rao: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Failure to create an Engineering
Division for Orissa P. & T. Circle

Shri P. Subba Rao: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)” be reduced by
Rs. 100.”

Reversion of deputationists in Engi-
neering Branch of Orissa P. & T.
back to Bihar Circle
Shri P. Subba Rao: I beg to move:
“That the demand under the
head ‘Indian Posts and Telegraphs

Department (Including Working

Expenses)’ be reduced by
Rs. 100.”

Finalisation of the gradation list of
employees in Hyderabad Circle

Shri T. B. Viital Rao: I beg to
move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Creation of a new cadre of Assistant
Inspectors of Post Offices
Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced hy
Rs. 100.”

Allocation of 50 per cent of surplus
to generai revenues
Shri T. B. Viital Rao: I beg to
move:

“That the demand under the

head ‘Indian Posts and Telegraphs
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[Shri T. B. Vittal Rao]
Department (Including Working
Expenses)' be reduced by
Rs. 100.”

Lack of quarters for employees

Shri T. B, Vittal Rao: I beg to
move;

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by Rs. 100.”

Need for restoration of P. T. O.
concession

Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Fiscal policy of P, and T. Depcrtment,
Shri Nambiar: I beg to move:

“That the demand wunder the
head Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by Rs. 100.”

Working conditions of Mail sorters
and Mail guards

Shrl Nambiar: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Need for appointment of a Parlia-
mentary Committee to go into
finances of P, and T. Department

Shri Namblar: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses’’ be reduced by
Rs. 100

Reorganisation of R.M.S.

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’' be reduced by
Rs. 100.”

Provision of railway quarters for
R.M.S. staff near Railway Stations

Shrimatli Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Delay in finalisation of survey of
places where bad climate allow-
ances have to be paid

Shrimatl Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be redured by
Rs. 100.”

Grant of <medical concession to
families of Class IV staff

Shri Namblar: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Grant of postal holidays to employees
or payment of compensation in
lieu thereof

Shri Namblar: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100."
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Increase in rate of pension to mini-
mum of one’s starting pay

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Modification of scheme of reorganisa-
tion of R.M.S. Division in consul-
tation with All-India R.M.S. Em-

ployees Union

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Constitution of Appellate Tribunals at
Circle and Central levels to dis-
pose of individual appeal cases of

staff

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Condition of workers of rural Post

Offices

Shri Boovaraghasamy: I beg to
move:

“That the demand under the
head ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’ be reduced by
Rs. 100.”

Provision of a Public Call Office at
Jayankondacholapuram in Madras
State

Shri Boovaraghasamy: I beg to

move:

“That the demand under the
head ‘Indiun Posts and Telegraphs
Department (Including Working
Expenseg)' be reduced by
Rs. 100.”
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Need to continue eristing - public
call office at Perambalur in

Madras State

Shri Boovaraghasamy: I beg. to
move:

“That the demand under the
head ‘Indian Posts'and Telegraphs
Department (Including Wbrking
Expenses)’ be - reduced by
Rs. 100.” . '

Construction of aerodromes at Shola-
pur and Hubli in Bombay State -

Shri Sivamurthi Swami: I beg to
move: '

“That the demand under . the
head ‘Aviation’ be reduced. by
Rs. 100.”

Construction of -an- Aerodrome at
Kurnool (Andhra)

Shri Gadilingana Gowd:

move:

“That the demand under the
head ‘Aviation’ be reduced . by
Rs. 100.” =

I beg to

Failure of Government to redress
grievances of staff of Civil Avia-
tion Department especially work-

charged staff

Dr. Natabar Pandey: I beﬁ to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Losses on Airlines Corpcw.twn
Shri Ramachandra Reddl; I beg
move: :

“That the demand untét the
head ‘Aviation’ be reduced by.
Rs. 100.”

Twelve hours dufy for chowkidars
Shri T. B. Vitial Rao: I beg to
move:
" “That the demand under the

head ‘Aviation’ be reduced by
Rs. 100.”
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Appointment of an Expert Committee
to review pay scales and condi-
tions of service of Civil Aviation

Department Employees
Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Grant of gazetted holidays to opera-
tional staff

Shrimatl Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Need to reserve 50% of Class II gazet-
ted posts for promotion from sub-
ordinate cadre

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Aviation’” be reduced by
Rs. 100.”

Recognition of Civil Aviation Depart-
ment Employees Union as a trade
union

Shrimatl Renu Chakravartty: I beg

to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Confirmation of Staff

Shrimati Renu Chakravartty: I beg
to move:

“That the demand wunder the
head ‘Aviation’ be reduced by
Rs. 100.”

Wastage of huge assets at Panagarh
Air Base and its profitable utilisa-
tion

Shrimati Renu Chakravartty: 1 beg
to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”
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Reduction in barrack rents

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Extension of General Provident Fund
facilities to Class IV staff of Civil
Aviation Department

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Aviation’ be reduced by
RS- 100-"

Unemployed pilots

Shrimati Renu Chakravarity: I beg
to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”
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Shri Raj Bahadur: 1 am glad to
observe that barring one or two hon.
Members of this House the P. and T.
Department, as also generally the
Communications Ministry, has receiv-
ed appreciation for the service that it
has rendered to the country during
the last year. We take this compli-
ment not to ourselves but for the work-
ers, two and a half lakhs of workers
in the P. and T. and the thousands of
workers in the Civil Aviation De-
partment, in both the Corporations,
in the Meteorological Department,
in the Overseas Communications Ser-
vice and in the Railway Inspectorate.
It is a tribute to their patriotic zeal,
to their spirit of sacrifice for the na-
tion. These workers having inherited
all the hardships and difficulties of
the situation from a foreign Govern-
ment and having worked in these
difficult conditions have given their
best to the nation.
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We realise that we owe a duty to
the Members of the Opposition also
who on certain points do not see eye
to eye with us. Though their eriti-
cism is couched in language which is
only symptomatic of their ideology,
we take their points with all the
sympathy and all the respect that
they deserve on merits. It is in that
spirit I wish to approach the criticism
that has been levelled at our Ministry
by the hon. member, Shrimati Renu
Chakravartty.

She started by referring to the liv-
ing conditions of our workers in the
Civil Aviation Department and per-
haps in the Corporations. She refer-
red to the ILN.A. Colony, the barracks
which are popularly known as the
ILN.A. Colony. These were construct-
ed in 1942. They were war-time hut-
ments., After Independence, during
those stormy days of Kashmir opera-
tions, they had to be utilised and they
were given to the LN.A. for that par-
ticular purpose. Some investments
were made for improvements and bet-
terment of the condition of these bar-
racks, Government also at a later
stage came to the assistance of that
company in this behalf. It has been
pointed out that we are charging
either the standard rent or 10 per
cent. of the salary. I think it should
be known to hon. Members that this
point has already been taken up by
the concerned service associations and
is receiving our most sympathetic
consideration. We hope that in course
of time we may be able to do some-
thing in this behalf and may be in a
position to see that a fair and proper
amount jis realised, and not the
standard rent or ten per cent.

A complaint was made about one-
room quarters. That is also essen-
tially a condition which we have in-
herited from the past. We cannot go
beyond and overcome these conditions
in the twinkling of an eye. We have
not got any magic wand. We know
of the enormous expansion that is
taking place in all the fields of deve-
lopmental activities of the Govern-
ment. We know of the great increase
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in the number of employees and we
also know the demand—the enormous
demand, for accommodation, for staff
quarters, for buildings, etc. We, there-
fore would only plead with all ear-
nestness at our command that the
country’'s work has to go on in spite
of these difficult conditions. True, we
have to share the difficulties together
and that is what we are trying to do.

Mrs. Chakravartty then said that 12
hours’ duty is being taken from the
chowkidars. The chowkidar’s duty is
well known. It varies from depart-
ment to department. In the case of
certain departments, like the ordnan-
ce factories, or departments dealing
with security or police arrangements,
the chowkidar may be asked to work
only for seven or eight hours. In our
case the chowkidars have been given
residences at aerodromes. They live
there and they work as they live.
Even so, lately we have decided, after
consulting the Ministry of Railways
and other allied Ministries who too
have got chowkidars, to divide the
chowkidars into three categories:
those continuously on duty, those in-
termittently on duty and those casual-
ly on duty and the hours of work will
be 54, 62 and 72 per week respective-
ly. This is known to the unions and
I think this brings the matter to a
close.

I will now come to the Postal side,
Something was said about the E.D.
staff. I would say once again that al-
though we have got as many as 57,000
and more of E.D. staff it is well
known that about one-third of these
employees come out from the ranks
of government servants themselves,
like teachers, pensioners and other
people. It is obvious that this is not
a whole-time employment. They can-
not be classed even as government
employees. In certain cases they ap-
plied for permission even to contest
elections to local bodies which I know
was given in one or two cases. So, it
is difficult to say that they are
full-fledged government employees.
Then again Mr. Nambiar should not
take umbrage at our remark ‘equal
pay for equal work'. It is obvious that
none of these people are allowed to
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work or asked to waork for more than
five hours. Most of them work for
one or two hours a day. And, there-
fore, if they are given an allowance
only and not the salary of a whole-
time employee that should not be con-
sidered to be unjust. Even so, the
question as to how we can better their
living conditions and what more can
be done for them will deflnitely en-
gage our attention.

About rural mobile post offices, it
is well known that we tried this ex-
periment between Nagpur and War-
dha. Unfortunately it could not suc-
ceed. I wonder whether we can have
any hope about its success elsewhere.
Even so, if my hon. friend Shri Tho-
mas. who referred to it, would say
that he is confident of any particular
sector where rural mobile post office
will be useful for the local population
we shall take it up definitely.

A very forceful plea was made by
Shri Bhakt Darshan about a
separate unit for building works
in our Ministry. I would only
say that we have taken import-
ant steps which might ease the
situation. We have appointed a liai-
son officer for this purpose to chase
our building programme with the Mi-
nistry of W.H.S.; secondly we have
now so devised an arrangement that
expenditure on those works with less
than one lakh of rupees should be
made from the lump sum allotment of
the Ministry and for these we may not
have to go for separate sanctions.
That will also smoothen the process
of sanctions of such works. Thirdly
we have appointed in each circle an
Assistant Engineer for Public Works
for looking after our work. That in
itself provides a sort of nucleus for a
separate unit in our P. and T. Organi-
sation. I think with these steps taken
the progress will be more satisfactory
than it has been so far. I however.
admit that we should have progress-
ed much more speedily than we have
done so far in the matter of execu-
tion of our building programme.

Shri Raghubir Sahai said that we
should take stock of the situation and
the programme of expansion should
be correlated with efficiency. We do
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[Shri Raj Bahadur]

recognise the wisdom of this princi-
ple. It is obvious > we_have open-
ed a large number -of post offices dur-
ing the last six or seven years and I
can say that as many as about 4,700
of ‘these post offices have completed
about five years of their existence.
About 1,990, that is 43 per cent. of
these post offices have worked at a
clear profit; about 1,766, have worked
at a loss of upto Rs, 240 which en-
title them to be made permanent.
That means another 38 per cent. The
remainder 19 per cent, numbering 874
have worked at a loss above Rs. 240
and less than Rs. 750. So, we can say,
by and large, that the experiment has
succeeded. Even so the question of
efficiency is there and the question of
overall effect on the finances of the P,
and T. as a result of this expansion
has also got to be taken notice of.

The next point which was made
was in regard to facilities for with-
drawal twice a week from post office
savings banks to be extended to all
district headquarters.. As I have al-
ready informed hon. Members on one
or two occasions in reply to certain
questions put to our Ministry, that
the extension of this facility in Cal-
cutta and Bombay iz on an experi-
rgental basis and we hope that if it
succeeds this facility might be ex-
tended to other places also.

Another plea was made about the
desirability of enhancing the rate of
interest on the savings bank deposits.
I am informed that most of the banks
do not grant any interest on current
accounts. On the other hand they
levy certain charges for keeping these
accounts. It is only in the P.O. suv-
ings bank that we allow 1.5 per cent
interest on joint accounts and two per
cent on individual accounts upto
a limit of Rs. 10,000. It will, there-
fore, be appreciated that the post
office savings bank scheme which is
essentially based on the principle of
promoting the habit of thrift among
our people is quite reasonable and
the rate of interest appears very
favourable when compared to the other
banks which maintain such current
accounts. ..
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Pandit D. N. Tiwary: There are
daily withdrawals there but here the
withdrawal is only once a week.

Shri Raj Bahadur: That is why we
pay some interest. As I said, the basic
principle on which this institution of
savings bank is based is to promote
thrift among the low income groups.
In so far as we have extended thia
facility of permitting withdrawal
twice a week, I think we have done
a little better. I hope the hon. Mem-
ber will appreciate the anxiety of the
department itself to give as much
service of this type tu our people as
possible. 1 do take note of the point
he made that this facility should be
extended to rural areas. We are try-
ing our level best to do that. Where-
ver we find that the extra-depart-
mental post-masters whom we em-
ploy are coming forward with the re-
quired amount of security, we do try
to extend this service to such post
offices.

The question of security also arises
because in many cases, the post offices
are situated deep in the interior.

Shri Trivedi said something about
my so-called “timidness” in so far as
I am unable to looak after the interests
of my home State. I told him right
there what I felt. I am sorry he is
not here. I am proud of being an
Indian first and an Indian last. He also
referred to the socialistic pattern of
State. If he really has any faith in
socialism he also should really think
that we are all Indians first and
Indians last. We should all first care
for the larger interest of the country
rather than for our own States.

Then comes the question of de-mo-
netisation of Georgian stamps. I do
not know whether he cared to go
through the report of the activities
that we had circulated among the
Members. It is given there that we
took the opportunity and utilised the
occasion of the Postage Stamp Cente-
nary on 1-10-1954 for the de-mone-
tisation of Georgian stamps which
bore the effigies of George VI and the
other British kings. The members of
the public were afforded an opportu-
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nity that if anyone had got any stock
of such stamps with him, he could
get the value of those stamps in cash.
This concession is effective for six
months from 1-10-1954. Today is 28th
March. It will be in force till the 81st
March and if Mr. Trivedi has got any
stamps in his possession which he haa
not so far changed for cash, he can
easily do so even now. Apart from
that, if he has got any stamps left
with him but he wants them for the
pictures of the blessed faces of the
British kings, it is up-to him to pre-
serve those stamps and keep them as
long as he likes.

So far as delay in the booking of
phonograms is concerned and delay in
the delivery of some letters which he
said he could not get in time at Jai-
pur and Delhi, I would only request
him kindly to let me have specific in-
stances where he met with these diffi-
culties. Even apart from that, we
shall try to check up our arrange-
ments and see whether there are any
lacunae in our arrangements any-
where and try to eliminate them.

He said something about mechani-
sation and suggested that we should
utilise all our mail trains to take the
mail bags from all the wayside sta-
tions so that as they are running they
take mail bags up and also deliver
them. That point also was examined
in consultation with the Ministry of
Railways. The Railways said that
they could not advise the introduction
of this step in view of the risk and
danger involved in it to the railway
personnel on duty in these trains, Tt
is not possible for them to undertake
this type of work at this stage. We
shall, ‘however, have this suggestion
in mind.

He said that the Post and Tele-
graph employees should be allowed
free travelling facilities by rail or
perhaps other public transport. I do
not know whether it would not
amount to discrimination in favour of
one section of employees as against
others......

Shri Nambiar: What he said was
about the P.T.0. facilities.
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Shri Raj Bahadur: Hon. Members
know that the P.T.O. was available
to the Central Government emplo-
yees. That was withdrawn for rea-
sons which are very well known to

the hon. Member opposite and it
cannot be revived because of those
reasons.

Then comes the question of ma-
nual system...

SBhri A. V. Thomas (Srivaikuntam):
Cannot that system be revived leav-
ing out the loopholes which led to
abuses?

Shri Raj Bahadur: It was discon-
tinued on other considerations also. I
may simply say that whatever checks
we may devise, human ingenuity is
resourceful enough to find out a loop-
hole and detect any such device.

Then comes the question of certain
complaints which my hon. friend,
Shri Tiwary spoke about. It is about
the manual system in Patna. He will
be glad to know, if he is not already
aware, that we propose to provide
Patna city with an automatic system
as early as possible.

About the rise in postal complaints
in Bihar, my friend may have some
justification to complain. I would
only say, however, that we are utilising
the special organisation that was
established for this very purpose. We
know there have been complaints of
postal delays and some letters to the
editor were published in the Nation
about these complaints. I can only
say that we are trying our level best
to go into these complaints and mi-
nimise them.

Pandit D. N. Tiwary: It is going up
in Bihar; while in other States it is
going down.

8hri Raj Bahadur: It may be a
freak of chance that they have gone
up in Bihar this year. I cannot say
that it is due to any particular deter-
ioration in the service in one parti-
cular Circlee The number of com-
plaints may go up in one place and
in other places, it may come down.
It cannot he attributed to any lack of
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supervision and if he has come across
any lack of supervision anywhere I
would only request him and other
hon. Members of the House also to let
us know our faults so that we may be
able to eliminate such faults and so
serve them better. Unless we have the
complaints from you, we cannot in-
vestigate into the root cause of these
complaints. we have got an efficient
complaints organisation which will
go into the complaints and find out
the real cause and try to eliminate
them as best as we can.

A suggestion has been made that
the script on the stamps should be in
Hindi and not English at all. In cer-
tain stamps it must have been notic-
ed—for instance in the latest Five
Year Plan stamps—that Hindi is there
and along with that English is also
there. That is for the reasons pointed
out by the Minister that our stamps
are utilised by foreigners also; they
go to foreign countries also. During
this period of tramsition, we would
like to retain both these scripts.

There was the other question about
the examination fee and it was sug-
gested that it should be paid in full.
It is only Rs. 6 which is given to the
departmental employees for appear-
ing at the Hindi examination. It has
been pointed out that the whole
amount of Rs. 10 is not given. We
shall definitely take up that sugges-
tion for consideration and we shall

try to see how best we can meet this
demand.

An hon. Member was anxious that
we should extend Hindi telegraphic
facilities to as large number of towns
as possible. Our policy has been de-
clared by the Minister previously in
this House that we should provide for
Hindi telegraph service at all dis-
trict headquarters, at least in the
Hindi-speaking areas.

Shrimati Kamlendu Mati Shah said
that her part of the country is not
getting enough expansion of post and
telegraph facilities. We can only say
that recently we had provided a
wireless and telegraph office at Ke-
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darnath. As time goes on we shall
try to sce that the other towns in her
constituency are also served better.

Shri Dabhi asked about the steps
that have been taken to minimise the
occurrence of air accidents. That
point will be dealt with by my senior
colleague, the hon. Minister.

Then comes the question which has
been raised by Mr. Lakshmayya that
there should be facilities at each pol-
ling station. As a matter of fact,
something was said by the Minister
previously about this also and our
efforts will be to dovetail this sugges-
tion into our present programme so
that this particular suggestion may
fit in with the proposed expansion of
postal facilities.

Then he said that P.C.O’s should be
opened at taluk headquarters. We
are beginning with telegraph offices
for taluk headquarters, and it will
take some time for us to come to the
stage of extending P.C.O. facilities for
the taluk headquarters.

I would now come to Shri Nam-
biar's observations. He said that we
should not treat this P. & T. Depart-
ment as a commercial undertaking. I
wonder whether he means that all the
expenditure to be incurred on the
expansion of the P. & T. facilities or
on the pay and emoluments given to
the staff should be borne by the na-
tion by direct taxation. I do not know
what he means by that, because we
have time and again declared on the
floor of the House that it is a com-
mercial-cum-public  utility depart-
ment, and it has been accepted on all
hands that there is no reason why the

Department should not be able to pay
its way.

Shri T. B. Vittal Rao: That was
when we had mixed economy. Now it
should be a socialistic pattern.

Shri A. M. Thomas: Now it should
be a mutual benefit society.

Shri Nambiar: On page 2 it Is
clearly stated “Commercial character
of the Department and utilization of
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surplus”. There is not even “cum
utility”. It is here, written by you.

Shri Raj Bahadur: I think the hon
Member has heard from us many a
time that the Finance Ministry, in
spite of the fact that a particular post
office will not be remunerative, has
allowed us to open it if it runs at a
loss up to Rs. 750. Similarly for back-
ward areas it allowed us to open post
offices if the loss does not go above
Rs. 1,000. If we were purely running
on commercial principles that would
not have been allowed. That is how
we say it is a commercial-cum-pub-
lic utility Department. We must try
our level best to see that it pays its
way, and the need for expansion of
post and telegraph facilities should
also not be ignored.

He said something about the Civil
Aviation Department, the Air Corpo-
rations Employees’ Union and how,
according to him, we have meddled
with the constitution of that Union.
And he had to pass certain very
caustic remarks, which was just like
him.

An Hon. Member: He is not serious.

Shri Raj Bahadur: But I will only
say that our anxiety is to establish
democracy in our country in the pur-
est form. We would not like any
political party, be it the Communist
Party or Socialist Party or Congress
Party, to meddle with the loyalties of
our people who are serving in vari-
ous government departments. And
we want to be sure that any constitu-
tion for any of our trade unions of
our employees should be entirely de-
mocratic. The power of that particu-
lar union, the organised power of the
workers in that particular depart-
ment. should not come to be vested
in the hands of one single individual
or a caucus in a particular party. We
would not allow and we would not at
all encourage the formation of cells
of political parties amongst the rank
and file of our workers in the various
Government departments. It is with
that end in view that we had to take
good care that the constitution that
we provided for the Air Corporations

29 MAKCH 1835

Jor 1853- 3726

Employees' Union should be entirely
democratic in conception in letter
and in spirit. I am sorry, I mean the
National Federation of P. & T. Em-

ployees.

Shri Nambiar: Where is the non-
democratic aspect of it? Please ex-
plain.

Some Hon. Members: Where is it?

Shri Raj Bahadur: 1 am sorry, I
was speaking in regard to the Nation-
al Federation of P. & T. Employees.
I will give only one instance which
Mr. Nambijar cited. He wanted the
entire executive power to be vested
in the General Secretary. Thai term
‘General Secretary' is very affection-
ate with them. They would not like
that the chosen representatives of the
workers, the President or the execu-
tive of the particular Union, should
wield any power, but only the Gene-
ral Secretary should have the power.
And that General Secretary may be in
the pay of anybody. He wants the
General Secretary alone should have
that power and none else. We wanted
to make it entirely democratic. Sup-
pose, for instance, a meeting of the
executive or the general body of the
Federation has to be called, we
wanted to be sure that it should not
have to be called only at the whims
and fancies or the sweet will of a
particular individual, namely the Ge-
neral Secretary. The President should
play his part and the executive
should play its part. It should
be decided on certain set demo-
cratic principles as to when
a meeting of the executive can
be called and should be called and
when it should not be so called. The
same should be ensured for all other
decisions and actions of the Federa-
tion.

Shri Nambilar: It is a Federation. ...
Mr. Chairman: Order, order.

Sardar A, S. Saigal: You may or
you may not believe.

Shrl Raj Bahadur: He took objec-
tion as to why the strike elause
should have been deleted and he re-
sorted to the argument that even the
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Trade Union Act provided for a
strike clause. When the trade union
is to be recognised under the Trade
Union Act, was it not redundant to
have a clause that the particular
Union could go on strike? If the right
is conceded by the Trade Union Act,
it will have it in the prescribed cir-
cumstances. Otherwise what is the
use of having that particular clause
there? It may be because of the
stock phrases that are to be used ac-
cording to the concepts of my hon.
friend that he wanted the clause to
be retained there.

Shri Nambiar: Sir, I may be given
a chance of personal explanation.

Mr. Chairman: There is no person-
al explanation here at all. If the hon.
Minister makes a remark and that is
to be replied to in this way, there will
be no end. There 13 no personal ex-
planation here. He is only replying
to the argument,

Shri Raj Bahadur: I would appea)
to his patriotic sense, if he has any.

Shri T. B. Vittal Rao: What is this?
He must withdraw that.

Mr. Chairman: Order order.
Shri Raj Bahadur: I do not mind.

Shri T. B. Vittal Rao: He must
withdraw it.

Mr. Chairman: Why should the
hon. Member get so violent? I am here
to protect the rights of the Member.

I would request the hon. Minister
to withdraw it.

Shri Raj Bahadur: I withdraw it,
Sir. I would appeal to his patriotic
sense, and I do hope that he has got
plenty of it.

Shri Nambiar: Certainly.

Shri Raj Bahadur: But let me re-
mind him that the way in which he
has tried to publicise the so-called
Protest Day on the 28th is not doing
justice to accepted principles of de-
meocracy. We as Members of Parlia-
ment, as the chosen representatives
of the people here, should not try te
foment agitations, protest days, strikes
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and demonstrations and that too on
the floor of this august House. So
I would appeal to him that if there is
anything which he has to say on be-
half of employees or the workers he
should say it here rather than try to
publicise to the world that there is
going to be a protest day, there are
going to be strikes and so on. Well, s0
far as the workers are concerned, we
have got the fullest faith and confi-
dence in them and their sense of
patriotism and we will settle all
problems by mutual consultations
with them. I do not think there can
be any problem which will be so diffi-
cult as not to be solved and not to be
capable of being solved by mutual
discussion with the representatives of
the workers across the table. We
have all along done so. The Ministry
takes pride in the fact that we have
not given a single occasion to the
workers to feel so flabbergasted or so
much disappointed or frustrated about
the attitude of the Department. And
it is our appeal to the Member oppo-
site that he should not try to foment
trouble by making such assertions
here on the floor of the House. That
is my appeal.

Then 1 would like to refer to the
demands that he has made—I think
he mentioned about certain alleged
twenty demands. One was that there
should be a second Pay Commission
set up to go into the question of wag-
es of the staff which, according to
him, have become out of date. It is
well known that the Pay Commission
was set up as late as 1946. The re-
port came out in 1948—I am speaking
from memory subject to correction.
So far as the P. & T. Department is
concerned an Expert Committee was
set up as a result of the recommen-
dations of the Central Pay Commis-
sion. The recommendations of the
Pay Commission as also of the Ex-
pert Committee began to be imple-
mented subsequent to 1848. It was in
1950 or 1949 that we granted weekly
offs to the workers as a result of the
acceptance of the recommendations
of the Expert Committee. The bulk
of the Central Government employees
or to be more accurate the totality of
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the Central Government employees
are governed in the matter of their
scales of pay, emoluments and service
ccnditions by the recommendations of
the Central Pay Commission as accept-
ed by the Government. I do not
know how it is logical to set up a se-
cond Pay Commission so soon, when
we have not even been able to fully
study the effects thereof. Secondly, the
5 P.M.

hon. Member should realise that the
cost of living has not gome up. So,
what is the justification for this demand
now? Even supposing it for the sake
of argument that we have it for the
P. & T. only, what are the sources of
revenue that you are going to tap for
this? Often we hear a demand for
& Parliamentary Commission to go
into the question of P. & T. finances.
We know that all possible sources of
revenue which we can tap have al-
ready been largely tapped. We have
left the post card and the money ord-
er. Does my hon. friend want that,
in order to pay high salaries to the
P. & T. employees only, leaving aside
the question of discrimination involv-
ed against other employees of the
Central Government, we should tax
the poor kisan, the poor cultivator or
labourer on the fleld or on the road
or in the mines further, even on his
post card and even on his money
order and for he purpose of getting
something out of him, we should set
up a Parliamentary Commission and
a second Pay Commission and try to
inflate the bill against the poor tax-
payer?

Shri Nambiar: Pay from the pro-
fits.

Shri Raj Bahadur: I would only
say that there is no case whatsover
for setting up a Parliamentary Com-
mission, or a second Pay Com-
mission particularly at this early
stage when even the effects of the
first Pay Commission have not been
tully studied and realised.

Then comes the question of the re-
organisation of the RM.S. My hon.
friend knows that the re-crganisa-
tion of the R.M.S. was done after a
thorough enquiry and study of the
problem and the scheme has been
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implemented. Then he went on to say
that to the aggrieved employees no
appeals are allowed. He said that in
some cases the senior officers influenc-
ed the judgments of the junior offi-
cers in the award of punishments. I
wanted him to give an instance. He
has not given any. He knows very
well that according to the rules, any
employee of the department can ap-
peal as he is authorised to do and he
can make representations to the PM.G.,
the D.G, and the Minister, and
that if any representation is withheld
at any level, a record is kept of that,
and a list of such applications as have
been withheld is forwarded to the
Ministry where they are scrutinised.
1 can say that none of these petitions
or appeals can be withheld and then
go unnoticed or wunconsidered. If
there is any single case in which it
has been so done, I would be grate-
ful if he could give me the instance,

In the end, I would say that the P.
& T. employees have received rich
compliments from all the sections of
the House. They have done well dur-
ing the last seven years. I can only
assure the House that we are confl-
dent that they will do better in the
coming year.

I would now add only one word
about the vitriolic remarks which my
hon. friend had to pass against the
senior officers of the Department.
Using his own stock phrases, he cal-
led them bureaucratic and all other
names. Let me tell him that these
officers are also as much patriotic
as any one of wus can claim
to be. As a matter of fact,
between the workers on the one
hand and the Parliament on
the other, they have got to make both
ends meet. They have heen perform-
ing a very difficult job,

[ SHRIMATI SUSHAMA SEN in the Chair]

It would be cruel, unkind, ungene-
rous and uncharitable to say any-
thing against their sense of patriotism
and spirit of inspired service with
which they are so creditably dis-
charging their duties.

Shri R. K. Chaudhury: The woman-
power of this country is absorbed by
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five different Departments. One is the
cinema, the other the All India-Radio,
third the Telephone and Telegraph
Department, fourth as air hostesses
and fifth as poor school mistresses. It
will be admitted that my hon. friend
the Minister of Communications has
the lion's share.

Shri A. M. Thomas: Of what?

Shri R. K. Chaudhury: He has got
under him the most powerful and
the most oppressive section of the
government employees, namely, the
telephone girls.

Shri A. M. Thomas: Why “oppres-
snve"?

Shri R. K, Chaudhury: There is
ant. g single soul, I should say, rough-
lv speaking, who does not have a
very serious complaint against the
telephone girls. Yet, see how the
country has been cowed down, how
the Ministry has been cowed down
that not a single complaint is heard
about them in this House. 1 would
request the hon. Minister to be firm
in this matter and issue instructions
to various Departments.

Shri Jagjlvan Ram: May I know
any of his personal experiences?

Shri R. K. Chaudhury: Yes. I may
tell him about my personal experien-
ces, The other day, I was telephon-
ing from Calcutta. I could not hear
anything. Then, 1 complained to the
telephone girl in charge.

An Hon. Member: You should have
used the microphone.

Shri Namblar: It may have been a
boy.

Shri R. K. Choudhury: I may not
be at this age as competent as my
hon. friend to hear whispers, sweet
whispers. But I cannot say that I
am actually stone deaf. This tele-
phone girl asked me, are you deaf?
What can I say to her? I could only
mutter to myself. Certainly, I have
not got that power which would en-
able me to hear whispers; but I am
not as deaf as not to hear a voice on
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the telephone. There are various in-
stances with which I do not wish to
trouble the House. 1 would request
the hon. Minister to be a little firm
towards these people and try to re-
move a blot on the administration of
the Posts and Telegraphs Department.

1 do not know if you were here,
when this question of nationalisation
of air services was first broached in
this House. I said then that my
heart went out to the air hostesses.
The only thing that was uppermost
in my mind was the air hostess.

Shri A. M. Thomas: No wonder.

Shri R, K. Chaudhury: I am con-
strained to say that my request on
behalf of the air hostesses has been
complied with with a vengeance.

Shri Jagjilvan Ram: May I know if
the hon. Member is associated with
their Association in any capacity?

Mr. Chairman: I would request the
hon. Member to be serious and to the
point, pleage.

Shri R. ‘K. Chaudhury: If I may
state all my personal experiences,
some would be certainly enjoyable.
But, to others serious exceptions may
be taken. I do not speak so much of
my personal experiences. But, I say
this. What the administration did was
to give them high salaries up to Rs.
250 and give them European or semi-
European dress. No longer will you
find any air hostess dressed in a sari
as before. They have been given
skirts, and a cap; lip-stick and other
things are all there, of course. What
I complain against is not so much the
favour which has been shown to the
air hostesses. But, what about the
stewards? Why is their salary fixed
at Rs. 1257 In the male section of
the same department, doing as good
work if not better, their salary is
Rs, 125 or so whereas the salary of
the air hostesses has gone up to Rs.
250. That is my complaint.

Shri Raj Bahadur: For the infor-
mation of the hon. Member, I may say
that the salarv of the stewards has
been filxed at Rs. 190. '
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Shri R. K. Chaudhury: Is there no
disparity between the male stewara
and the air hostess”

Shri Raj Bahadur: The disparity
of the fair sex.

Shri R. K. Chaudhury: The new en-
trants have been given a higher sa-
lary. I can understand that. I have
seen today a justification for this
different treatment. As I was travel-
ling today in a Viking, I found in the
toilet that there is a button. Below
the button, there is the word, air
hostess. That is to say, in the toilet
if you want the air hostess to come
to the toilet, you can push the but-
ton and the air hostess will go there.
But I tried once; when 1 wanted a
glass of water, I tried to find out
whether there was any button. In the
Bombay Vikings there are these but-
tons. I tried to find out whether there
was any button in this Viking, in my
cell or my seat itself, but there was
no such button. But in the lavatory
there was a button to call the air
hostesses. I want to know from the
non. Minister why that button is
placed in the lavatory and not else-
where.

Shri Jagjivan Ram: Did you press
the button?

Shri R. K. Chaudhury: I did not.

Shri Jagjivan Ram: You have got
no experience then.

Shri R. K. Chaudhury: The hon.
Minister knows that I am always in
great awe and fear for the women
secuon of the House, of course, saving
the present company.

Again, does the word ‘hostess’ in-
clude a male steward also or can a
male steward not be called inside the
toilet, if you like?

Shri Jagjivan Ram: Time is chang-
ing. ‘She’ embraces ‘he'.

Shri R. K. Chaudhury: I am draw-
ing the attention of the hon. Minister
to these things, because he is think-
ing of the convenience of the passen-
gers. ' suppose there should be but-
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tons in the chair itself so that he
could be called.

Shri Jagjivan Ram: There are.

Shri R. K. Chaudbhury: My hon.
friend Shri R. N. S. Deo was draw-
ing the attention of the hon. Minister
to the disparity of treatment given to
certain States. I justify that because

in Assam which is practically
cut off from the rest of India
and where there is frequent

dislocation of the railway system air
transport occupies a very important
position ] am proud to say that Gov-
ernment have been very liberal to
Assam in this matter. Out of the
seven districts in the plains in Assam,
six districts have been connected by
air, and in one sub-divisional town
also air communication has been in-
troduced recently by the present
Ministry, that is in Lilabari.

I would like to draw the attention
of the hon. Minister to the condition
of things in Jorhat. In Jorhat there
is no restaurant near the aerodrome,
with the result that whenever any
plane is held up in Jorhat you cannot
get even a drop of water, and you will
have to send a bus six miles away to
get some water. The other day I was
bound for Dibrugarh, and the plane
had to come back to Jorhat, and at
Jorhat passengers were waiting for
nearly four hours, but not a single
drop of water was available for them,
not to speak of other provisions.

My next grievance is that it is too
early to stop the third plane which
was flying from Dum Dum at 2 p.M.
and coming back from Gauhati at
445 pM. There has been some bad
weather recently no doubt, but it is
not the time to stop the service alto-
gether.

The next point to which I wish to
draw the attention of the hon. Minis-
ter is that the Dhubri service has
been stopped now. I do not know
why it should have been stopped. The
plane runs in the morning from Cal-
cutta and comes back from Dhubri
in the noon. So there is no question
of any disturbance due to monsoon or
any such reason. My submission is
that it should not have been stopped
now, becaunse Dhubri has no commu-



3735 Demands for Grants

[Shri R. K. Chaudhury]

nication with the outside world now,
and it takes nearly three days {o es-
tablish communication by rail jour-
ney from Dhubri to Calcutta. Unless
air services are there, great inconve-
nicnce is caused both to Cooch-Behar
as well as to Dhubri and other very
important places.

Mr. Chairman: The hon. Member's
time is up. There are a number of
other Members who want to take part
in this debate. The hon. Member may
conclude in two minutes,

Shri R. K. Chasdhury:
your ruling and desire
Madam Chairman, that I
down. I am in a very unfortunate
position, because no other Members
were stopped like this during the last
three or four hours. Of course, I am
different.

1 bow to
particularly,
should sit

Only one word more, and I have
done. I must not be considered as
having thrown unnecessary aspersions
on the Department. I am full of ad-
miration for the achievements of the
P. & T. Department, and I say it seri-
ously.

Shri A. M. Thomas: Underline the
word ‘seriously’.

Shri R. K. Chaudhury: The various
improvements which have been
effected recently have been of great
advantage to the public. For instance,
there are these mobile wvans where
vou can send a registered letter at as
late an hour as 8-45 p.m. or you can
send a telegraphic money order or
such other things, which are quite a
bit of marvel.

But my regret is that these ameni-
ties are generally not known to the
public, not even to the Postal Depart-
ment. Recently I wanted to post a
letter on a Sunday, and I sent it to
the post office, but the postmaster
simply laughed at me and said, he
does not know the rules, Sunday it is
closed, and no letters can be sent.
But then on enquiry, I found that the
letters could go by RMS. So I sent it
to the RMS and the letter had gone.
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So the Postal Department itself is not
tully aware of the amenities which
have been provided recently.

Shri Jagjivan Ram: The hon. Mem-
ber may purchase a copy of the Postal
Guide.

Shri R. K. Chaudhury: The Post-
master should have referred me to
the RMS but he said it cannot be
gent. 1 am not casting any reflection
on the postal authorities. I am only
saying this that there has not been
sufficient propaganda about the achieve-
ments of the department. Probably
my hon. friend is very bashful about
his own achievements, and he does
not wish to publicise them. He can-
not sing his own praise, but I put the
blame on the publicity department.
The publicity department is quite
content to have a photograph of the
Minister published, whenever the Min-
ister goes to a certain place to lay
the foundation-stone of an institution
or open an institution; they are quite
content with having a photograph In

‘the, different papers showing the Min-

ister being garlanded by a young
lady. That is the photograph and
propaganda which we see, but they
do not make any propaganda, or they
do not make any attempt to enlighten
the public, about the amenities which
have been provided.

Bt wwe (g TTeeIEe
rhew--ameier  wtwa): vl
vvw wiwwt @ Pentenrar ¥, sew it
# g, W e aud W wEEw W
0 wgwr € ot omm sTm € W
TE I T FEER ® anr Pewm =

wgEt ww W gz ¥ Tw ‘geeds
Peeftrftr @t ded omy wih m onbeEA
ded @ e ofvw & @ P &
afedf ded wgd Trw amt ¥ o
Twmig fedtR o ded os wg P
¥ ahvzw gy & gwd el Prere
ft #F ot g waw Pear mar Pw am
* Perwraet @ tren e o e @ o
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Mr. Chairman: There are two or

three other Members who want to
speak. He can take one minute more.

 wwviom : T gife swiar @

ot wrtvw : @Y 7 o ¥ I £

Shri S. C. Samanta (Tamluk): 1
would only put two questions to the
hon. Minister. Just now, the hon.
Deputy Minister said that one-third
of the ED employees had been drawn
from those who were under-employ-

3

Shri Jagjivan Ram: Those who are
in employment with other depart-
ments.

Shri Raj Bahadur: Government
servants, teachers etc.

Shri 8. C. Samanta: He also said
that two-thirds of the ED employees
were from those who were unem-
ployed. 1 would request the hon.
Minister to serutinise how many of
this two-third portion of the employ-
ees are young persens, how many are
matriculates, whether Government
are going to give the facilities that are
due to a matriculate in other depart-
ments in the P. and T. also. T would
like to know whether this will be
duly considered by the Hon. Minister.
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[Shri S. C. Samanta].

I would also like to know whether
those who are not matriculates will
be given a chance after having served,
say, for five years, to be appointed as
peons and in other posts, so as to
give them an impetus to work hard.

Then the hon. Deputy Minister said
that the question of RMS reorganisa-
tion had been duly considered by an
expert committee. In the last Budget
session, I requested the hon. Minister
to consult the union before any such
decision was taken by the depart-
ment. I would like to know whether
the union was consulted, or whether
Government are going to reconsider
the scheme after consulting the union.
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Mr. Chairman: The hon. Minister
of Communications will reply tomor-

row.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 30th March, 1938.




